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LEGISLATIVE ASSEMBLY.
Wednosday, 98th September, 1921.

The Assembly met in the Assembly Chamber at Half Past Ten of the
Clock. 'The Honourable the President was in the Chair.

hEY

QUESTIONS AND ANSWERS.

Exeorr or WHEar,

642. Rai Babadur Pandit J.L. Bhargava: Will the Government be
pleased to state the eorrect figures of the export of wheat by sea from 1st April
to 6th August in 1919, 1920 and 1921, respectively ?

Mr.J. Bullah: The figures are:

1019 v e e e 8,303 tons.
1920 ... e . .. 8693
1621 . . e .. 2270

ForeEMEN aND Assistaxt ForeMEN FOR Orpxaxce Facrories.

613. Lieut.- Colonel H. A. J. Gidney: (a) Isitstated in the Report
of the Committee on the Ordnanoe Factories, that the recruitment of al{ Foremen
and Assistant Foremen from Home, effectually bars the promotion of an
otherwise perfectly competent Chargeman trained in this country ?

(5) Will Government be pleased tp state what per cent.of men, trained
in this country, have been promoted to the Foreman and Assistant Foreman
grade, and, if any, were Anglo-Indians ?

() Do Government propase to sanction the promotion of a specific
;er cent. of men trained in this country (Anglo-Indians and Europeans) to the

oreman and Assistant Foreman grade, in the future? _

(d) Will Government be pleased to state if any steps are being taken to
rend on deputation, Chargemen trained in the country, to England (vi¢de clause
118 of the Committee’s Report) ?

(¢ Do Government intend to consider the speedy provision of Hostels for
apprentiees, as recommended in clause 121 of the Committee’s Report, in view

the extreme hardehips Bt present suffered by the apprentices, some of whom
live at considerable distances from the factorias ?

Sir Godfrey Fell: (s) Yes.

(#) About 10 per cent., who are mostly Anglo-Indian,

{¢) Assoon as trained men, Anglo-Indian or Indian, ¢an be obtained in
‘Indis, it is propobed to appoint as many Foremen and Assistant Foremen as
possible from amongst these men. . ] "

() This matter will be oconsidered when the next year's deputations to
' ( 1141 )
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(¢) The importance of providing hostels for apprentices is fully recognised,
and it is proposed to make provision for this purpose in the Budget for next
year, if funds are ayailable,

Mr. B. Venkatapatiraju: With regard to the answer given to part (c)
of the question, I should like to know whether the same gcon.(m«si!:::: will
be shown to other communities ?

8ir Godfrey Fell: We cannot undertake to give a mpecific pereenta f.
pol:rg o

1t is proposed to appoint as many Foremen and Assistant Foremen as
from amongst these men.

Mr, B. Venkatapatiraju: My question is whether the same con<
cession will be shown to all communities ?

Sir Codfrey Fell: I fear I oannot hear the Honourahle Member.

Mr. B. Venkatapatiraju: I want to know whether the concession
will be confined only to Anglo-Indians or to Indians also 3

8ir Godfrey Fell: I will read that portion of my reply again : (c) As
soon as trained men, Anglo-Indian or Indian, can be obtained in India, it ta
proposed to appoint as many Foremen and Assistant Foremen as possible from
amongst these men.

UNSTARRED QUESTIONS AND ANSWERS,

ADDITIONAL ESTABLISHMENT IN Tii® Derarmext or Posrs anxp
TrLRGRATHS,

68. Mr. B. H. Jatkar: Would the Government of India be pleased
to state if it is a fact that pro s for additional establishment in the
Department of Posts and Telegraphs aré ganerally discouraged and instructions
are issued to submit very, very few proposals of such kind ?

~ Colonel 8ir 8. D’A. Crookshank : No instructions have been issued of
the kind mentioned by the Honourable Member. In view of the financial
situation the Government of India scrutinize very clos:ly all proposals for
additional establishment, but they do not discourage such proposals when the
necessity for them is clearly established. ' a

Ourtrury or ToraL Work 1N THE Postar DEPARTMENT.

69. Mr. B. H. Jatkar: Will the Government be pleased to state :
(s) What was the outturn of total work in 1904, 1914 and 1919 in the
Postal Department ?
(8) What was the clerical working strength in these years ?
(¢) Why was.it not proportionately increased ?
(d) 1s the present working strength calculated on the present anticipated
maximum amount of work of on the outtwrn of some previous
period ? .
; (e) 1f the workis generally increasing !ea,t after year, is. this annual
" increasing work and expansion of business taken' into aceount
while sanctioning the working staff foran office ?
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Colonel Bir 8. D’A. Crookshank : (a) The information will be found
fn Appendices 11, V (a) and VI of the Annual Report on the Post Office
for 1904-05 and Appendices IT, V (s) and VI of the Annual Report on the

rtment of Posts and Telegraphs for 1914-15 and Appendices If, 1V (u)
sud V (o) of the Report for 1919-20. )

(8) The information will be found in Appendix 1X of the Report for
1904-06 and Appendix X VI of the Reports for 1914-15 and 1919-80.

(¢) The staff was augmented to meet the increase in postal business so
far as the funds available for the purpose admitted,

(d) 1t is caloulated on an estimate of the work done at present, based on
the most recent statistics available. .

(¢* Yes, by entertaining one additional clerk for every five hours’ worE
indicated by the statistics, the full period of duty being eight hours.

INDIANIZATION OF AGRICULTURAL SERVICES.

70. Peohar Raghubir 8inha : (a) Is it a fact that the last Agricultural
Commission ha! recommended that all agricultural services in India should be
Indianized ?

(6) If 8o, what steps have the Government taken or are contemplating to
take, to give effect to that recommendation ?

Mr.J. Hullah: (¢) The recommendation was made by the Royal Com--
mission on the Public Services in. India and not by an Agricultural Commission,
It was to the effect that, provided candidates agproved by the Selection Com-
mittee and complying with the conditions laid down for recruitment in  Europe
were forthcoming, not less than half the vacancies in the agricultural branch
of the service, s.0., for the posts of Deputy Directors should be filled by Indiuns
appointed in India. In recommending that 8 minimum proportion, if found
competent, should be recruited the Commission expressed their opinion that the
minimum should not necessarily be adhered to but that every effort should be
made to discover and recruit competent- men in India so as to make it possible
to meet the. whole of the normal requirements of the agriculturul and research
‘branches of the department within a reasonable period of time, -

(5) During the past 18 months out of 81 appointments 12 or neatly 89
cent. have been given to Indians, Excluding Burma 12 appointments out
of 28 have been given to Indians, or nearly 43 per cent, I may add that the
appointment of about 10 more Indians recommended for appointment to the
service by the Selection Committee which set in, July last, is under consider-
ation, It is the intention of the Government to appoint Indians to 60 per
cent, or more, of the posts in the Indian Agricultural Service as soon as
adequate training facilities in India. are provided regarding which a schemo
hiis been submitted for the consideration of the Secretary of State.

ttommm Orriorats AND CoMumraiar, CoNcEays, .
*  71. Beohar' m hubir Sinha: (s) Is it a fact that some high
Goverpment.. officials ng Commercial E)oncema doing business in India,l%n
lesying servios or resigning and sometimes even when golding offices directly
or indirectly ?- ' : ERER
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(6) If so, will the Government be pleased to consider how far and in what
eircumgtances gentlemen occupying bigh financial and other offices under
Government, might on retirement or resignations or while in office, direotly or
indirectly, en themselves in business in which secret information as to
Government policy and position might be utilized to their profit ?

- The Honourable 8ir William Vincent : {a% Government are aware
that there have been such cases when officers have left the service, Befare
they leave the service such acts would presumably constitute breaches of
Government Servants’ Conduct Rules 14 avd 15 copies of which are laid 6n
the table. _

(4) The attention of the Honouralle Member is invited to the Resolution
of the Government of India on the subject, dated the 21st April 1920, a copy
of which is laid on the table.

Government Servants’ Conduet Rules.
14, A gasetted officer, whether on leave or in active service, mny not, without the

special sanction of the S of Btate, take part in the promotion, regis-
s i tration or management of any Bank of other Gompany. This rule does not
Companies. apply to any Gevernment servant wha, with the sanction of the Government

of Todis, enters into the service of a Railway Company working a concession granted bﬁ the
Government or to the management by & Government servant of any aasociation established
and conducted in good faith for the purpose of mutual lu]:?ly and not for profif, when such
management does not interfere with his public duties, or (subject to the same condition) to
any Government sorvant who, under the general or special ranction of {he local Governmont,
takes part in the management of & co-opetative society registered under Act II of 1012.
Balicitors to the Government of Calcutta, Madras or Bombey, Government
‘Crown Prosecutors, Dincesan Registrars and Coroners may scrve as Divectors of & Bank or
other Company if such service does not interfere with their public dutios and the intorests of
the Bank or Compsny are not opposed to those of the Government.
15, A Government servant may not, without the provions sanction of tho local

Privats Tnds  GOvernment, engage in any trade or undertake any employmeut, other than
e smployment.  his public duties. A Government servant may undertake oocasional work-of
a literary or artistic character, provided that his public duties do not suffer thereby ; but the
Govern ment may, in its discretion, at any time, Lorbid him to undertake, or require him to
abandon any employment which in its opinion is undesirab
’ — 2 t
T
eonceasions of free q:?r:ul and " h&:ﬁ o “‘Lmﬁm ::ly. h{m i , ;b‘hm-n e

réported for the ordesw of G N o : :

fh rule and m.’-um’i'“ the master shonld be voenimdat

No. 1140.
GovERRNENT oF INDIA.
HOME DEPARTMENT.

(Pusyie.)

RESOLUTION, Simla, datad she_Aiat April, 2090,

The ettention of the Government of India bas drawn tp s yulp laid down by the
Oolonial 35;0 that'sn ﬂﬂ;w who has nlr{tﬁmﬁgm tE:Coloﬁiﬂ wx not agp:h:
djrector & company the principal pa whose business is direetly concerned with
Oclemy or Protectorate in which he ufﬁ,;}r 0 it i " 888 Calen¥ or Proteeton

s bohalc iphaid g ot Al G

under such a.company, without obtaining _
have had under ponsiderstion the question whither it is
rule fer retired officers of the Indian services.
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2. After consultation with Tiocal Governments and careful consideration of their views,
the Government of Tndia bave come to the conelusion that, while it is not necessary at the
present time to lay down a definite rule, it in desirable that retired Government servants,
especially gazetted officers, before accepting directorships, partnerships or ies of, ar
employment by any company or firm or individual en in commercial business or
agsociated with the management of land in India, should either obtain the consent of the
Goyernment of Indis, or if the company is managed in London, the consent of the
Secretary of Btate. The Government of India believe that this procedure will conduce alike
to the interosts of the officors concerned and to those of the services generally, and are
prepared m.':;l”e it to the good sense and loyalty of their officers to observe the procedure
now sugge .

Order —Ordered that a copy of this Resolution be forwarded to Local Governments
and Administrations and to all Departments of the Government of Indis for information,
and that it be published in the Guzette of India for genersl information.

- H. McPHERSON,
Seoretary to the Government of India,

e————

Rise v Price or WaRAT aND OrmER Foobpsrurrs.

72. Beohar Raghubir Sinha : (a) Are the Government aware of the
sudden rise in the price of wheat and other foodstuffs ?

(4) What steps have the Government taken or are contemplating to take
to bring the prices to normal rates ?

Mr. J. Hullah: (s) Yes. |

(8} The Honourable Member is referred to the reply which I gave on the
19th September to Question No. 312 asked by Rai Bahadur Pandit Jawahar
Lal Bhargava.

Morrad DISTUEBANCES.

78. Mr.P. I, Misra : Will Government be pleased to lay on the table
a statement showing :

(a) Total number of Hindus killed, converted and looted by the Moplahs ;
(8) Total number of Europeans killed, and looted ;

(¢) Total number of Mohamedans killed and looted ;

(d) Value of private property looted and destroyed ;

(¢) Value of public property looted and destroyed ;
() Total number of Moplahs killed and wounded ?

The Honourable Sir William Vincent : (a), (¢) and (/). It hasnot
beea found possible yet to arrive at any definite estimate. Unverified reports
indicate that a number of Hindus of the civil population have been murdered ;
while a report, published in the papers, from a Calicut press. comg{ondent,
states that at a modest computation at least 75 Hindus have been forcibly con-
verted by the Moplahs. Government have noinformation as to the number of
Muhwmmadans, if any, who have been murdered. Rough estimates «f the
number cf casualties among the Moplahs have epp in the press. At
Pukottur it is estimated that 400 were killed and 10 wero killed recently in
fighting four miles from Manjeri. .

(8) So far as known, the number is 12 killed and 12 wounded.
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(d) and (). In existing cironmstances it is impossible to collect even
approximate particulars of the damage to property in the disturbed area. A
ent is 1aid on the table giving such information os is available.

STATEMEXT.
‘1. Railway Stations at Kadalandi and Parapangadi attacked and looted. Line for
garmer cut in three places.
2. Post Offices at Parapangadi and Tanur looted.
3. Railway damaged at several places west of Shoranur.

4. Road and telegraphic commaunications reported interrupted by Sub-divisional Magie-
trates of Malapuram and Palghat.

5. Police Inspector at Waluvanad reports that two Police thanas were attacked, the
records burnt and the carbines taken.

6. Manjeri treasury gutted and treasury st Waluvanad looted. (The Accountant-
General estimates that the former contained 1 lakh and 80 thousand in cash and 44 lakhs
in notes and the Intter, 27 thousand in onsh.) The Distriot Magistrate reported that other
nublio offices had been destroyed and Manas and Kovilnakones (5. houses of Nambudris and
Rajas) pillaged.

7. Dacoity and lonting was remarted t5 be rife in Waluvanad. Emad and Ponnani
talnks alsn enst of Calieut by the District Magistrate. Calicut. Tine eut to Kuttiputam,
rerhaps beyond ; bridges broken from 10th mile from Caliout.

8. Forest Officer’s bungalow, Nilambnr, and Range Officer’s quarters and lines gutted.

9, Plundering of houses and liquor shops reported by Sub-Divisional Magistrate,
Palaghat.

10. A telegram from Madras deted 80th August reported that the railway tn Cali
had been temporarily remired and that thronghout the affected aren Government offices m
been wrecked and looted and recoa destroved. Commaunications had been ohstraoted, olt
ordinary bnsiness was ot o stand still, and famine conditions were imminent in portions of
the affected aren.

11. Press renorts stote (1) that Findu houses at Titur were vlnndered. nlan the
Trikandiyur Temple, near Tirur, and the Tanur fishery station eacked, (2) the Keralla rubber
Ttlte was sttacked, the bungalows, factory and dispenssry burnt and cash and property

12. Office of Bub-Registrar of Mannarghat destroyed.

RwpuctioN N THE INDIAN ARMY.

74, Mr. P. L. Misra: (2) WHas the attention of Government been
drawn to the question put by Lieutenant-Golonel Croft in the House of
Commons with regard to the reduction in the Indian Army and the following
reply given thereto by the Secretary of Btate for India: '

‘No further reduction will take place beyond those already sanctioned.’

(8) WiTl Government, be pleased to state if this is the last word on the
reduction of Army in India?

(¢) Tf the answer to () be in the negative,do Government propose to
make further reductions, if so, to what extent ?

Sir Godfrey Fell : (a) Yes.

(3) and (+). The Honourable Member is aware that the question of the
Military requirements of India has been secently examined by a Committee
under the presidency of His Excellency the Commander-in-Chief. The
recommendations of that Committee are now under the consideration of a Sub-
Committee of the Committee of Imperial Defence in England. Government
are not in a position to make any pronouncement on the subject of reductions
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at present, If the Honourable Member will study the replies given by the

Secretary of State for India to various questions on this subject in the ﬁouse

of Commons, he will find that the Secretary of State has only given an

undertaking that no reductions will be made in the strength mentioned in his

replavmto a question in the House of Commons on the 23rd February 1921

F:f ing further examination of the question by a Sub-Committee of Imperial
ence.

MexoRiaL FROM TAE SIND PENSIONERS’ ABSSBOCIATION.

75. Mr. P. L. Misra: (s) Have the Government of India received a
memorial from the Sind Pensioners’ Association ?

(6) If so, do Government propose to consider the grievances contained
therein ?

The Honourable Mr. W. M. Hailey : (a) Yes.
(6) 1 would refer the Honourable Member to the answer which I have
given to Question No. 282 by Mr. Wali Mahomed Hussanally.

MzuoriaL FeoM CLrrks IN Tausi. Orricks 1IN 1HE CENTRAL PROVINCES AND
BeRrar,

76. Mr. P. L. Misra : (2) Have the Government of Indin received a
.memorial from the clerks working in Tahsil offices in the Central Povinces
snd Berar ? :

(¢) If so, will Government be pleased to state if they propose taking any
action thereon ?

Mr.J. Hullah: (az’ Duplicates of memorials, the originals of which
are understood to have heen submitted through the preseribed channgl, have
been received by the Government of India. o :

(6) Not before the memorials are forwarded by the Local Government,

RecoxMexpations oF THE MiNisTEns aND DiREorors or INpusTRIBS.
77, Mr. P. L. Misra: (s) Will Government be pleased to state if any
sotion has been taken on the recommendations of the Ministers and Directors
of Industries made at the Conference held in Simla in May last especially
with reference to the following subjeots : - '

(¢) State Scholarships to Indian students ;
(¢) Aﬁointment of Indians as Trade Commissioners in New York and
amburg ;

(¢¢¢) Establishment of IndustrialeBanks ;
(fv) Appointment of an Indian Assistant to the Trade Commissioner
or East Afrioa ;
(v) Hydro-eleotric Survey ?
(b; If no.action has yet been taken will Government be pleased to state
when they intend doing &0 ? '

The Honourable Mr. C. A. Innes: The conference of Departments of
Industries referred to by the Honourable Member was informal, its main object
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being to provide an opportunity for discussion between representatives of the
Imperial and Provincial Departments of Industries on subjects bearing on the
industrial development of the country with a view to the exchanging of ideas
and information. In respect of a number of the subjects disoussed no
definite recommendations were made, as will be apparent from the Erooeedin
“which will shortly be published and a copy of which will be supplied to the
Honourable Member.

Action Las been taken by the Government of India in each case of a
definite recommendation. In regard tothe subjects specifically mentioned by
‘the Honourable Member the reply is as follows : —

(1), (+95) and (¢). No action by the Government of India
' was recommended.
(¢¢) and (sv). The question of appointing an Indian

Assistant to the e Commissioner
in East Africa was held over until the
necessary mpplementu% grant had
made by the Assembly. The question
been will now be taken up. There
is no present intention of appointing
Indians as Trade Commissioners in
New York and Halburg, but the
question of appointing Trade Com-
missioners in foreign countries will be
oonsidered by the Government of
India,

Parer Purr INpusTRY IN INDIA.

78. Mr. P. L. Misra: (a) Has the attention of Government been
drawn to an addrees given by Mr. W. Raitt, Cellulose expert to the Govern-
ment of India, before the Royal Society of Arts in May last on the paper-
pulp industry in India?

(2) If eo, do Government pro to take any action on the su ions
A propose y ggest

(¢) 1f so, when and to what extent ?
Mr.J. Hullah : (0) Yes,

(6) and (¢) . The Government of India have for several years devoted
attention to the investigation of the suitability for pulp of
the different nvev;roduota available in the forests and it
is due to the efforts of the officers of the Forest Research
Institute, Debra Dun, that bamboo pulp making has
been commenced in India and Burma. 4{ special section
of the Institute, under a whole-time officer, Mr. Raitt
himself, hae recently been formed to deal with these

. }:v.eszlg;tgo:hs: b:hth m the laboratory and the ﬁd:ﬁk and
it is ho t the experimental pulp and in,
plant, which has recently been ohl;,ﬁged, "p:rhortly bge
in working order, o

D
-
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ATPOINTMENTS IN THE ACCOUNTANT-GENERAL'S Orrice, Mapaas.

79. Mr. M. K. Reddi Garu: (¢) Will the Government be pleased
to state :

(f) if it is & fact that a number of new appointments have been created
in the Accountant-General’s Office, Madras,
. (/s) if it is & fact that these posts have been almost filled up during
the course of this year ?

(6) How are the appointments made in the Accountant General’s Office,
Madras, gz) by nominstion, or (is) by competitive examinations, or (¢s¢) by pro-
motions from the lower grades ?

(¢) Will the Government be pleased to lay on the table a statement show-
ing the number of appointments made this year in this office showing (¢) how
‘many Iyangars, (st) how many Iyers, (s#) how many non-Brahmins,
including Christians and Muhammadans were appointed ?

The Honounrable Mr. W. M. Hailey : (s) The answer to both parts
is in the affirmative,

(6) and (c). Appointments to the clerical service in the Aoccountant
General’s office are ordinarily made by competitive examination, Every third
vacancy is usually filled by selection from the following sources—

(¢) typists,
(#) mendof special attainments likely to become useful accountants,
an
(¢¢6) from classes insuffisiently represented in the office.

Appointment to the Subordinate Accounts Service is ordinarily made by
promotion from among clerks who have paesed the Subordinate Accounts
Service examination,

The number of clerical appointments recently made, inclusive of 50
sppointments saactioned temporarily in May 1920 and February 1021, is

ty-one, Of these 3 were recruited temporarily in August 1919, 24 in

y 1920, and 23 in February 1921, and the remaining 31 were reoruited in
August 1921 on receipt of orders of the Government of Indis sanctioning
permanent addition to the staff, The recruitment made this year was in
order of sucoess in competitive examination.

The men recruited in May 1920 and February 1921 include :

. 28 Ayyars.
9 Ayyangars,
1 Bao,
8 Non-Brahmins,
2 Indian Christians.
1 Anglo-Indian, )
1 Muhammadsan, e
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Of the 31 rearuited in August 1021.
18 are Ayyars.
8§ . Ayyangars,

» Raos.

Non-Brahmina,

» Anglo-Indians.

» Indian Christians.

N M 0 N

’

INDian ArMY CoNimacToRs AND CaNtiry Boawbs,

80. Mr. J. Chaudhuri: (s) Has the attention of the Governinent
of India Leen drawn to the reports and comments that appeared in the Press
in connection with the proposal of the Army Headquarters to replace in some
Army Districts the present Indian Army Contractors by a Canteen Board on
the line of the Navy and Army Canteen ﬂond in England ?

(6) s the Government aware that the suggested proposnl has already
created a feeling of great dissatisfaction not only amongst Arm?y Contractors
but also amongst many Indian merchants who supply the army

() Is it a fact that practically the majority of the Commanding Officers
and Army Commanders are opposes to the suggested transfer ?

(d) Will the Government be pleased to state what percentage of the
Army Commanders, General Officers Commanding Brigades, and Commanding
'Officers, are in favour of the transfer, and what percentage opposed to it ?

Bir Godfrey Fell: (a) Yes.

{¢) Naturally this decision has caused dissatisfucti n among some 'of the
Army oontractors who are directly affected.

(¢) No.
{d) In view of the reply given to part (c), this question does not arise.

INpIan ArMY CaxTEEx Boarbp,

'81."Mr. J. Chandhuri : (s) Isit o fact that the proposed scheme of
Indian Army Canteen Board is to be financed by the Government ?

(8) Will these Canteen Boards be Government concerns or will they be
run by private persons or firms under the patronage of Government ?

(¢) Has the attention of the Government been drawn to the results of the
Navy and Army Canteen Board administration and the consequent loss to the
British Government ?

Sir Godfrey Fell: (a, No.

(6) The Army Canteen Boird (India) will be organized on the same
lines as have been adopted in the United Kingdom and will include men of
wide commercial experience. Its operations will be financd by the Imperial
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Bank of Indir, on n guarintee from the Government of Tndia. Government
have no reason to fear that the operations of the Board will result in loss, or
that they will be called upon to make good any part of the sum guaranteed.
On the contrary, it is anticipated that the Canteen Board will be financially
self-supporting and will earn substential profits which will be utilized for the
benefit of the soldier as has been the case in England. Tt will entail no
charge on public funds in peace time. The direction of policy will be vested
in the hands of His Excellency the Commander-in-Chief. '

(¢\ The Government of Indis are not aware that the Beitish Government
suffered any loss over the Navy and Army Canteen Board. The E:Xedition-
ary Force Canteens, to which the Navy and Army Canteen Board is- the
successor, made, it is understood, very large profits during the war.

Rours PROM MUZAPFARPORE TO SITAMARHY.

82. Babn Baidyanath Prasad 8inh» : (4) Is the Government aware
that in order to reach Sitamarhi which is a sub-Division of Muzaffarpore, from
the Muzaffarpore Headquarters, one has to pass through Samastipore and
Darbhangs, and spend about eight hours in the journey, though the distance
is cnly 36 miles by District Board road ?

(3) Does the Government propose to remove this inconvenience by
opening a direct railway communication from Muraffarpore to Sitamarhi a$
an early date?

Colenel W. D. Waghorn: (s) The reply is in the afirmative.

(3) While sympathising in the inconvenience mentioned, Government
regret that, in view of the existing' financial conditions, they are not at
present in a position to consider the guestion of constructing & direct railway
connection between Muzaffarpore and Sitamarhi.

CONSTRUCTION OF A BRIDGE AT MOKAMEH GHAT.

83. Babu Baidvanath Prasad Sinha : (a) Is it s fact that the
construction of a bridge at Mokameh Ghat over the river Ganges' is under
contemplation ? _

(8) If the answer be in the affirmative, do the Government propose
to consider the desirability of providing easy access to Patna, the Provinecial
Capital, from North Bihar by the construction of a Railway bridge some-
where botween Patna and Hajipore, instead of constructing the bridge at
Mokamch Ghat ?

Colonel W. D. Waghorn : () The reply is in the affirmative. The
matter is, however, in abeyance at present owing: to the difficulty of finance
and the prevailing high rates for material.

(8) The question of an alternative site s'omewhere resr Patna, f?r a
bridge over the Ganges, has already been considered, and while it is admitted
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that a bridge giving easy access to the Pravincial capital would be an adminis-
trative convenience, Government are of opinion that a bridge at Mokameh is
the more pressing necessity in the general interests of trade and of the publio,

Incerask 1IN Rates aND Farrs oN DirrEreNT Ratnwavs.

84. Mr.N. C. Siroar: Will the Government lay on the table papers
showing the rate of increase in rates and fares on the different Railways; the
rate of increase in working expenses on different Railways, and the rate of
increase of gross income on the different Railways ?

Colonel W. D. Waghorn : With reference to the first part of the
question, the Honourable Member is reforred to part (¢) of the answer given
to Mr. Narayandas Girdhardas’ Question No. 345 on 20th September 1921
on the same subject.

As regards the latter portion of his question. the Honourable Member is
referred to pages 70 to 76 of Vol. II of the Administration Report on the
Railways in India for 1919-20 which contains the information asked for.

Rise v Raruway Rates axD Fares.

85. Mr. N. C. Siroar : Are the Government aware that there is a
general dissatisfaction amongst all classes of people owing to the rise in
BRailway rates and fares’and do the Government propose to reduce them to their
old level in the near future ?

Colonel W. D. Waghorn: In regard to increases in passenger fares the
Howourable Member is referred to the reply given to Mr. Mabmood Schamnad
Sabeb Bahadur on 21st September 1921 on the same subject.

As regards increases in railway goods rates the Honourable Member is
referred to the reply given to Mr. Bhupatiraju Venkatapatiraju on 10th idem
on the same subject.

Government regret they can see no prospect of reducing railway rates
and fares to their old level.

Starr Szizcrion Boawp’s EXAMINATION,

86. Mr. N.C. Siyear : (« )Will tbe Government be pleased to stsite :

(§) How many Indian graduates sat for the Staff Selection Board’s
examination to qualify them for em lg‘yment in the Upper
Division of the qGovernment of India Offices ?

(¢) How many of them oould not qualify for such appointments ?

(1) How many of them have been declared fit for the Lower Division
only ?

(fr) How many of them have accepted appointments in the Lower
Division ? '
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(v) Ts it & fact that candidates for Upper Division were asked the
{ollowing question during the vsva roce examination ?

“ Are you willing to acoept an appointment in the Lower Division
if no appointment in the Upper Division can be offered *’?

(vé) Is it a fact that these candidates were informed that :

* Acceptance of & Lower Division post would give them no claim
to appointment in the Upper Division, though they would not
be absolutely debarred g'om such appointment, until they
attain the age of 35"’ ? . '

(»r5), If s0, wnat was exaotly meant by the last part of the sentence ?

(4) Do the Government propose to reconsider the cases of these graduates
and appoint them in the Upper Division of their respective offices a6 soon as
possible ?

The Honourable 8ir William Vincent : (s)

() 781.

(4) 640,

(its) 82,

(iv) 24,

(v) Yes.

(vf) Yes, substituting the word promotion for appointment and the age
80 instead of 35 in the 3rd and 4th lines respectively of the question. '

(vés) The meaning is perfectly clear and for further explanation, if neces-
sary, the Honourable Member 1s referred to paragraph 26 of the Home
Department Resolution No. 2843 of the 80th August 1920, of which 1 will
give the Honourable Member & copy if he wishes.

(6) The Government would be uuable to meet the suggestion without
creating » number of unnecessary clerkshigfein the Upper Division, to which,
perhaps, the Honourable Member would be the first to object during tho
present financial stringency. Moreover, there were graduates already serving
in the Lower Division of the Government of India Secretariat who have

the Board's examination for promotion and their claims are superior to

those of the new entrants.
CouNoIL SEORETARIES,

87. Mr. Sambanda Mudaliar : Will Government be pleased to state
whetlier they propose to appoint or have any intention of appointing Council
Secretarics under Section 43-A. of the Government of India Aot ?

he Honourable Sir William Vinocent : The Honourable Member is
mferr'fd :onth;l reply given by me to & similar question asked by Dr. H. S, Gour
op the 5th Septembor 1921, ;

P

®
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Bouss Arrowaxcx ror Hieu Courr Junams or MaDras,

88. Mr. Bamband" Mudaliar : Will Government be pleased to state if
it is » fact that the Government of Madras have submitted proposals to this
Government for grant of Rs. 500 for the Honourable Judges of the High
Court (:fod Madras as house aAllowance ? If so, whether the said proposal was
sanctioned ? ‘

The Honourable Sir Williani Vineent : The Government of Madras
forwirded proposals of the Madras High Court to this effect, and they are
being referted to the Secretary of State, in whom the power is invested by
seotion 104 (1) of the Government of India Act of fixing the allowances of

" High Court Judges.

ELECTION OF THE DEPUTY PRESIDENT.

Mr. President : I have received the assent of His Excellency the
Governor General to the election of Sir Jamsetjee Jcjeebhoy to the office of
Deputy President of the Assembly.

Mr. Deputy President, you have now accepted the office to which you
have been elected ; and I welcome you as you enter upon its duties. I am sure
that the Assembly will give you the same support and co-operation which it
has been my great privilege to en?oy. Let me assure you that personally, 1
look forward with plensure tocollaboration with you. The Assembly knows
that the high traditions which it has already established and of which it is
justly proved, will be safe in your hands.

Sir Jamsetjee Jejeebhoy : Mr. President, I thank you for the words
of welocome that you have been good enough to address me, and as T mentioned
when returning thanks an the day of my election, while 1 esteem it a privilege
to enjoy the confidence of my Homourable colleagues I realise the heavy respor.-
sibility that this privilege and the oncrous duties of the Deputy President
carry with them. I take comfort, however, in the ides that in the performance
of my duty, I can always court upon the cordial co-operation and support. of
my Honourable colleagues in this Assembly. 1 feel, Sir, 1 can not conclude my
remarks without referring to onesubject. It would be hypocritical on my part
to say that I feel anything but satisfaction at my election, but I will make
bold to address a few words to my Honourable friend, Dr. Goar. To him, Sir, |
T would like to extend my right hand of 1 fellowship. Toa man of his
capacity, calibre, and great intellectual and legal attainments, surely the
avenue to further success in public life is not closed for ever by this event.
Why, 8ir, there is hardly any one in this House but feels that in the fulness
of time, the Honoumble Member from the Central Provinces will be ealled

n to geace the front Government bench, whose polioy at presont he very
often so ably criticises and sometimes no less ably mipo . With these few
remarks 1 beg to resume my seat, confident that the appeal for support and

i ioh { have made ta-the Honoutwhle M@m'gorp in eral and
my Honouiable f¥idnd in particular will not be made in vain. 1 know that
he will be as ready to:;?ortmein theiontxon.towhiohfttehumﬂedmu
1 should have been ready to support him if the positions had been reversed,

.
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Remember that on the suocess of this great adventure depends the future of
Swaraj to which we, Hindus, Mussulmane, Christians and Parsees wish to

abtain under the aegis of the great British Empire.
8ir, I thank you and the Honourable Members once again.

Dr. H. 8. Gour: Sir, I rose to congratulate my friend, the newly
elected ['eputy President, but he has anticipated me. Though late, I do not
swerve one whit in my enthusiasm to congratulate him upon his’newl{ ocon-
ferred honour of Deputy President, and be may rest assured that he will
receive the unstinted support from gll parts of this House in the discharge
of his dutics. He may also be sure that he will receive not only the co-opera-
tion of the Members of this House, but continuons support and encouragement
in the due discharge of his office. ‘ B

Sir, after the dust and din of strife when the battle is lost and won, no
one feels more than 1 do that my friend is pre-eminently ified to discharge
the duties of the office to which he has been elected, and if he has any lingering
doubts in his mind (A rosre : No), even ifhe had, I assure him that they
must now from this moment disappear, and we shall look upon him as our
Dfeput)c'l President and look up to him for advice and guidance in the discharge
of our duties.

RESOLUTION RE: NON-RECOGNITION, BY THE GENERAL
MEDICAL COUNCIL OF MEDICAL DIPLOMAS OF
INDIAN UNIVERSITIES. ,

Rao Bahadar C. 8. Subrahmanayam : Sir, the Resolution standing
in my name runs as follows :

*This Assembly recominends to the Governor General in Council :

>

(@) that with reference to the letter of the Oth March 1921, from the General
Council of Medical Education and Reii-tmtion of the United Kingdom to the
Secretary of State for India on the subject of the recoguition of medical diplomas
of the Il;(ilian' Universities, th: v;rionl Local Govelrondmcuti be advised to make
more satisfactory amangements for giving practioal training in ' midwi
to students undergoing instruction for mé'id degrees and diplomas in tlx“:n'fy
Provinces ;

(b) that in the event of the General Medical CJouncil carrying out their threat to
withhald nition to tbe medical degrees and diplomas of the Indian
Universities, the Seoretary of State for India bo moved to stop recruiting in
England for the Indian Medical Service and order recruitment exclusively from
Indis, or at any rate, to prescribe the possession of a medical ora iiploma
of any Indian University hitherto recognized by the General Medical Coupcil,
as anslternative qualification foradmission to the competitive examination for
entrance into the Indian Medical Service.’

This Resolution, Sir, is one of great importance, not only to the 1
number of students that seek to enter the medical profession, but also to n{ﬁ;
entire population of this country. ’

I would just ask Honourable Members to glance at the Resolution which
I am moving and they will see that the question which is involved is, as I said,
of considerlzg e importance. S '
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l.\'ow, in 1806, the General Medical Council in England considered that the
teaching of and trnmnilin midwifery in the institutionsin the United Kingdom
was not brought up to that standard of efficiency which they considered necessary,
and it was in 1896 that the eminent medical men which compose that body,
considered that their own institutions, which were authorised to train and iseue
oerhﬁt.:tee to medical men, who, by virtue of those certificates became
recognised by the General Medical Council, were not as efficient as they
wished them to _be. Those medical men then got to work and called the
attention of medical institutions in the United Kingdom to that ineffciency

and called upon thein to improve their courses of study and training in
midwifery,

Now, that is the first point, at any rate, to start on in this discussion, and
I would ask my Honourable friends to remember the events in their sequence
in considering these questions because it is very necessary tbat the dates and
sequence of these events should be kept in mind in order to take an impartial
view of the matter.

Now from 1896 we pass on to 1905, or roughly, to a period of 10 years.
These 10 years were, 1 think, given to those institutions to improve their
curriculum and to bring about the necessary changes in their methods of teaching
and to bring their appliances and equipment, etc., up to date. In 1905 and
1906, the improvements that were mnf , or were not made, were taken stock
of, that is to say, that the conditions under which those institutions worked
at the time were gone into and cogsidered. When they considered the
situation, they found that it was unsatisfactory and did not come up to
the standard that had been urged. 1 will deal in gencral terms with
the question for the simple reason that this Assembly is not vompused
of medical men, competent to comsider the details of the instruction
nor of the different views which medical men have taken in regard to this
matter, We bave already considered the general aspect of the question, the
trend of the discussion and the trend of the criticism together with the con-
clusion and final decision which has been arrived at. Now in 1806 and 1906
in prescribing the course of training in midwifery, the British Medical Council
laid down certain instructions which 1 will not take you over. Only one point
has now become the point at issue and that is in regard to the conditions
which it was found dificult to fulfil, and those are the conditions on which the
th'wlgple of the discuseion of this question turns. The condition I refer to is

¢ Every student should be required to present a certificate bearinF that he has conducted
20 cases of labour under official medical supervision subject to the following conditions.’

and so on.

Now that ocondition was notified to all the institutions in the United
Kingdom licensed to issue diplomas, by virtue of which the holders of those
diplomas were entitled to registration by the General Medical Council. Now,
mark you, during this epoch, this condition was not communicated to the insti-
tutions in India which were even then ontitled to be recognised by the British
Medical Council In regard to this condition of conducting 20 labour cases,
it was recognised and there was a general consensus of opiuion that it would
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not be possible to provide each student in each of the institutions with 20
labour cases, which meant to say that a sufficiently large number of patients
must be found who would be willing to be treated by these students. The
difficulty is a primary one, and while it would not be difficult with a large sum
of money to equip an institution with appliances, etc., it would be very difficult
to find those 20 cases, and that is the crux of the whole matter.

In regard to the decision to which [ havoe referred, it was a decision cone
to at a moeting of tho Medical Council where 31 members were in attendance,
and out of those 31 memnbers, 16 plumped straight for the condition, 11 were
against it and 4 were neutral, and Honourable Members will know what it
means when members taking part in a discussion remain neutro], it means that
they are for no change. Soit will be seen that the condition laid down in
regard to the students conducting 20 labour casesis not a condition which
received tho unanimons assent of the mecting—it was really an even number,
and that coadition which had been enforced by the Council did not find very
much support, and a nong those who did not support it were eminent medical
men in tfwir profession,

Mr. Morris, one of the gentlemen who took part in that matter, said it
would throw difliculties in the way of London students owing to the lack of
opportunities they would experience in obtaining the midwifery cases. Sir
Charles Ball said, it would be impossible for every student to get cases. He
could not therefore sec how the recommendation could be carried out. Sir
Thomas Fraser of Edinburgh thought the number of cases was fixed much
too high. The same purpose would be served by 8or 10 cases. Dr. Saundby
said, it is not.fair to pass a Resolution of this sort with the knowledge that
a great many teaching bodies could not carry out its provisions,

I'octor Little considered that the Council should only expect what was
reawouable and what could be done at medical schools. Dr. Walker declared
that as & teacher he did not believe that it was necessary for each student to
have twenty cases. If he had resided in a maternity hoxpital for one month,
he would know a great deal more about midwifery at the c¢nd of the time than
if he hadl conducted 100 cases on his own responaibility.

Now, these are some of the opinions of eminent men in 1906-07, The
discussion went on and there was a good deal of adverse comment both as to
ite intrinsio value and also as to the practicability of enforcing that condition
in the professional circles, Well, we will leave it there. Then we find after
another decade, a little later, in 1919, this question was raised and a circular
issued to all the licensed institutions in the United Kingdom. I will shortly
read the letter to the Secretary of State in regard to these institutions in
India. A series of questions. were addressed to' the Universities in India—a
set of interrogatories and they sent up their replies. Now, of the Universities:
in India, it can at once be raid that Calcutta, Bombay and Madras fairly come
up to the standard required by the General* Medical Council. For, the Assem-
bly must remember that the medical institutions of our Universities were
started, improved and brought up to their mi»resent state of efficiency, not by
Indian but by European doctors, who had received their training in England
and who were part and parcel of this Service—the Indian Medical Service—and
who are eminent in their line and who have commanded from time to tinie
respect in soientific oircles not only in India but elsewhere. Any attack upon
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the efficiency of these institutions would be practically an attack upon the
efficiency of the Indian Meodical Service who were the persons who controlled
and managed these institutions.  And, therefore, all at once, now, after so many
years, to wake up in 1020 and say that the Universities in India are not
sufficiently up-to-date in the standard they require and the teaching and training
they provide for medical students requires a xomewhat closer exsn.ination because
it is not an unfair position for us to take that therc ix something underlying
this criticism beyond the mere allegation of lack of efficiency. Well, it in
admitted by all those who have written or spoken on the subject that Madras
takes the first place, that in providing the requisite number of labour casus
and also in its cﬂicienc{:nd up-to-date arrangements in the hospitals and in the
college. Well, I say that with diffidence as I come from Madras, but it is &
fact that 1 think bas received the unanimous support of all who know.
Caleutta and Bombay are equally good. . Thereis all that is necessary there to
bring :E the institutions in Caleutta and Bombay to the requisite standard,
while the Allahabad and the Punjab standard is on & slightly different footing.
The provision of labour cases is a matter which depends upon the willingness
of the women of the Province. While Madras has less restrictions of gosha,
Calcutta and Bombay are not quite so free as Madras. The Punjab and
Allahabad are I suppose very mwuch restricted. The system of gusha is worse
and restricted in greater measure in these two Provinoes. That may sccount
for the paucity of the nuwmber of labour cases.

Well, the circular letter referred to in the Resolution and now under dis-
onssion that was addressed in regard to the Indian institutions is worth reading.
At this stage it 'would be appropriate for me to read the letter—the text of the
letter addressed to the Indian Universities :

* gth March 1921, The executive committee (i.e., of the (leneral Medical Council) ia
not satisfied that the Indian diplomas under existing conditions furnish a sufficient guarantes
of the possession of the requisite knowl and skill for the effieient practice of midwifery
within the meaning of section........... and a0 on." * Unless evidence is received by the
executive committee before February 22nd that their requisite arrangements and require-
ments with regard to midwifery have been brought into uuti-fnctonz' accordance with the
Council's Resolution with reference to professional education, the recognition hitherto
accorded to their respective diplomas will forthwith thereafter terminate.’

The letter to the British Universities and institutions, I shall row read :

“ A commenication be sent to the Ministry of Health (probably the anthority that has
oontrol of sedical institutions such as, I suppose, the Education rtment here or the
Secretary of State there) begging that steps may be taken for the utilisation of poor law
institutiony for clinica) instruction...’ And then ‘ The attention of Universities is again called
to the recorhmendations of 1906 in the hope that when the present difficulties in training are
allevisted, they maty be able to oarry out their recommendations in their entirety and that
the present conditions of training which in many cases cannot be approved may be rendered
sufficient and such as the Council will be able to regard as satisfactory.’

1 hope Honourable Members haye followed me when T read the letter to
Ui the.Indian Universities and this letter. The difference in tone
e T sdopted by the General Medical Council in regard to the letters
addressed to the Indian Universities, and the British jnstitutions, not all of
them Universifieq, is marked, and is in 8 sense inappr'ogrhte, ‘and I may add
insulting to this cownfry. This letter is in the form of an ultimatum. When
the British institutions in the United Kingdom are approached with the hope
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. that in the present difficult conditions means may be found to put their house
in order, we are told that if we do not do it within a certsin period, we shall
be turned out. The question is whether this country should put up with a
demand like this. Are we s0 helpless in the matter of medical knowledge that
we should put up with such a demand ? 1 consider that every self-respectin
Member of this Assembly, who represents the country, and who has the selg
respect and the good of the le of the country at heart, will say decidedly, no.
1 can well uaderstand that impe training in ihe Indian Universities, at any rate
in the three presidency Universities, lacked in efficiency, and was not under
proper management, and a body of experts came and told us that we were not
doing things in a proper way in this scientific matter and that we ought not
to do things in a perfu_.ctory manner, then T should have bowed my bead and
enid : * 1 accept your adviee ; I stand corrected.” But when every authority
who has spoken about these Universities has raid that the teaching is efficient
and the provision of appliances and equipment is as good as that provided in
the Unitod Kingdom, then to hurl this ukase at our face, I think, is a little
improper. Tam well aware that the British General Medical Council consists
of eminent men and ordinarily and generally they are actuated in their recom-
mendations by the sole desire of advancing and improving the standard of
qualifications required from men who go out with their imprimatur. That I
tecognise, nnd 1 also recognise that under ordinary circumstances they are not
likely to give & wrong venlict. But I cannot understand and I have not been
able to gather any very good reasons for their taking this attitude in regard to
us when at the same tine, in the same month, their attitude, their way of ex-
pressing their views towards the institutions in the United Kingdom was quite
different.  In regard to the institutions in the United Kingdom, you find that
excepting the Universitiex of Canbridge and Oxford, the other institutions
which are licensing bodies in England, Scotland and Ireland, fall far below
the standard enforced and required in the Indian Universities. I do not want
to take the Assembly thmugL the detailed figures relating to each of the ins-
titutions in the United Kingdom. 1 make that general statement and I stand
by it, and if any Honourable Member, who is going to question my statement,
is able to furnish facts which would destroy my position, I would gladly
accept it. But | do not think it possible, 1 make that statement, and you
make it as true and correet,

Now, with regard to labour casex, there also some difficulty arises, The
dislike to be treated by males is not a feature peculiar to this country. Even
in the United Kingdom doctors deplore the unwillingness of women to be
treated by male doctors. There may be some difference in d , but the fact
is there s it is here. When the notification of 1920, that is, the one prior
to this ultimatum, contining the interrogatories was sent out to India, a
circular was addressed to the Indian Universities calling for replies to a
number of questions, The Calcutta University considered this matter and at
once altered its regulations and arranged to muke the necessary improvements
in its teaching anfltraining arrangements for midwifery and they wrote to the
General Medical Conuneil what they had done. The terms in which thei
reply was couched, as it is usual always in Indian Universities, was mark
with considerable humility and was in an apologetic tone for existing and non-
existing defects in their system.  Ono sentonee which they used in thit letter
rans as follows :

‘ The Authorities of this University fully yealize the importance of practical training
in the subject of Midwifery, but we woyld- wit{ all respect point out to the President of the
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Qeneral Medical Council that while every endeavour is made to improve the practioal train-
ing of eur students in this important subject, and while we feel convinced that in many ways
their practical demonatrations and opportunity of clinical study are better in the Eden
Hospital than in many centres at Home, it must bo remembered that the women of these

Eastern ('puntries'—that is their error—¢ have from time immemorial been averse to
examination and attendance by 1nale ductors except under excoptivnal ciroumstunces. ’

But I find that this last position, averse to examination and attendance by
male doctors except under exceptional circumstances, is a besetting sin of
the women of the Bnited Kingdom as well. It is not a sin of which our sisters
in this country alone are guilty. But this last apologetic clause was taken
poseession of by the Medical Council and they have founded an argument on
1t against us. Well, the position is certainly this. T'wenty labour cases are the
conditions imposed. The majority of institutions in the United Kingdom
eannot come up to that standard. Three Universities in this country can come
up to that standarl. The Universities of Allahubad and the Punjab will
endeavour their best to come up to that standard. While these are the
acknowledged, undoubted facts, is it fair for the General Medioal Council
to send us this ultimatum ?

There is something beneath this. That is from the yeir 1913—I am
pessing on to another aspect of the matter—when the Public Services Commis-
sion sat and when the question of recruitment of Indians in Jarger numbers to
the Medical Services was considered, an opinion wasadvanced that the training
in India which the Indian medical students received was not quite up to the
required standard ; but it was not an emphatic position taken up, but it was
the first note that was struck. Then while they put it forward in general
terms, the teaching of midwifery was not the iromment thing that was men-
tioned. At the sanie time, the other question which has always remained with us
yet unsolved, the question of simultaneous examination for some of the higher ser-
vices, a question which I donot know when it will be solved to our satisfaction,—
that question also came up for discussion. When that was put forward, naturally
there was a great deal of opposition from the British clement in the services. The
objections to that system are based upon certain grounds which are common not
only to the medical servioes, but vlso to all the higher services. Oneof them was
that Indians who enter these appointments which have been held by the British
till now ought to so met.smorp};lose themselves as to be indistinguishable in all,
T presume, in all thore artificial and outward symbols, from the European;
that is there should be such an assimilation between the indian element and
the E n that it should not be very easy to distinguish one from the
other. t position has been taken up for a good many years. The validity
of that requirement is, I consider, open to great question. Where is the
necessity for men serving in India, dealing with Indians, to acquire that out-
side veneer, if I may say ro? You cannot change the nature of a man?
You might change his accoutre nents, but you cunnot change his colour, and
where is the necessity for it? 1t might have been at one time considered
necessary, but the opinion among Indians and the better opinion among
Europeans, 1 consider, does not support that roquirement. You may, as a
matter of taste, a8 a matter of pleasure, change your ways. But is it neces
where natural talent, assiduity, and industry are the requisites for the services,
is this outside change necessary ? That wae one objection that was put forward

then,
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Mr. President : Order, order. I have already granted the 'Honoirable
Member an extension of time. I hope he will see his way to bring . his argu-
ment to a close,

Rao Bahadur C. 8. SBubrahmanayam : Another point that was put
forward then was that they -get a training in reliability, truthfulness,
sense of duty and other things. It went on till the Medical Services
Committee sat in this country. Then the question was taken upand in
general terms it was stated that there was not sufficient clinical material
in this country. But Lieutenant-Colonel Smith in the Punjab pointed out
that there was any amount of clinical material in this country, enotigh
and to spare. Lieutenant-Colonel Rodgers’ sobjection was that the families *
of Europeans would be put to great difficulties if they could not get European
medical aid. That ix an argument which has been dealt with, and the Indian
Medical Service cannot be so recruited as to enable every European in evé
ocentre, in every town in this country, to have an European to attend to
requirements.

Now, the point before the Assembly is this. Ts this requirement of the
General Medical Council one which we ought to allow to go unchsllenged and
ought we not to call upon the Government to take steps to call upon the
Medical Council to withdraw it, or to take usalong with the British institutions
at Home ? 1If the British institutions at Home who do not come up to the
standard are deprived of the privilege of issuing licenses, after that is dome, I
should not be sorry, I should not object if our institutions here are deprived of
the privilege.

One word more and I shall conclude, This subject is a medical subject and
thereis no Indian who is 8 medioal inan, who in this Assembly can take up the
subject, and put forward the case of the Medical Service. This Resolution which
1 have moved is & Resolution which under ordinary circumstances should have
been moved by. Sir P. 8. Sivaswamy Aiyer who had been approached by all the
medical men and by those interested in this question to put this subject before
the Assembly. But the question of ballot is a case of fortune favouring the
few. 1 put forward this Resolution in terms identical with that of
Sir Sivaswamy Aiyer, and | see Dr. Nand Lal had also a similar Resolution.
Fortune, it so happened, favoured me in the ballot ~ While I am ready to
accept the proverb relating to the favouring of fortune I do not include my
learned friend, Dr. Nand Lal, in that category. Luckily for me he could net
move it yesterday, and to-day I have placed before yon a skeleton of the case,
and I hope the strength of the case which 1 have urged will enable $his
Assembly to aodept the Resolution. [ hope, in the course of the debate,
Sir Sivaswamy Aiyer will have an opportunity of giving us his well-econsidered
views ou the matter. ‘

Mr. President : I have received notice of three amendments and in this
case they all raise issues which are closely conncoted with one.another and I
propose to read to the Assembly the Besolution as it would be, if amended by
all three. 1In ordinary cases I do not allow two or three amendments to be
taken up simultaneously, but in this c.se they all run together.

The first is in the name of Rai Sahib Lukshmi Narayan Lal :

*That to clause (a) after the word  Provinces' the following be added : ‘and hripg. ?6:‘
same {0 the standlard ‘of the Universities in’ the United Kingdom where they are 'Hot
th'lldy 80, - ' : ’

 §
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The second amendment standing in the name of Dr. Nand Lal is :

‘ To add after the word ¢ Provinces’ the following words ‘and that the Secretary of
Btate for India be asked to influence the British Medical Council to reconsider their decision
that unless effective stops were taken to meet the wishes of the British Medical Council by
February 1922, the Medical degrees of the Indian Universities will ceane to be accepted for

registration purposes.’

1 think in order to make the Resolution read more ensily it would perhaps
be advisable for the Honourable Member to move that as u new clause—
olause (3).

Thereafter Dr. Gour proposes to amend clause () as it stands in the
Resolution, that is, to omit the words * that in > at the beginning of clause (3)
down to the word * Universities ’ in line 3 and to substitute for those words
* that in the event of the General Medical Council refusing to allow a period
of three years to enable the Indian students to equip themselves to meet these

uirements, the Secretary of State be moved’ and 8o on as in the words
standing in the present Resolution.

Rai Sahib Lakshmi Narayan Lal : Sir, the amendment which stands
in my name is as follows :

* That to clanse (a) after the word * Provinces’ the following be added : *and bfing the
same to the standard of the Universities in the United Kingdom where they are not
already so.’

Sir, the General Council of Medics] Bducation and Registration in the
United Kingdom have recently passed a Resolution that unless Indian Univer-
sities improve the teaching of midwifery before March 1922, their medical
diplomas will cease to be recognised in the United Kingdom and that the Indian
medical graduates shall not be allowed to appear for the Indian Medical Service
examination or to qualify themselves for fellowship or membership of the Royal
College of Surgeons and Physiciane unless and until they pass an examination
from any medical institution of the United Kingdom. 80 in order to pass this
examination the Indian Medical graduates shall have tostay for some six years
in Great Britain for studying practically the same course which they have
probably already completed in the Indian Universitics inusmuch as the teaching
of midwifery in some of the medical institutions of the Indinn University are
already virtually of the same standard as in the case of the medical institutions
of the Universities of the United Kingdom. This study of six years will there-
fore clearly mean a waste of time, money and energy and taking the age limit
and poverty of the country into consideration, the aforessid Resolution of the
Genera] Council has evidently the effect of depriving the poor Indians of even
the few fruits that have been provided for them by the Government of India
Act, thereby embarrassing the success of the Reforms. The siid Resolution
of the General Council is entirely inequitable and the Government of India
should take every step to counteract the same. At the same time it is useful
and necessary to improve the teaching of midwifery in the medical institutions
of the Indian Universities and to bring the same to the standard of the
Universities in the United Kingdom where they are not nlreudy 80, A8 800N a8
possible. T therefore commend this amendment to the consideration of this
‘House. The amendment doea not snyhow modify the utility of the original
Reeolution but yather makes the same more smitable to the circumstances
which have necessitated the original Resolution and I trust the Honourable
Mover will apoept my amendment,
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Dr. Nand Lal : Sir, it may be submitted at once that T am not preé)tred
to inflict a very long speech because [ have to play second fiddle,
Unfortunately my Resolution was not reached yesterday and the points, which
ought to have been brought to the notioe of this Assembly, have already been
brought to their notice, and, therefore, 1 do not propose to repeat them.
However, 1 shall make reference to those puints and those circumstances which
have not been alluded to. Now to begin with my speech. I may submit
that I propose the amendment, now before the House for some reasons the
Resolution has not been read out, though the Ilonourable Mover

that we may read it for ourselves. However, 1 shall take that duty upon
myself and I shall read it for him. The first portion is ‘ that with reference
to the letter of the 9th March .... .’

Mr. President: I must remind the Honourable Member that he has
only a quarter of an hour to himeelf. '

Dr. Nand Lal: To my mind the wording of the Resolution is not very
intelligible. Therefore I am forced to propose the amendment which has been
alluded to by the Honourable the President. It may be said to the credit of our
Government of lndia that some time back they realised that the sanitation of
India could be better looked after and carried out by Indians. With a view
to give practical shape to this noble resolve on their part, they determined that
lnfiuna should be given greater share in that department. ] mean to say the
Sanitary Department.

Lieut.-Colonel H. A. J. Gidney: I rise ona point of order. Are we
discussing the Sanitary Department ?

Dr. Nand Lal: When this was resolved by the Indian Government, it
snyhow reached the ears of the Medical Association in England. They could
not take it as palatable, because they thought that this sarvice most probably
will be monopolised by the Indians. Consequently, they, as I am told, made
a representation that the scheme, which was proposed by the Government of
India, may not be appreciated. Anyhow the Secretary of State did not accept
and did not countenance the views and contentions which were put forward in
their representation. As you know, there are two eminent Associations in
England, 1 mean to ssml) Medical Association and (&) the British Medical
Council, or you may call it the General Medical Council. Since the Medical
Association feared that their object might be frustrated, naturally some
of them approached and influenced the members of the General Medical
Council, aud the General Medical Council was prepared to sympathise
with them. Therefore, they practically, as 1 think and am obliged to
say, wanted to retort and wanted to try that Indians may not be given
so much share in the sanitary department as it was proposed for them.
Allow me to submit that this, as | am told, seems Lo be one of the causes
that led to the General Medical Council issuing a letter. The date of
the letter has already been given by the Honourable Mover. That letter was
issued to tho Indian Universities which were affiliated to the Universities in
England. That letter is dated perhaps 9th March 1921. The answers were
submitted through the Government of India, and the final reply which was
sent to India has been read out to this Honourable Assembly. The substance
of which in brief is that Indian Universities should take steps to see that the
level of efficienocy may be maintained at once, that is by the 220d February
1921! So short a period was allotted for that. 1 am not prepared to
say what the real motive was, but ostensibly the motive of the General
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Medical Council, | say this subject .to correction, seems to be that we
Indians may be deprived of the share which had been proposed for us.
. Now aur ditficulties, as you know, are that the Indisns, in some cases, are
bound by oustoms. Both Hindus and Muhanmadass, fortunately or
unfortunately, very faithfully adhere to their customs, and we also some
times respoct them (customs). 1t is impossible to believe that any Mubam-
madan or eny respectable Hindu would like that these labour cases, may be
conducted by male doctors. Time may come, after the lapse of some years,
when we may think vcry“l{fht]y of these customs, but for the present, as the
circumstances exist, specially in the Punjab, we do not feel inclined to break
those customs. At this juncture I have to submit that the proposal set forth
by the General Medical Council will be appreciated, and that proposition has
been couched very ably by the Honourable PMovm- in clause (a) of his Resolu-
tion. Certainly we shall make a request to the Government of India that the
Local Governments may be asked that suitable measures may be adopted, and
cffective stops may be taken, so that the wishes and the desires which have
been conveyed to us by the General Medical Council may be appreciated
stically. But as tho period and the time, which is allotted to us for
ingig ourselves up to that efficiency, is very short, my submission is this,
that the Government of India may address the Sccre of State in the terms
which have been proposed by my humble self and couched in my amendment.
Naturally the question arises, was there any expediency or necessity for the
General Medical Councilto come down upon us so hurriedly ? I may submit
at once, not at all. 'We have been enjoying the privilege of ragistration for
about the last 30 ycars. The members of the General Medical Council are
eminent doctors who have been to India and have acquired great experience,
and I can say without exaggeration that some of them are equipped with the
knowledge that we Indians m» got certain peculiar custons which we are not
red to give up at once. Knowing this, they have sent this threatening,—
may be excused for saying threatening,—letter. Further | may be exoused
for eaying that we Indians take it (letter) as an ultimatam. 'These are our
difficultiee, which difficulties will stand as a good plea for us that we may be
given greater time. Therefore, it is established that there was no expedienoy,
no pressing need, for the General Medical Council to trouble us so much and

give us this very hard hit.

Now taking the merits of the suggestion which is couched in the letter
of the General Medical Council, did we ever cry that the Indian Medical
Service men, 1 mean to say those who passed the Indian Medical Servioe
competitive examination, had no knowledge of tropical diseases? Did we say,
like that on any occasion, seriously ? e did not, because we know that
certain diseases are only the children of certain climatic circumstances, as for
instance eye diseases in India. We have got, in India, malaria, but it does not
exist with that force in England. To English gentlemen, who passed the
competitive examination in Engfmd and joined the Indian Muedioal Servios'in
India, we never said, * You are not capable, you are not fit, to handle these
ossev ?”’  Similarly, our circumstances, our customs, our habits do not essily
allow us to find so many in our labour cases in the Putijab. Why should' they
riie this point? Therefore, my point is this, that this contention which has
been raissd by the General Medical Council is a mistake. Ih reality, it may
be sotuated by noble intentions, bmt ostensibly we tiink that there is & politieal
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element in it. As you know, Sir, certain countries and again certain oolleg

- are specially mesnt gr practical training in the domain of medicine, as
‘instance a very famous school in Ireland. There are some very good medical
ool in London, and so on and so on. 1f » medical student or graduate in
medicine wishes to get himself trained practically in a specific land, he ought
to go to that school. Therefore on this ground also the General Medieal
Council has got no case to press this suggestion on us, that we may try to
achieve this eﬁ?ciency or the required efficiency within a few months,

. Sir, allow me to repeat on this ground too, the General Medieal Couneil
bas got no case to*press this suggestion, namely, that we should try to achieve
this efliciency or required efficiency within a few months. The General Medical
‘Council desires that we may build Rome in one day, It is impossible. There-
fore, 1 repeat the same submission that a greater period ought to have been
allowed to us. We do not say that we are not prepared to get ourselves
trained. We Indians are able to do anything which is good. Buggest an{
examination, and we will appear in it and pass it, but give us time. Thoug
our customs, our ancient habits, stand 1n our way, yet, so far as academie
studies are concerned, so far as the passing of examinations is concerned, we
are quite prepared to say * All nght, we shall appear and pass.”’ if there
were no physical dificulty, Ilence I feel bound to repeat my submission that
the Government of Indis will be pleased to adress the Secretary of State and
ask him to write to the General Medical Council to reconsider their decision.

"With these few remarks, I propose this amendment and 1 hope the whole
Assembly will give its unanimous support to it. It is a verv modest amend-
ment. | am not in & threatening mood. I do not like that any threat may
be given for the present, because my impression is this, that the Genersl
Medical Council is manned by doctors of great eminence and I think they are
amenable to reason. This just cause of ours will appeal to these men and 1
am sure they will withdraw their proposal. And, consequently, I have put my
amendment in a modest way. With these few remarks, 1 submit, that this
amendment should be aocepted unanimously.

Dr. H. 8. Gour : Sir, the short question which has aroused this contro-
versy may be thus stated. The General Medical Council is a statutory body
oreated by an Act of Parliament. It has general supervision over medical
education throughout the British Empire. One of the conditions for entry
into the Indian Medical Service is that all candidates appearing for the
examination of the Indian Medical Service should be registered by thé British
Medical Council as qualified practitioners in the United Kingdom. Now, this
has been a qualification which has stood on the regulations of the Indian
Medical Servioe for a very long time past. No objection was taken by the
Medicul Counoil to the registration of Indian Medical gruduates in the United
Kingdom, and this openéd before them an avenue for entry into the Indian
Medical Service. As Honoursble Members are aware, within the last two or
tlireo years, an agitation has been set on foot'that the Indian Medical Service
" 'has Become the monopoly of Englishmen and that Indians in larger numbers
" should be admitted into that Service. The demand which the British Medical

€oincil have made upon the Indian Universities in the peremp terts
which are ocontained in the first paragraph of their letter, to whioh the
Honourable Mover of this Resolution hss referred, curiously synchronises with
this agitation on the purt of Indians, and the ﬁt&tion in this by way
of protest against the conduct and the tone of British Moedioal ol 18
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due to the fact that there is a suspicion in the minds of the people of this
country that the British Medical Council is trying now to enforce an old
order which remained in abeyance for the purpose of excluding Indian candi-
dates from entry into the Indian Medical Service. This, Sir, is the gravamen
of the accusation made by the l;sople of this country, and it is for thix House
now. to consider two questions. First, the demand which the British Medical
Council have sprung upon this country, which is an ultimatum, that if the
Universities in this country do not place themselves on a footing which the
require, they will be disaffiliated from the commencement of ebms;y ner{
That is the first question, and the second question is a’ question of equal
importance, whether the British Medical Council were entitled to give to the
people of this cou: try an ultimetum without any previous warning, communi-
cation or request addressed to the responsible authorities, such as the Govern-
ment of India. The Honourable Member in charge of the Indian Medical
Service will no doubt enlighten usif this ultimatum, which the British
Medical Council have given to the Indian Universities, receives the concur-
rence of the Government of India and whether there was any correspoadence
on the subject ; and I hope the Ho:ourable Member in charge of this portfolio
will enlighten this House a8 to whit previous steps were taken by the British
Medical Council to enforee their regulition from the date when it was first
promulgated, somewherein 1907, and why is it that this long dormant Resolu-
tion of the British Medical Council wus suddenly put in force with a curt and
none too courteous request that if within the short period of six or eight
months the Indian Universities did not suitably equip themselves, their
sfilistion should be withdrawn with the neceseary cousequence that with the
disaffiliation of the Indian Universities, will follow this disquslification of all
Indian Medical graduates from their candidature for the Indian Medical
Service. It has been said und said in the latter end of the reference, that a
number of Indian medical chtitioners go and practise in England without
adequate qualificstions in midwifery. Now, I ask the Honourable Member,
who, I believe, will respond to this debate, to inform tbis House how many
medical men of Indian nationality go and settle down in Euglarnd to pructise
midwifery in that country.
~ And how far is this complaint contained and promulgated in the Resolution
under reference by the British Medical Council borne out by the facte ? Now,
8ir, | discern a httle contradiction in the Honourable Mover’s Resolution. 1n
the first paragraph he telle us that the Indian Universities must suitably equip
themselves, and in the second paragraph he recommends to the Government of
India that the Secretary of State should take the drastio step which this 1ouse
would commend to the Government of India. Now, Sir, let me recapitulate
the real facts of the case. The British Medical Council require that every
—and under the British Medical Act, all persons who qualify in
edicine must also qualify in Gynmcology, and the one test which the British
Medical Council have laid down for their technical qualification in Gynsocology
is that studente must have attended 20 labour cases. The Honourable Mover
tells us that except the great British Universities of Cambridge and Oxford,
the other Universities in the United Kingdom do not conform to this
Regulation.
Rao Bahadur C. 8. Subrahmanayam: It is impossible for them to
conform to it.
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Dr. H. 8. Gour : Well, if the{I do not conform. I presume it is because
it is impossible to conform. The Honourable Mover has further told you
that this Regulation was passed by the bare majoritg of one. T shall, for the
purpose of my present argument, assume that whether it was passed by
the majority of oue or unanimously, it is a good and salutary regulation.
Now, Sir, I ask the Honourable Member in charge of this Department to tell
us whether the British Medical Council enforce this regulation with impartiality
not only in respect of Indian students but also in respect of the alumni of
those British Universities to which reference has been made by the Honourable
Member and which have not conformed thereto. Is it a fact that with the
exception of the Universitics of Cambridge and Oxford, medical graduates of
the other Universities in the United Kingdom are refused registration by reason
of the fact that they have not attended 2() labour cases. If that is so, I think
we have no grievance, If that is not so, our grievance is accentuated, and we
feel that the British Medical Council have placed this country in a position of -
exceptional disability which is only consistent with the suspicioh widely
prevalent in this country that the British Medical Council are trying to stop
the entry of the Indians into the Indian Medical Service by closing the door—
the only door through which they can get admission into the examination hall.

Another guestion and a very important question, with which I am not
fa niliar and on which before we vote we await the reply of the Honourable
Member, is this: If the Regulation was passed in 1907, how is it that from
1907 down to 1919—that is, for a period of 12 years—it was not put in
force ; and what immediate circumstances have induced the British' Medical
Council to put it into force with the peremptoriness of which the Resolution
is the best example. Now, Sir, these arc the questions which agitate the

ublic mind and tﬁese are the questions to which a reply is necessary. Now

will deal, Sir, with my own amendment. The Honourable Mover has not
denied the fact—-and it is undeniable—that no one can be made familiar with
midwifery unless he has attended a few labour cases. As to what should be
the number of labour cases is a matter upon which we laymen are not
competent judges. We must therefore assume that the British Medical
Council were perfectly justified in fixing the minimum of 20 labour cases as
the sime yua non of a practical knowledge of Gynecology. Now, Sir, if this
is what they demand, namely, practical acquaintance wit{ 20 labour cases, the
next question that arises is-—Are we prepared, are we in a position to place our
medical colleges in this country upon a suitable footing within the short period
which the British Medical Council allow. These are the two questions which
affect the principle. We then pass on to the extremely curt, giscourtbous and
peremptory tonc adopted by the British Medical Council. 1 do not ignore the
fact that it is a statutory body, but a statutory body is not privileged to insult
the people of India, and I therefore submit that this House should communi-
cale through the Government of Irdia its indigoation, its protest, its strong
resentment at the tone which the British Medical Council have adopted towards
the scats of learning in this country, and throngh them towards the people of
this country. Whatever may be the merits of the case, the British Medical
Council could not, and 1 submit should not, have used the language which
occurs at the end of the paragraph 1. ‘1f you do not quslify yourselves with-
in the period which we fix, your offiliation shall terminate.” That is the
language used, and that I submit is language which we the people of this
country must certaioly protest against. Now, Sir, having eaid this, I have,
I think, prepared m for the moving of my own amendment, The
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Honourable Members will see that what I desire is this. It is, I'think, too late
inst the qualification whioh the British Medical Council have
thought fit to impose upon the Medical students, namnely, attendance on 20
cases.  Spoaking asa layman, and with all the humility and diffidence
due to the fuct that I do not know what is necessary to a medical student
for obtaining practioal acquaintance with this subject, I think 20 labour cases,
is none too many to make & medical student practically aoqusinted with
Gyamcology. At the same time it seems to me that his efficiency must to s
large extent depend not #o much upon the number as upon the nature of labour
ocases he attends, If they are 20 normal cases, or even 20 abnormal cases, 1
would still heritate to 8.y that the medical student is fully ncquainted with
his business. JIf 20 normal cases huve been visited by him, probably his
aoquaintance will be very superficial und he will not be able to deal with
sbnormal cases. Bat this is a question into which we need not go. We must
assume that the British Medical Council were justified in preseribing to their
Uuiversities a certain standard for the qualification of medical studeats. Now
we pass on to the next question, that if this qualiﬂcation is necessary, how
long will.it take the Indisn Universities to equip themselves. 1n that corres-
poundence which the British Medical Council have sent out to this country,
and which is avatlable to Honourable Members, the British Medical Council
say that we told you sometime ago but you have not done it.

But it is forgotten that this regulation which they had issued was practically
ignored for so many years and that the Indian Universities were never given to
understand that it would be reg rded as the irreducible sine qua non for plicing
one’s name on the medical register in England. Consequently, the fact that
for a long time this regulation has been in existence does not count. What
does count is this, that when yon send this ultimatum and eay, ‘ Prepare
yourselves within ten months; otherwise you will be disafliliated,” 18 this period
sufficient to enable us to open midwifery ¢l sses in connection with all the
Indian Universities ? This is a question upon which the Honourable Member
in charge of this portfolio will be better uble to speak. But speaking for
myself, as a layman with no practical acquaintance with the question, I think
ten months is much too short. The Government of India must require moue{y ;
mouney must be voted by the Provincial Councils or by the Legislative Assembly,
and after that buildings have to be constructed ; staff has to be employed and
labour cases have to be collected. 1 do not agrec with my friend, the
Honourable Mover of this Resolution, that this is a counsel of perfection, that
we cannot get together 20 cvses for each student. The recent inauguration of
the Mnternity and Infant Welware League bas placed in our possession.an
organisation which will give us the requisite number of cases if an effort is .
made in that direction. Spe.king of my own Province, since the inaugurstion
of this League in the city of Nugpur, between 20 nnd 30 labour cases are
available every day ; and if that is the case in a town with « population ofa
lakh and a half, T do not think we need despond in the case of cities like
Allahabed and Lucknow and Lahore which have a much ltrqer pulation.
My friend speaks of the gosha system ; the goshi system no doubt accounts
for the shortcge of these cases in Lahore and Allahabad. But the poorer
classes in both the United Provinces and the Punjsb do not observe gosha and
the medical students should have no difficulty in finding the requisite number
of onscs. The queition, therefore, is ong of fime and I have in my amendment
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said that if the British Medical Council give us three years’ time we shall be
in a position to equip ourselves and bring our Indian Universities -in Hne with

uirements of the British Medical Council, This, Sir,is my amendnient,
snd subject to anything that might be said by the Honourable Member:in
charge, I commend it for the acceptance of this House. (4 Member —We have
no copy of your amendment.) My friend says, he has not got a copy of it.
You, Sir, will presently read the amendment, and, therefore, I shall not waste
the time of the House by reading it myself, .

Mr. Presidont ; Amendment moved, to omijt all the words from ‘ that ’
down to the word * Universities,’ in line 3 of Section () of the ution, apd
to substitute the words ‘ that in the event of the General Medical Counei
refusing to allow a period of three years to enable the Indian Universities to
equip themselves to meet its requirements ’ in their place,

8ir P. 8. Sivaswamy Aiyer: Sir, as one responsible for the drafting
of the original Resolution, 1 feel it my duty to offer some remarks in support of
this Resolution. 1 shall also take advantage of this opportunity to offer a few
remarks upon the amendments which have been since moved. My Honourable
friend, the Mover of this Resolution, Mr, Subrabmanayam, has described this
Resolution of the Executive Committee of the General Medical Council as an
ultimatum. [ doubt whether that ig a correct deseription of that Resolution.
1n one sense it is so, because it threatens action ; but on the other hand the word
‘ultimatum’ suggests to one’s mind some previous intimation. No previous
intimation was given either to the Universities in India, or, 1 believe, even to
the Government of 1ndia. 1 should like to know from the Honourable Member
in charge of the Medical portfolio when he rises to speak, whether the Govern-
ment of India have received any intimation of the intended action of the
Medical Council before June 1921, But, perhaps, Sir, this ultimatum is
justified by those laws of civilised warfare which are sanctioned by modern
international law, According to the rules amd u of modern international
law no previous notice is necessary and you may shell the enemy’s country and
that may be the first sign of your declaration of war, Now, 1 shall proceed to
state shortly what will be the effect of this Resolution of the Medical
Council. The first result will be that if our medical diplomas are not recognised,
the holders of these diplomas will be ineligible to sit for the Indian Medical
Service entrance examinations. That would be the first and most serious result,
The next result will be that it will prevent the holders of Indian medical
diplomas from prosecuting higher post-graduate studies in the United Kingdom ;
and thirdly it will prevent them from practising in the United Kingdom, I do
not know how far the loss of the last privilege will Le regarded as'a serious one,
but it is certainly at least a sentimental grievance. - Now, Sir, I will endeavour
to lift this discussion from the p(l:lit‘i;rl fatmosphere in Owhioh it] has become
enveloped during the specches of the last few speakers, Our complaints againat
this Bl't;gluti:ﬁf the%neml Maedical Counpc?k are threefold. In tmmﬁ
place, we say that the notice that has been given is unreasonably short. In the
secand place, we contend that the Resolution of the Executive Committee of the
British Medical Council fails to take note of Indian condifions, and that while
it is impracticable even in the United Kingdom, it is still more so in Iudia;
and our third complaint against this Resolution is that the manner in which
they try to enforce the principle which they bave adopted in the Resolution of
1907 is altogether invidious. Now, Sir, the first intimation of'hny_'iq;uj;r_‘r
into the insufficiency of the education in midwifery i::rurt_ul in the medigal
volleges in India was in the year 1920, 1 may shortly refer to the pre
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history of this question. Before the year 1896 the requirememt was three
months’ in a lying-in hospital and the comduoé of 12 cases of whioh
three at must have been under the direct wupervision of a registered
practitioner. This was before 1896.

In June 1898 the General Medical Council a Resolution with

to the latter alternative, that is the conduct of 12 cases, and what they

id was to require that a candidate should be present at not less than 20 cases,

of which b at least should have been comdnefed by the candidate under the

direct supervision of some registered practitioner. 10 years afterwards or

rather in the year 1907, the rule wasagain altered, and the requirements then

laid down were that the candidate should produce a certificate of having evu-

ducted 20 cases of labour under official medical control. The language of this

Reeolution indicates a distinction between the words * presence or personal atten-
dance’ on the one hand and the word ‘conduct ’ on the other.

Now taking the regulations of the Universitiesin the United Kingdom,
how far they conform to this Resolution of the Medical Council has been
referred to by the Honourable Mover of this Resolution, and I will only refer
to one case, t.0., the University of Sheflield. The requirement there is a¢tendance
at 20 cases, of which 5 must have been conducted under direct supervision. In the
Universities of Edinburgh and Aberdeen, the requirement is attendance for
three months in a lying-in hospital and personal conduct of 12 or more cases.
In Calcutta, the rule is attendance at 20 labour cases, of which 6 must have been
personally conducted. The rule in Bombay is the same, and in the Madras
the rule 18 conduct of at least 12 cases, but students proceeding to England are
required to conduct 20 cases. .

With regard to Madras, I regret that through some deplorable and stupid
oversight on the part of the Principal of the Medical College, the case of
Madras has been given away. The Madras [faternity Hospital is, if I may
venture to say so without being guilty of parochial patriotism, the finest in the
east. Thanks to the medical officers who had been in charge of the Maternity
Hospital, thanks to Sir Branfoot and Major-General Giffard, the Madras
Maternity Hospitel may well challenge comparison with the finest hospitals
in the United Kingdom. As regards the number of cases in Madras, I will
give the figures. The average total number of labour cases inall the hospitals
1n the Madras city is 4,718 of which 1,415 are abnormaland 8,303 are normal.
Excluding the Victoria Caste and Gosha Hospital, the total annual average
for all the hospitals in the Madras city is 8,990 of which 2,446 cases are
confined in the Maternity Hospital alone. The total average number of studeots
in the medical college 1n the 4th year class including M. B. and L. M. 8.
students, militery students and lady spothecary students is 60. Notwith-
standing the fact th.t the Medical Council required an answer to the qilfstion,
how many labour cases are available for studeuts, the Principal of the Medical
College y some over-sight, sn unfortunate over-sight, did not amswer this
a;ifstxon and give them the information they required. Of course, I am aware,
t

the Universities of Allababad and Punjab cannot furoish the required’

- number of cages for the training of students. Now this large number of cases
that are available-in Madras affords ample material for the satisfactory train-
ing of students, and the material that is available even in the Universities of
Cﬁnutta and Bombay must be pronounced satisfactory when compared with
the material that is available in the English Hespitals and Colleges.
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My Honourable friend, the Mover of this Resolution, referred to the Report of
the Committee nxlpointa] by the Royal Society of Medicine to inquire into the
state of obstetrical education in the Unite Kingdom. The Report of this
Committee as well as other expert opinions show that the requirements of the
General Medical Council are impracticable, even in the United Kingdom owi
to insufficiency of beds and want of competent practical teaching. I may, wit!
your permission, Sir, refer to one or two extracts from the report of the Com-
mittes apipointed by the Royal Society of Medicine. The whole Report is
excoedingly interesting reading and very useful in connection with this subjeot.
Before I sit down, I should like to make a present of this Note prepared by Dr.
Kedarnath Das, C.LLE., the distinguished Professor of Obstetrics in the
Carmichael College at Calcutta to the Honourable Member-in-charge of the
Medical Portfolio, if he has not already been furnished with one. The General
Medical (‘ouncil will do well to read, mark and digest this note. In' one place
the Report says ¢ ‘ '

¢ In four hogpitals only (out of 12), midwifery wards are established for the instruction
of medical students. In the case of Aospitals with no midwifery ward, the training of
students in the actual conduct of labour, normal or abnormal, is practically non-existent. In
order to attend the 20 cases roquired by the regulations, the student is attached to the
maternity district of his hospital. As a rnle, however, the students have never seen women
in labour before going on the district to attend them. Every hospital has a ion that
the student is to be accompanied to the first case or the firet two cases by the R. O. O., but
this regulation cannot in all instances be carried out and the student not infrequently goes to
his first case alone, Tt is assumed that he needs no assistance after the first two cases, in
conducting normal labour, but he ir under instructions to report at once to the R. O. O. an
abnormal conditions which he may discover, His ability to detect abnormal conditions is
however very small from lack of training, The student continues to attend hix district cases
during the first 7-10 days of puerperium. It must be recolleoted that he has received no
practical instruction whatever in the management of infants; as a rule his work is done
without any systematio supervision during the puerperium.

In some hospitals the number of casex available in the district is insufficient to allow 20
for each student ; a certain number of students from these hospitals are sent to the lysng-sn
Aospstals where they can be ‘signed np' for 20 cases in 14 :days (City of London), 21 days
(York Road) or 14 days (Queen Charlotte’s).

The character of the training given in the lyéng-in Aospitals is ae follows : These insti-
tutions in London are primarily concerned with the training of midwives; consequently
they must reserve for the training of their midwives an adequate number of deliveries por
annum, Only the surplusr is available for the training of medical students and graduates.
From these conditions it results that very few deliveries in these hospitals are actuslly con-
ducted by medical students, at the most 4 or 5 each ; they are, however, allowed to be t
at all, which in the caso of Queon Charlotte's Hospital, may be as many as 80 a mont]l:, but
they arc prosent as spectators only. The great majority of their 20 cases are ‘ attended *
in this way. There is no provigion zor the instruction of inedical students in normal labour at
the lying-in hospitals, practically all normal labours being supervieed by the resident
midwives. A certain amount of instruction in abnormal labour and in the puerperium is
given them by the visiting physician. Students see’a certain number of forceps deliveries
and any other major obstetric operations that may take place during their attendance.

In the case of the hospitals having a midwifery ward for students, the conditions are as
follows : The number ‘of beds varies from 8 at University College hospitals to 24 in the Royal
Free Ho-gital ; the number of cases admitted per annum varies from 180 to 600; the number-
of cases ndmitted per student trained varies from 8 to 12. The number of cases actn
dolivered by medical stndents in the wards is limited. The period of attendance in the
midwifery ward is four weeka and the student is not permitted to begin attending cases in
the district until he has conducted a certain number of deliveries in the ward, After this he .
attends his district cases alone.’

Then agsin, the * Lancet ’ in speaking of this report writes as follows :

‘No one who has read the re of the Committee of the section of obstetrios and
Gyamcology of the Royal Society of Medicine cap fall to agree with their conclusions that
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the present metheds of teaching are very defective. The student learning clinical midwifery
{s rompletely out of touch with the senior teachers, This is certainly true of those hospitals,
the great wijotity in London, which have no midwifery ward and in thowe which have, it 1s true
to s very large extent. Tt is genernlly impossible for the senior members of the staff to be
ptebent at any normal, labours and it is no exaggeration to say, that in most hospitals they
are pot even when a case of abnormal labour is conducted and the most the student can
xpect to see is thé performance of Caesarean section, n oclass of casus he will seldom meet
ith and qn opetation he will gmbsbly never attempt  The result of this is that while in
ahedleine anid surgery the student has the great advantage of receiving most of his clinical
tesching from the visiting physicians and surgeons, in midwifery, just as imﬁrﬂmt a subject.
the teaching is mainly in the hands of junior residents or registrars. This being the case, it
is little wonder that the reputation of the Loudon School of Obstetric Medicine is but a poor
one and that research in the subject is practically non-existont. Not onlf ix the teaching of
dinital midwifery very deficient but the small number of beds available for lying-in casex is
stmost scandalous. Inthese days the medical student should o longer be dependent upon
attendanoe in the extern maternity depsrtiment for his experience in midwifery practice.’

- In a second editorial on the 13th December 1919, the ¢ Lamcet’ drew
attention to the fact : .

‘ That the number of beds available for lying-in cases in the London Hospitals attached
to medical schools is very insufficient, there being only 87 of a total of 5,260 beds in these
twelve hospitals set, aside for the purpose, and of these 69 only are available for the teaching
of medical studenta.’

Sir, that being the state of things in the London Hc;ljpihls and colleges
themselves and it being also the opinion of distinguished medioal experts even
in England that the requirements of clinical teaching in regard to midwifery
have over-estimated by the General Medical Council, are we not justified
in stating that the requirement which they have communicated to us, and in
regard to the fulfilment of which they hold out a threat, bears much too hard
upon the Universities in Irdin, especially upon the Northern India Universities
like those of the Punjub and United Provinces.

-~ With regard to the Calcutta and London Universities, the note to which
1 have referred furnishes a complete answer.

" Now having regard to the state of tenching of midwifery in the London
Hospitals and Universities, in the year 1920, 13 years aftar the Resolution of
1007 was m I should like Honourable Members to look at the way in
which the Medical Council treated the Emglish Universities and the
way in which they treated the Indian Universities. Whenever it comes to the

nestion of the Indian Universities they hold forth in a manner which can only
%e desctibed as an imperious attitude, but when they come to deal with the
English Universities they indulge in gentle entreaty. ‘

Now my friend, Mr. Subrahmatayam, has drawn your attention to the
language. ¢ Council resolved that :

¢ A communication be addressed to the Ministry of Health begging that steps may be
taken for the mtilisation eof m'hw inatitutions for clinical inatruction and that such
instraction be | 10 the ds of experts. ’l‘be{ go on to my that the attention of
recognised teaching institutions should be aguin called to the rccommendations of the
Council issued to them in 1906, in the Aope M, t when the present »u{iﬁculti&: ta trafnin
are alleviated they may be ablé to cm,rﬂ out the recommendations in their entirety sng
thist the preseatleotiditions 'of training which in meny uiwes camtiot be n]gpmnéd, may be

readored safcient and wudy e the Cowddil will be able:fo teyatd na satisfactory.’
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Look at the contrast in the language, bullying and imperious in one case
aud cooing like that of a dove in the other.

Now, Sir, we hope that a strong representation will be made to the
Secretary of State, 1 have no doubt that the Government of India have done
their best in the matter and I am sure the Assenbly will look forward with
interest to the statement expected from the Honourable Mr. Shafi as to the
action already taken by the Government of India in that direction. We hope
that the Council will come down from their exalted pedestal of lofty and
impracticable standards to a realisation of conerete facts and conditions. Now
what is our answer to this Resolution It is two-fold. I am not one of those
who would refuse to worship (tod because a particular gentleman whom they
do not like bids them do so. Now the standard which these gentlemen have
laid down is certainly a laudable one and 1 think it is very desirable that students
should go through a course of midwifery soas to be fully trained and qualified
for being launched into the world as qualified practitioners. I do not fore
quarrel with the standard they lay down as an ideal, but if they insist upon
conformity to that standard in practice irrespective of conditions, then one of
two results must follow. Either the practitioner must agree to adopt the
very highly respectable and orthodox British habit of signing up cases for
attendance or we must forego recognition. Unfortunately my countrymen
are not so charitably disposed as myself, and those who listened to the dis-
cussion that has taken place will have noticed that my brethren-have a very
unfortunate habit of putting things. together and drawing their own
conclusions, )

They refer to the fact that since the year 1913 a very vigorous attempt
has been made by the members of the Indian Medical Service to resist
the influx of Indian medical practitioners into the medical service. The-
members of the Indian Medical Service have been astute to discover defects in the
medical teaching of our colleges, the teaching staff of which has been supplied
by members of their own service. They refer to' the fact that the Medical
Services Committee, on which not one Indian was allowed a seat, condemned
the teaching of medicine in the Indian colleges. They believe that sonte
notoriously narrow-minded retired members of the Indian Medical Service have
got the ear of the General Medical Council. Far be it from me to impute sny
political or improper principles to the eminent and worthy gentlemen who form
the General Medical Couneil of the United Kingdom, but what I would most
earnestly say to them is ¢ be careful how you move jn thismatter or you will
lay yourselves open to all those suspicions which are now lurking in the minds
of my countrymen, if not actually expressed by them, and more especially you
will be laying yourselves open to the charge of Pharisaism, if you do not remove
the beam from your own eyes, and without making a vigorous attempt to
enforce your rules in the English Hospitals and Colleges, you seek to insist
upon & rigorous fulfilment of the letter of the Resolution which you passed in
1907.°

I think, Sir, it would be extremely unfortunate if their conduct lent itself
to any such suspicions and it is because of my esteem for these gentlemen I
feel jealous nbout their reputation. I am anxious that they should besbove the
possibility of any such imputation that [ would appeal to them to move gently
in the matter. Kt‘ # time whea there is so much unrest in this country, it would
be nothing short of an Imperial calamity if, by any conduct of theirs, the
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General Medical Council attempted to do anything which would give rise to a
further agitation, and agitation of a bitter character.

With regard to the language of the Resolution, Sir, it was drafted by me
and my Honourable friend, Rai Sahib Lakshmi Narayan Lal’s amendment is
one which will certainly fit in very well. It was not my intention when
drafting the Resolution to suggest that all our Indian Universities were open
to this charge of defective education. It is only in the case of those Univer-
sities whose standard does not now come up to the prescribed stind rd that I
suggested this. The Resolution iein two parts. T think we ought to make
every attempt to improve our standard ‘of medici] education and therefore
‘1 think his amendment will be perfectly consistent with the Resolution. In
to Dr. Nand Lal’s amendment, I did contemplate that the Government

of India would do their best to influence the Secretary of State .. ..

Mr. President : I think the Honourable Member is assuming.that he is
the Mover of this Resolution. He has already cousiderably exceeded his time.

8ir P. 8. Sivaswamy Aiyer : Just one or two more words, Sir; with

to Dr. Gour’s amendment, he wints to fix 8 period of 3 years. | would

ask the House not to commit themselves to any definite period. It may be 8, 4
or even b years and I hope the House will not wcoept it.

Lieut.-Colonel H. A. J. Gidney: Sir, being the only medical man
in this Homourable Assembly I feel that I awm in the fortunate position of
being able to deal with the Resolution which is now before Honourable Mem-
bers, and I crave indulgence from you, Sir, if I exceed the 5 minute limit.
This Resolution should be voted on and considered in two separate parts.
The first part, which we can read on the paper before us, is an
admission of the inadequacy of the maternity training in the
Universities in India, and a request to the various Local Governments to give
more satisfactory training. That is the part of the Resolution with which
I am entirely in sgreement. Now, Sir, | want this Honourable House to
consider this Resolution, to discuss it in a clear, calm and dispassionate manner,
devoid of any political considerations and ulterior motives so far as the General
Medical Council is concerned, and to utilise their ideals entirely in the medical
interests of India. From the various speeches which we have heard to-duy, it is
apparent that not only is there an impression or a suspicion but a distinct belief
is current that the General Medical Council is doing something and that some-
thing one can see is to gag Indians from getting into the Indian Medical Ser-
vice and from registering in the United Kingdom. Now, Sir, that is a
belief which T think should at the outeet be corrected, because it is likely t6
blind this House to ite best interests and, if persisted in, is, I am sure, likely
to do incalculable harm not only to India, to the medical institutions in Indis,
and their students, but to the whole of India. :

Sir, it is unnecessary for me to deal, as has been done by the Honourable
Mover, with the raison detre of this Resolution. Suffice it to say that for yvears

the General Medical Council has had difficulty as to the training in these
institutions and they certainly realised the inadequacy of the training that
was given not only in India but in the United Kinidom and the dominions and
tried to find out what the training in midwifery then was, I will not wear
thie House with that matter. The Honourable Mover laid great weight on it
and showed what the important part of the circular letter was, But before

13-80 ».x.
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1 deal with it, 1 must be allowed a little digression. Various remarks have
been made about the General Medical Council, and the British Medical Coun-
cil, the General Medical Association and the British Medical Association.
But there are two distinct bodies in England. That is the General Medical
Council and the British Medical Association. The General Medical Council
is a body constituted under Act of Parliament, whose main objeet is to
maintain a-standard both with regard to education and professional status
for students weeking admission and for practitioners setking registration in
the United Kingdom. This court, is accepted throughout the whole of
the British dominions and up to now has been accepted by India. Now,
the various students and practitioners from India going to England have
often found this a handicap, in so far as the training in midwifery is
concerned and this was the subject of considerable correspondence Letween
the Deans of the®various Universities and hospitals and the various prin-
cipals of the colleges and Universities in India. The result was embodied
us recently as 1919 in the General Medical Council’s circular letter to
all hospitals asking for certain information. The only important thing in
this letter is question 3 asking how many labeur cases are obtained. Now,
Sir, exception has been taken in ‘this House, and rightly so, to the differ-
enoo in tone between the letters respectively to the Universities in India
and the United Kingdom, 1 consider that whereas the one has been couched
in rather curt terms, the other is couched in more courteous terms. But, Sir,
that is merely & matter of one's wounded feclings as regards the tone of the
letter. 'That does not necessarily control the necessity of the issue of the
letter. Now, Sir, this letter was issued in reply to various letters received
from various Universities. 1 shall not weary this House as to what these
replies were cxcept to state in definite terms that except in Madras, not ome
University from the whole of India came up to the standard demanded by the
General Medical Council and that standard was the conduction of 20 labour
cases. Now, Sir, the General Medical Council has no desire to, it has never
assumed, any mandatory powers nor does it take up a mandatory attitude
regarding the maternity requirements in hospitals. 1t lets us look after our
own students ; it only wants protection for the women and children in the
United Kingdom in so far that maternity cases shall be conducted by medical
men with the requisite experience in maternity cases. These replies, Sir,
revealed certain facts, for instance, Allahabad says that cach student gets less
than 2 maternity cases per year and yet Allahabad is yearly throwing out its
graduates—with the experience of two maternity cases per year!

I am very glad and thankful to Sir Sivaswamy Aiyer for supplying the
figures for Madras. They are not given in their letter to the General Medical
Council. 1t shows that Madras.'amongst others, is suitably qualified or has
made an attempt to be suitably qualifiel. Bombay has not come up to the
standard because it worke out to 7 cuses per sturlent the University of Caleutta
gives 10 cases and you find that of this the Eden Hospital provides 6 and
the Belgatchia College gives only 4 cases. Now, we come to the Punjab. And
in the Punjab we have an instance of 50 students and 23 labour cases, which
works out to the appalling rate of less than half a labour case per student when
he qualifies. Now, 1 put it to this Honourable House here, is a universit
justified in throwing out graduates to practise in surgery, midwifery, eto., wi
an experienoe of less than half a labour osse, 1 want the Mover of this amend-
went wﬂo bails from the Punjah—Dr. Nand Lal—or any Member from the
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Punjab—] ask you to conceive the position in which you would be placing your
wonen £01lk——it may be your mother or your daughter—who has to call upon one
of these medical graduates to attend a case of midwifery or surgery—and yet
consider, that is the man, as the General Medical Council has pointed out, that
bas to practise midwifery in the United Kingdom. In other words, it amounts
to this that the General Medical Council will not allow you to register in the
United Kingdom beeause your medical experience is very small. And again
this is the very maa, Sir, who, if the second of the Resolution is carnied,
would have to be called in to attend to the labour eases of the wives of officials
and Me nbers dof ‘Government.

Mr. W. M. Hussanally : How many maternity cases do they get?

Lient.-Colonel H. A. J. Gidney : 1 feel sure, Sir, that these facts
reveal a condition which is so appalling, so disgracefnl and scandalous, that it
reflects the very greatest discredit on the Local Governments and the Govern-
ment of India. my this Government shonld hang their heads in shame.
You may feel inclined to say—as one of the Members said just now—that it
reflects on the Indian Medical Service. Sir, T hold no brief for the Indian
Medical Service, a service to which I have the honour to belong. But I do
say that it is not the fault of the officers in charge. They have done their
best against odde, against national prejudice. But every day expemses on
lying 1n hospitals are being cut down by Government, irrespective of the crying
needs of the country. There is the recent case of the Eden hospital.

. Then, Sir, [ want this House to remember that this has an important
bearing on the infant welfare and maternity work, that has been started E; Her
Excellency Lady Chelmsford and that has been so nobly carried on by our present
Viocerene.

There is a direct bearing batweon these matters. It brings out the fact
that this requires drastic action on our part and that the Government of India
and the Local Governments must be made aware that it is time they fall into
line and that the Universities suffer for this reason. Sir, T ask the Honourable
House not to be blind to the issues at stake here and not to think too much of
the sentiment that is attached to the tone of this letter. On the contrary, Sir,
1 think that this House, the whole of India, is under a debt of gratitude to
the General Medical Council for having brought to light the appa.l?:n condi-
tion of training in midwifery in India. Sir, we are here asking this House to
reject or rather 80 to vote as to tell the General Medical Council that it is no
business of theirs to demand from us & training suited for their requirements.
Novw, 8ir, every institution, every University, has a right to reject or admit
candidates into it. Even a citizen has the nght when inviting gueste to his
house to demand a certain code of etiquette and. if they do not come up to it,
be is entitled to keep them out. Now, Nir, among the previous speakers I
have noticed legal men. I wonder if these barristers would allow or would
object to one of their teaching institutions in England, the Inner Temple or
the Inns of Court or the Middle Temple, circularising all legal schools in India
and demanding from Indian legal men trained in India a certain qualification
when they come to England. It is exactly what the General Medical Council
in?demnuﬁng from us. P -

Having shown this Houso the appalling condition in which ‘midwifery is
taught in our various Universities, 1 now turn to the sccond part of this
Resolution, which, 1 think, is mainly retalistory, sud in the uature of a Bistinet
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threat to the General Medical Council. Sir, I have no brief for the Govern-
ment of India. 1'have said I have no brief for the Indian Medical Service.
But I have a brief for my conscience. I bave a brief for India. India is my
country just the same as it is yours. 1 have a brief for what is right and what
is needed for the medical needs of India. Sir, if 1 were to see even the vestige
of an attempt on the part of the Government of India to thwart the aspirations
of Indi .ns Kn’ getting into the Indian Medical Service, bulieve me, 1 would
expose it and denounce it, and I will support this Resolution wholeheartedly.
Various speakers here have aaid that the underlying current here is a desire on
the part of the British Medical Council to keep Indians out of the Indian
Medical Service. 1 have a statement here to show Honourable Members who
make that assertion that they were evidently unaware of how many Indians
are in the Indian Medical Service to-day as compared with 1912, a year
before tho Public Services Commission sat. In 1911-12, by examination
there were 7 to 12 per cent. Indians in the Indian Medical Service. In the
years 1918 and 19.4.;3' examination there were 30 to 40 per cent. Indians
in the Indian *Medical Service. From 1915—21, that is about 9 or 10
iears after the sitting of the Public Services Commission, by nomination there

ave baen 8V Indians to 60 Europeans, and by exanination during the years
19190, 1920 and 1921, 2 Indians to every European have entered the Indian
Medical Service. 1f these ﬁﬁums do not refute the aspersions that have been made
and support me in saying that no such desire was underlying the British Medi-
cal Couneil, in the issue of this circular, I would like to know what better facts
can prove it. Hereisa statement—no one can deny it—here are irrefutable facts
not only to show that what the previous speakers said in accusing the British
Medical Council of something ulterior, something underhand, is wrong, but it
appears te me to prove the very opposite, that not only the Indian Medical
Nervice but the Government of India are desirous of giving entrance to Indians
to the Indian Medical Service in a larger and increasing proportion.

Now, Sir, to take the second part of this Resolution, one could easily divide
it into two parts. The first is an ultimatum to the British Medical Council
pnd the second isa request for the prescription of certain Degrees in India to be
accepted for the Indian Medical Service. Sir, no one here can deny the fact that
the Indian Medical Service has given to India practically as much as, if not
more than, any other service in the whole of India. It is a body of men who
for over a century have devoted their lives to the cause of India. Amongst
that body of, men stand out the names, with which 1 have no doubt, every one
here is familiar, of Sir Joseph Frayer, Sir David Prain, Sir Leonard Rogers,
Sir Ronald Ross, Sir Havelock Charles, Sir Gerald Bomford. Sir Pardey Lukis,
Colonel Keegan, Colonel K. McLeod, Colonel Henry 8mith and various others,
who stand out to-day as shining lights in the domam of original research work
in science. Itis a body of men who form the backbone of the Indian Medical
Service. They have tried to maintain the high traditions of the Service. ~And
what does this Resolution ask us to do? To stop recruitment in England, a
country which ha¢ given us so many men, and to order recruitment entirely
from India. Now, 8ir, I do not wish to belittle or decry my Indian colleagues.
For, have we not to-day with us men who stand in the foremost ranks of
science in the domain of original research work? To mention only a fow
names, Sir, we have Sir Kailas Chandra Bose, Sir Nil Ratan Sircar, Dr. Kedar
Nath Dass, Dr. Chuni Lal Bose, Sir Temuljee Nariman, Dr. Bahadurjee,
Colonel Chandra, I.M.S., Colonel M. k. Dutt, I.M.S., Pr. M. N, Choksey,

)
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and even Dr. Matra Das of Moogha. Every one of these men stands out pro-

minently and they are recognised by the world as eminent men in their varions
branches. Have not these men something to thank England for? They have

received their early training from Members of the Indian Medical Service,

aad (4n Honourable Member: Dr. Kedar Nath Dass was never in Eng-
)

1 was a colleague of Dr. Kedar Nath Dass. I know that he studied in'
the Calcutta Medical Co]lefe, but he was trnined by Indian Medical Service
men. I want to make it clear to the House that | have no desire whatever of
belittling the professional attainments of these distingunished Indians.

Bat, Sir, I ask you, do you think that the time has come when India can
supply all her medical needs ? Hes the time come when Indis, as far as her
medical needs are concerned, can do without England ? 1 will only eay, it
would be rash"if you tell the General Medical Council, ¢ Unless you withdraw
your circular, we are going to boycott you.’ 1 am not going to take up the
cudgels of the Medical Service, That has stood the test of years and you
yourselves are getting into it in ever increasing numbers every yesr. And
are you gomg to bring that Medical Service into disrepute by recruiting it from
a class of graduates whom your own Universities have pronounced as unfit and
not adequately trained ? Are you going to allow these men to enter into the
service whose primary duties will be to look after the officials’ wives in labour ?
Not only that. Are you fming to attain what you want, and that is, the
withdrawal of this circular by the General Medical Council by giving au-
other threat to them, and whilst giving that threat are you Foing to make the
Indian Medical Service the sca t of your efforts ? Don’t you think they
deserve more than that at the hands of this House ? I hold no brief for the
Indian Medical Service, and if by such action on the part of the British Medi-
cal Council they try to throw out the aspirations of any Indians, 1 will support
this Resolution,—1 repeat it, bocau:f am convinced that no such motives
underly the circular of the British Medical Council, no such charge can be put
at the door of the General Medical Council in respect of their circular. The
facts and figures that 1 have given to you to-day prove it beyond any measure
of doubt. But, Sir, [ ask you, are you going to gain this? Remember the
General Medical Council is a very powerful body., It does not interfere with
the midwifery truining in this country. 1t tells you, as it has every right to do,
* 1 want to look after the standard of the medical education in"the United
Kingdom, 1 want to keep the face value of my degree at ita present high
water mark. 1 want to look after the safety of the motherhood, and the
childhood of my country.......

Mr. President : Order, order. The Honourable Member has exceeded
his time.

. The Honourable Mr. 8hafi : Sir, I venture to deprecate most sinocerely
‘the introduction into this debate of anything in the nature of racial or political
controversy. (Hear, hear.) It seems to me that in the interests of India and
of Indian Medical men it would not only be unwise and impolitic to do so, but
in'the absenoce of any definite data such an otteuigt would be utterly unjustifiable,
Sarely, the Members of the General Medical Council know of the
principle of Indianisation of our Imperial Services recommended by the Royal .
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Commission on the Public Services, otherwise called the Islington Commis-
sion, recognised in the Chelmsford-Montagu Report and now finally accepted
both by the Government of India and the Secretary of State. : Surely, they
know that no subterfuges, no devices on the part either of the Council in
England or of any one else ont in this country can prevent the Indianisation
of our public services. To assume that in the decision which they have given
they have been guided by racial or political motives is to attribute to them an.
amount of ignorance with regard to the new policy adopted by His Majesty’s
Government which I am not prepared to admit. Therefore it is best in the
interests of India and of the object which the Honourable Mover of this
Resolution das in view not to introduce into this debate to-day anything in
the nature of racial or political controvorsy.

Sir, it is undeniable that the decision of the British Medical Council has
caused a widespread stir throughout the length and breadth of this eountry.
(Hear, hear.) Meetings have been held in all the various Provinces of India,
articles and letters have appeared in the columns of Indian newspapers
representing all shades of opinion protesting against this decision, and finall
the widespread feeling in this country has to-day found expression in this
debate in the Legislative Assembly. When'we bear in mind the results of
the decision by the British Medical Council, if actually carried out, 1 for one
de not wonder at this widespread stir. The privileges which registration in
England carries with it may be summed up in a very few words. Registration in’
England permits Indians to enter the Indian Medical Service, it permits Indians
with Indian degrees to practise in the United Kingdom, and other British
Possessions and it permits Indians with Indian degrees to serve as doctors on
ships. 1t will therefore be clear that if the Resolution adopted by the British -
Medical Council be carried out, the injury done to India and Indian medical
men would be incaleulable. In oconsequence it is not surprising that there is
throughout the country such a widespread stir resulting from the announcement
which has been recently made.

One or two Honourable Members have asked me to state if this actiom
was taken by the General Medical Council in England without any previous
notice to the Secretary of State and the Government of India, or if Govern-
ment received previous intimatioh of the intended action and were asked for a
report in connection therewith. So far as the Secretary of State is coneerned,
1 am not in a position to give a definite answer to that question. But from
the fact that the telegram from the Secretary of State annauncing this decision
of the General Medical Council was the very first intimation we ever bad from
India Office in connection with this matter, I am entitled to presume that no

vious intimation of the intended action was given even to the Secretary of
tate himself. At any rate, so far as the Government of India is concerned,
my reply to the question put to me by the Honourable Dr. Gour and one or
two other Members is that we had no intimation whatever from the General
Medical Council in England of their intended action, no report whatever was
called from us in connection with this matter, and 1 have no hesitation in
saying, so far as I am personally concérned, that the procedure adopted by the
General Medical Council was, to say the least, hardly courteous to the
Government of India.

Sir, I have beon further asked to state what action have the Government
of Tng‘iln. taken hitherto in connection with this decision of the General Medical
Council, ' .
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The first intimation of the decision which we received from the Secretary
of State was contained in a telegram dated the 8th May last received by us on
the Oth May. It runs as follows :

. _*Tt has been announced by the General Medical Council that it is intended that Indian
medical qualifications should cease to be secopted sa registrable in the United Kingdom
umless they are satisfied by Februsry 1923 that midwifery tmining in Indian Universities
has reachod the standard required by the Council, It is presumed titat thoe matter is receiving
sttention from Universities and Local Governments. I shall be J;hd to learn what steps are
being taken to remady deficiencies in midwifery training and to sce how far and within
what period it is expected that the requirements of the Council will be satisfied. It is most
desirable to t the exclusion of Indian degrees from registration it the United
Kingom. e contingency will havo a serions bearing in connoction with the recruitment
of for the Indian Medical Bervice. Papers follow by mail.’

You will notice that in this telegram intimating to us the decision
of the General Medical Council the Sccretary of State recognised the
seriousness of the oconsequences involved. Before referring to the reply sent
to that telegram, it is necessary to mention the action which we took at
onoe in this country. We telegraphed the contents of the Secretary of
State’s telegram to the Local Governments and requested them to begin to
collect information regarding this matter at once. Subsequently on the 3rd June
last we sent a telegram to the Secretarv of State in which we agreed that
it was most desirable to prevent exclusion of Indian degrees from registration
in the United Kinglom. We stated that we wero collecting s,_t;tgluritative
information on this question of medical education together with the views: of
Local Governments and proposals for improvement, where-improvement may be
necessary., But we were unable {0 understand why recognition which was
for a long Lime granted to Uaiversities in India should at this stage be with-
drawn in this whelesale manner, secing that there has been no deterjogstion but
rether improvement in facilities available and that it was understood that faci-
lities even in Great Diitain had only recently undergone improve aent, Woe.
desivexl also to protest strongly against the short notior given for withdrawal of
recognition and trusted that the Secretary of State would make representation to
the Council on the lines iodicated above and pointed out the undesirable political
consequences which m_a.x‘follow from tho threatened action. Well, Sir, in reply
to this telegram we received a wire from the Seeratiry of State dnted the 4th
Avugust last, received here in Tnlia on the 7th of that wonth, in which the
Secrotary of State aseur.] us that he fully realised our concern regarding the
decision of the Geneial Couneil Lo suspend recognition of medical degrees granted
by Indian Universitica. He went on to say that the matter had been discussed
with the President, meaning the President of the British Medical Council, who
fully appreciated the gravity of the situation from a national standpoint hut
stated that the Coupoil must insist upon the midwifery practice -embodied in the
Besolution,. The Secretary of State further mentioned that he was suggesting
to the Generp] Medical Council that a period of delay should be granted to each
University in order to comply with the essential conditions and that experienced

" gynmoologists should be deputed b{e us to "explain conditions to the medical
schools and report as early as possible : '

(1) if the Universities are willing to comply,
.(2) if redognition can be provisionally accorded at once, and:

B L
" '(8) if recognition should be delayed for a stated period.
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This was what he recommended to the Medical Council and he promised to
communicate a reply by cable. We have not yet received that final reply. On
the 11th Auguit we scknowledged this telegram from the Secretary of State
and at the same ti ne stated that we desired to impress upon him, that stron
agitation batt been rroused in India by tho decision of the General Medic
Council. Numerons meetings had been held.. Two notices of Regolution in the
Legislative Assembly on this subject had been reccived and we further impreseed
upon him that posfponement of operation of (‘onncil s decision was most essential
and that if intimation could be given to us that the Council wcre prepared sub-
stantially to prolong the period of grace this would serve at least as a tem
palliative and wouﬁ] for the moment allay rising agitation. On receipt of
papers from the Secretary of State by mail, we issued a circular lctter to all the
Local Governments on the 22nd June last in which we invited attention to the
decision of the General Medical Couneil and asked for report in connection with
geveral of the matters mentioned in that letter, informnation about which was
essentisl in order to make our final submission to the Secretary of Stute with
reference to this decision. I feel sure thut this House will be satisfied that
the Government of 1ndia as well s8 the Secret-ry of State have alre.dy taken
all ncoessary ad isierim action in order to represent Indiun views and to prevent
what will undonbtedly be a disastrous result should this decision of the
Medieal Council be adhered to.

Coming now to the merite of the case, the regulations which are st present
in force, as this House has ulrendy been informed, were framed in the year 1907,
Now, it is undeniable that practical trsining in midwifery does not in Indja
como up to the standard laid down in those regulations, and the anxiety
of the General Medies] Council to see the strndard of midwifery training
raised to the requisito standard both in England and out here is per-
feetly reasonable and proper. 1 bave no doubt thst dyring the world - war,
the srrangements for practical treining in midwiféry, snd probibly arrange-
ments for practical training in other respects too, were to a very larpe exteut
disturbed, and that the real roason for the Goner.l Medioal Council taking the
wotion which they did in 1920 not only in respect of midwifery training in
India but also of the position in England, may have been due to this. Now
that the war was over, they wanted to see, they weresanxious to see, practical
training raised to the requisite standard. That even in Englond in .the yesr
1920 the position wee highly unsatisfactory is perfectly clear from am article
which appe red in the * Luncet’ of the 8rd July 1920. In that article it
war shown that the position throughout the te ching institutions in England
was not satisfactory, the number of beds in hospitals allocated for teaching
purposes was insuflicient, and the practical instruction of students in midwifery -
methals before they were permitted to eonduct external “eases of their own was
ako not eufficiently insisted upon. The House will thus eee that the position
of affairs wae unsatisfsctory even in England. 1t was undoubtedly more an-
satisfactory ont here, The reasons for the conditions here in India'being com-
mratively more unsatisfactory than those obtaining in England have already
Lnr_'n mentioned by some of my Honourable friends.

Sir P. 8. Sivaswamy Aiyer : Not. with us, | |
The Honourable Mr. Shafi: I am glad,to hear that the conditions were

not inferior in Ma L
' LRI PR



1188 1RGISLATIVE ASSENBLY. [#8rr Seer. 1021,

My, J. Chaudhuti: Not even in Calcutts.

The Honourable Mr. 8hafi: The social customs amongst Indians
undoubtedly bave a very important bearing upon this condition of affairs : and
I feel sure that in arriving at their final decision, after they have received our
representations, the General Medical Council will bear that fact in mind. (
feel sure, further, that the General Medical Council will also bear in mind the
effect of such a docision as has been threatened on Indisn public opinion from
a political point of view. Well, Sir, as I said, the condition of affairs even in
England was unsatisfactory, and you have already been informed that letters
wore issued even to English Universities expressing the hope that the Univer-
sities would bring their practical training in midwifery up to the required
standard. The House may rest assured that the Government of India will
not sleep over this matter. 1t may rest assured that after we have received
replies from all the Local Governments to our circular lettor, we shall make
due representations to the Secretary of State and request him to place our
views before the General Medical Council.

Sir, these are the facts : and in view of these facts, I have no hesitation in
scoepting part (a) of the Resolution moved by my Hohourable frieud. The
Government of India have also no hesitation 1n accepting the amendment
moved by Rai Bahidur Lakshmi Narayan Lal. With regard to the amend-
ment moved by the Honournble Dr. Gour, I thizk it woull be wise on the
mt of this. House to accopt the advice thit was given by my Honoursble

iend, Bir Sivaswamy Aiyer. I think it would be impolitic on our pait to lay
déwn any definite time-limit just as the Generi] Medical Cou-cil hive done at
the other end of the chain. 'i‘he amendment moved by my Honour.ble friend
Dr. Nand Lal, is also one which the Government of Indis are prepared to
accept.

1t remains for me now to deal with part (6) of the original Resolution
moved by my Hopourable friend, Mr. Subrahmanaysm. It seems to me that it
would be in the highest degree impolitic and unwise on the part of this House
to adopt thut part of the Resolution. The Government of Indin nre hopeful,
that us a result of the representutions which they hereafter intend to make,
the Gencral Medicsl Council may be induced to reconsider their decision, nnd
#t any rete to extend the time-limit, which 1 entirely sgree is bsolutely
inadequate. That being 8o, it would be unwise on our part now to say at this
moment wh.t will be the ultimate action which the Government of India will
take or ought to take in case of refusal on the part of the General Medical
Council to reconsider their decision. If ever that time arrives, then it will be

ectly open to this House to discuss the live of action which the Govern-
ment India should adopt, snd to make any recommendations that this House
may then choose, and I have no doubt that in that event, if ever that stage is
resched, the Government of India will p;y due consideration to the wishes and
feelings of tiis House. (Hear, hear.) To prejudge the matter at this stage
would be extremely unwise : and, therefore, I appeal t6 my Honourable friend
to withdraw that part of the Resolution. :

Mr. Prosident : I do not know whether the Honoursble Member wishes
to make an answer to the appeal made by Gbvernment just now, because if so,
then 1 muy put the apendmnents which he and the Government are prepared to
accept, and leave, if necessary, the discuseion of the sécond pait of the Resolu-
tion to be taken after adjournment, ’

N
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The first question I have to put is : v
. ‘That the words ‘ and bring the same to the standard of the Univorsities in the United
Kingdom, where they are not already so’ be added to clause ().

The motion was adopted.

Mr. President : The further question is: .

‘* That a new clause (5) be insortod * and that the Sccretary of State for India may be
asked to influence the British Medieal Council to reconsider their decision that unless
effective stops are taken to meet the wishes of the British Medical Council by February 1922,
the medical degrees of the Indian Universities will cease to be accepted for registration
purposes.’ i

The question I have to put is that that amendment be made.

The motion was adopted.

Mr. President: Is it the desire of the House to continue the debate upon
the issue raised by the second part of the Resolution, part (8) ?

(Cries of ‘ No, no,”  withdraw.’)

Dr. H. 8. Gour: As the suthor of this nmendment, T wish to state that
after what has falen from the Honourable Mr. Shafi, 1 should like 1o withdraw
my amendment, and I appeal to the Honourable Mover of clause (2) of his
principal Resolution to do the same,

Rao Bahadur C. 8. Subrahmanayam: 1 should like, Sir, to make a
few re:narks before I state my position in regard to the second clause.

Mr. President : If the Honourable Member wishes to exercise his right
of reply, I am afraid I must leave the debate open. If he is going to ask for
leave to withdraw, then the matter of withdrawal is left to the Assembly,
If the Aseembly refuses leave to withdraw, then the deb.te must go on; if
the Assembly gives leave to withdraw, then that shows that the Assembly
wishes the debate to terminate.

Mr. B. 8. Kamat : Sir, before this matter is decided by the Honourable
the Mover or by the House, there is one point of consilerable importance which
it is n or me to bring to the notice of Government in connection with
influencing tKe General British Medical Council. It secems to be assumed that.
suppesing the representations made on behalf of this country are not favour-
sb‘y oconsidered by the British Medical Council, tho only nlternative for them
would be to refuse to recognise the degrees of the Indian Universities. Now,
that assumption i8 not correct. There is a second alternative,—a second
solution of this difficulfy, namely, if there are not sufficient facilities in Indian
Medical Colleges to treat a sufficient number of labour cases, I say pending
facilitios being made available in this country, facilities could be given in
England to Indion graduates to go there for completing the requisite number
of labour cases. I may refer in this connection ta a recommendation by the .
Public 8ervices Commission when they reviewed the training and educational
attainments of the Indian Medical Service, 'With your permission, I should
just like to detain the House for one minute by bringing to its notice the recom-
mendations of the Public Services Commission. They say :

“In view of this, the.opportunity shonld alsg.be taken to secure that all candidates have
had a hospital training, bave been through & practical course of midwifery, and have had
expesience of treating the diseas¢s of women and children.’ - ol .

~
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This point was ruised because the training in these subjoots was sonsidered
by this commission to ba incomplete and inudequite. Later on in the same
parugeaph they soy :

*H it is found necessary to give Indians this training in the Uui i ien
facilitics ahiould be provided Km l}‘:.:nr them.' (Vide yage gw, pnm:mh:gn% of their .filg;:l:.;

That is the point I wish to bring to the notice of this House, My con-
tention is that if an Tudian Medical leuate, sfter completing » course of five
or six ye s in an Indian’ Madical College, finds it necessary to stady say, 12
more | .bour cases in uddition to wh it he has done here, which he can do in England
in the course of three months in uny lying-in hospital, in the United Kingdom,
he should not be deb.rred by the British Medical Council, for the sske of three
months’ training in a Maternity Ward nnd lose the whole of his 5 or 6 years’
educstion in this country. While the Government of Inlis m.ke & represent.-
tion therefore in this respect to the British Medical Council, I venture to sug-
gest, they should luy emphasis ou this fuct, viz., pending India’s coming into line
oo fur as fucilities are concerned for labour cases, opportunity should be afforded
to graduates going from this country to the United Kinfdom to complete the

unisite number of lubonr ¢ .ses in three months in sny lying-in hospital thers,
That, 1 point out, Sir, is the point the Government of India should consider, in
terms of the recommendation of the Royal Com:wmission on the Public Serviess.

The Honourable Mr. 8hafi: I forgot to mention one thirg, and with
your permisgion, Sir, 1 shall do so now. It is this. The Government of Indis
will communicate the gist of the debate this morning to the Secrotary of State
and will subsequently send hi.n 8 copy of the full proceedings.

At this stage the Assembly adjourned for Lunch,

The Assembly re-assembled alter Lunch. The Honourable the President
was in the Chair.

—

Rai J. N. Majumdar Bahadur : Sir, although T do not thiok I can
add much to the knowledge of this Assenbly in this r.ther technical metter,
I think it proper to mention one fact which has been omitted by all the
previous speakers, and that fact is that in the United Kingdom the studente
of the Universities there do not get a sufficient number of dead bodies to
operate upon and that in spite of the fact there is no difficulty in their being
registered.

In our Colleges and Universities, thanks to our povesty, we have a sufficent
number of dead bodies to operate upon. So I say, that in apite of the defoctive
practical education in surgery and anatomy. there is no difficulty felt in the
United Kingdom in having the graduates of those Universities registered. In
our case, I admit, that in some Medical Colleges the traiving in midwifery may
not be as good us it is found to be in the United K_ingdom. but all the same
they get sound education, and practitioners in Caleutta and other
places, wem are not inferior, so far as the practice of midwifery is con-
cerned, to any person whether he is an Indian Medical Service man or not.

" This decisign of the General Medical Oouncil in the Uhited Kingdom has
oreated deep discontent all over the oonnh-g; wnd it is considered as & political
move—rightly or wrongly—that may not be the motive but it'is interpreted in
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that way—that this is a ‘move to exclude:Indians from the Indian Medical
Service. And this impression, ] think, should be removed or it will have a very
bad political effect. I:am glad to find that the Government of India is trymﬁ
its best in order to remove this impression gnd in order to make. the CouncL
of Medical Educxtion change their decision. Another circumstance has added
to the difficulty of Indisn students. It is the establishment of hospitals for
women under the charge of medical women. All these hospitals, Dufferin
Hospitals everywhere, are under the charge of trained medical ladies, and most -
of the labour cases are generally attended to in all these hospitals, and the
increase in the number of these hospitals I think will take away many
labour cases from ordinary Medical College Hospitals. That sdds to the
difficulty of the situation. In Calcutta, for instance, there is a Dufferin Hospi-
tal, and I know.for & fact that many labobr cases ﬁo to the Dufferin instead of
to the Mayo Hospital, or to the Medical College Hospital. .So if more labour
cases are required, I think these ladies hospitals should be placed under the
charge of men. There is no doubt some reluctance on the part of the higher
classes of the people from sending their women in labour cases to Hos itals,
but that objection I think is gradually disappearing, and the time [ think is
not far distant when it will not be found at all diﬂgcult to improve the truinin
in midwifery, if there is any defect in that respect in Indian Colleges
Universities. With these remarks I suggest that we should do our best to
have the General Council of Medical Educition to change their decision.

Rao Bahadur Bakshi S8ohan Lall:  Sir, after the introduction of popular
oonstitutional government in India 1 donot understand the plausibility of the
claim of the General Council of Medical Education in England to dictate terms
to the Secretary of State for India in Council on the subject of the Indian Medical
Service. It is for the Indian Government and for lndian Universities to look
best after their own affairs, and if their standard of medical education and train-
ing in Medical Colleges, or of their University examinations, is not sufficient]
high to qualify Indian students im India for the Indian Medical Service, their
" sttention ought to be directed to raise the standard and provide all the necessary
apparatus and implements, if any, which may be wanting. - But the recruitment
for the Indian Medical Service raust be left in the hands of the Indian Govern-
ment and not in the hapds of the (General Council of Medical Education; and
the Indian Government rather than the General Council of Medical Education
in England should arrange an Indian Medical. Service competitive examination
to be beld annually in India to which not only medical graduates of Indian
Universities but also of English Universities may be admitted and the best passes
by order of merit on the results of the competitive examination may be ac-

ted for the Indian Medical Service, The recruitment for the Indian Medi-

Servioe on the result of any exssifieation held in England is.clearly most
dismlvantageous for the Indian students and most advantageous for the Eynglish
students. The position oyght to be reversed. Why should Indian students
be required to spend for ther journey to England, and for their education there
inorder tp qualify themselves for ‘service in India. Any English students,
if they so gwish, could .competa for the Indiun. Medical Service examination to
be held in India and wougc‘i be welcomed to India. But Indian students
should, not be,compelled to compete in England for the Indian Medical Service
axsmination. : .

So far' a8 the question of midwifery experience is comoerned, 1 xﬁvzy
séepootfully submit t?mt havi g regard to Indian conditions, until lady dootors

Q
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are admitted into the Indian Medical Servicq the problem willnot be solved
satisfactorily. 1 may ask the Homourable Colonel Gidney ‘snd other
members of the Indian Medical Service, how many cases of midwifery or
labour they have dealt with in Indian hospitals snd Indian honse-holds-—
not only male, but female students ought to be given medical trainingin

India to qualify them for the Indian Medical Service, With these words I
support the Resolution.

Mr. J. Chaudhuri: Sir, I wish to address only a few words to this
House because of the very great importance. of this Resolution. Much has
been said about it, and 1 (ﬁ) not wish to say anything more on its merits, but
I would contradict some of the statements made by my Honourable friend,
Colonel Gidney. 1 must say on behalf of Calcutta, that the Caleutta Medical
College is one of the biggest colleges not only in India bat in the whole of
the British Empire. So far as its Maternity Ward is concerned, which is
called the Eden Hospital, there are on an average 1,100 lying-in cases in this
‘ward annually, and the students of the Medical College get ample - opportunity
and facilities for attending at least 75 per cent. of those matermty cases. Not
only that, but there is another big hospital in Calcutta knowp as the Campbell
Hospital. That is also a big hospital and a medical school is attached to it.
The students of the Meﬂicalf College now are allowed facilities for attending
midwifery cases in that hospital also. The Calcutta University lias adopted regu-
lations in conformity with the recommendations of the Medidal Council ; they
‘even anticipated them in that respect, and every student who passes out of the
Modical College has to attend 20) midwifery cases and not merely to attend
but take part in the eases and practically conduet the delivery in six cases and
give assistance in six others. The equipment of the Eden Hospital is
quite up to date ; but if we have not got experts attached to that college that
is no fault of our own ; the professors are recruited usually from the ladian
Medical Service, and the midwifery ward is in charge of members of the
Indian Medical Service. They cannot claim to be as great experts as there are -
to be found in London or Rotunda. Our Government can very well get
-experts and increase the efficiency of the college. I do not wish to dilate
upon it, but oaly wish to say this, that ample opportanities are given to
-students of medical colleges nowadays to qualify themselves in midwifery and
also in diseases of women and children. There is of course room for improves
ment and the Caleutta medical students are not certainly worse off in that
respect than their brethere in London and Edinburgh.

With regard to the pro of the Medical Council, having regard to

-the assurances given by the Honourable Mr. Shafi, ‘1 do 'not'wish to say
:gthing more ; I think the inteérests of the medical stutents in this ocountry
1 be quite safe inthe hands of our Education Minister and of the Govern-
ment of India. I will only eay this, that the preblem of probleme of the
“present day is to cient employment for the educated young men, 1f
the avenues of employment aye not closed, but fresh avenues' are opened- out,
fresh careers thrown open for our'eduested young men, all that we hear of unrest,
discontent, dissatisfaction and political unrest in Indin will be a thing of the
pst. So 1 degloré; 1 will not eay the jeslousy, but the tendency on the part
specially of the Indian Medical Service in their own self-interest, to onrtail
tgzc opportuyities of mcdieal studentis, from this),gﬂqull,trﬁ, who are at least as

‘well- qualified as English medical sgudents, {0 go out to England and qualify



MEDICAL DIRLOMAS OF INDIAN UNIVERSITIES, 1187

themselves for the Indian Medical Service.by open competitive examination,
With regard to what Colonel Gidney said, about the interior medical tr.in-
ing of our medical students, I must say this in defence of our young men of
the medical profession, that at the outbreak of the war hundreds of graduates
of the Caleutta Medical College offered themselves for service ubroad and they
have rendered singulir services to the State and aequitted themselves very
creditably. My justifieation or quulific.tion for saying something with reg rl
to this subject 18 that I am in intimite touch with the medical profession.

Colonel Gidney has very uncharit.bly chaffed lawyers for advocating the'
claims of the medical profession in India. 1 muy tell him, however, that mn
members of my family and many of iny friends h.ve served during the war uﬁ
through, in danger zones at risk of their lives and nt great sacrifice ; one v ry
near to me left off a paying practice and served for three yesrs in th: sub-
murine zone in the Mediterranesn and the Atlintic on a hospital ship ; he lost
his practice and shattered his health when he reverted to the profession aftor
the war was over. So, slthough I am a lawyer yet I take a great deal of
interest in education and the welfare of the youths of this country ; and that,
is my npology for supporting this Resolution. 1 would slso tell my friend,
Colonel' Gidney, thit I have been in England and lived in Oxford,
Edinburgh and Loudon and with medical students; I know in  what
way they satisfy the condition that th:y should attend 20 maternity cases,
As regarids the out-door' labour cases that they are supposed to attend,
the system is this. Those cases are registered in the hospital and infor-
mation is sent to the medical students who live in lodgings; when they:
receive information that labour has bogun there they go some times aud
not very unfrequently, it so happens, I know this as a matter of fact, that:
when the students go there the child is already born and they only sign
their name in the card or register and that counts as one of the 20 cases.
Of course that is a reason why the Medical Commissions appointed in England
and the English medical journals have made no secret of the fact that the
training of the English medical students in London and Edinburgh is also
very unsatisfactory. We are all anxious that the qualifications o? medica)
men should be of the right kind. We should try, now that the medical
departments and medical subjects have been transferred to the Provincial
(overnments, to secure greater efficiency in this direction. I am sure that our
Ministers will do their best to increase the efficiency of the medical colleges and,
of the teaching staff. 1n conclusion I would ask my friend, the Honourable
Mover of this resolution, having regard to the assurances given by the Honour~
able Mr. Shafi, to withdraw the latter part of his Resolution. ’

Lieunt.-Colonel H. A.J. @idney: I rise on a point of order, Sir.
Mr. Chaudburi has singled me out for certain remarks to which 1 feel it in-
cumbent on me to repy. I never said that ~Calcutta was one of the
Universities that stood so much in need »f reform ; Caleutta is my old- college
and I am proud of it. Mr. Chaudhyri has now told us certain facts which
1 believe 1 am, in order in replying to. have before me an official letter from
the Registrar of the Calcutta University which states that 75 per cent or
1,100 labour cases go. to medical students per yesr for instructional purposes
which works out to 6 cases per student. I am not going to defend the
manner in which madical students in Englind sign up their labour cases,
:l?lbg be was thiinking of the way budding Baristers eat their dinners in

i Ions, - ' ddit ‘ ;
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Rso Bahadur C. 8. Subrahmanayam: Sir, I feel bound to say & few
remarks because 1 do not like that this debate should go down in the procesd-
ings with errors of fact and of figure. My Honourable friend, Dr. Gour, for
oratorical effect occmsionally advances propositions with which we may not

agree.

It is one thing to advance propositions and it is another thing to make
statements of fact. He said that in Nagpur there are 30 or 40 labour cases
daily available for students. That number would work out to nearly 11,000
cases in a year, which is somewhat preposterous. There is no city in the world
which offers 11,000 Iabour cases as far as I can see. '

Then, my Honourable friend, Dr. Gour, said with great self-complacency,
‘Oh, in Nagpur we-get any number of cases for our students, and therefore the
institutior 1n . Nagpur is about the fittest in Indin.’ The fact in that the
ocondition relating to cenducting 20 labour esses does not seem.to have been
properly understood. The condition demands that each individual student should
conduct 20 labour cases under medioal supervision. That is & condition which
every one fecls voraewhat diicult to eatisfy. The majority of the institutions
in the Uniiéd Kingdom have found it difficult to satisfy that ocondition. 20
labour cases ordinarily may mean several things. Well, when I undertook to
move this Resolution, 1 felt v:;y diffidence beceuse this is & subject with
which 1 am not familiar, & refore it was with very great diffidence that
1 undertook the task. When I undertook the task, 1 wanted to be quite sure
of my facte and therefore it was I armed myself with full facts and guarded
my statements when | moved the Resolution. I also took care not to introduce
any political or racial questions which are very oconvenient to introduce in
discucsing such quertions, and 1 am pot responsible for any political colour
which has been introduced into this debate. 8o far as my Honourable friend,
Dr. Gear, is concerned.

Then, there is another poiot, Sir. When we agree with the British
Medical Council that endeavour should be made to improve the teaching in
midwifery, we say at the same time that no impossible or unattainable standard
should be set before us. That is the sum and substance of my Resolution. The
fact that we want to improve ourselves does not 'mean that we are in & wretched
condition, and I never can accept the position that we should not accept advice
to improvepmt position. If there are friends who point out defects in our
system, wd'ought to welcome their advice, and it is mot fair that we should
criticise théah 1a return. ‘

Now, in regard to the criticism of my Honourable friend, Colonel Gidney,
it was far from my intention to say anything which would go to minimise the
valusble services which the Indian Medical Service men have rendered to this
oountty. The whale of my speech was based upon the position that we have
been trained, our country has been served, our inﬁitnt:ons have been magaged
snd our students have been taught by Indian Me Service officers, and to
gsy now after so many years’ training that our Universities are defective to
such afi extent that what has been considered during the last 80 or 40 years
to be good, should all at once be put down as beinF utterly ‘useless or make us
unflt to enter the portals of these services is bardly satisfadtary.

That in itéelf shows that I did not mesn to ssy snything agsinst the
Indian Medical Service, The British Medical Council are y within
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their rights to lay down conditions for admission to their body. 'They will
issue their licenses and diplomas only to persons who couform to their terms
and my Honourable friend, Bakshi Sohan Lal, is labouring under a mistake ;
they did not say, you should net go to the Indinn Medical Service ; they simply
said, ¢ we cannot {iuense ou unless you sutisfy our nquirements’ just in
the same mauncr as we might say in regard to those who seek to enter our
own Universities, ‘lhe result of the action of the Medical Council no doubt
would be to preclude Indian graduates from entering the Indian Medical
Service. There are fine distinctions to be drawn im all these matters and we
have to be carcful in stating them.

As regards the remarks which fell from wy Honourable friend, Colonel
Gidney, 1 will leave them alone. The lines on which I led my cese are the
lines the Government of India bave already taken action on, and it must be
of great gratification to this Assembly that the lines the (Foverpment of Indis
ndopted in addressing the Secretary of State are just the lines on which we
have been pleading this question. Therefore the statement which has been
maide by the Honourable Member in charge and the request that has been
mude by a good many more of my friends here will be suticient to justify my
withdrawing tho last part of it.

As the question has been sufficicntly disonssed I will not purene the
matter any further, and I therefore ask for leave to withdraw clause (4, of my

Itevolution.
Clause (5)* was, by leave of the Assembly, withdrawn.
Clause (a) of the Resolution, as amended, was adopted.

.

RESOLUTION RE PERMANENT CAPITAL OF INDIA,

Dr. H. 8.Gour : Sir, in moving the Resolutiont that stande in my name,

1 wish to remind this House that a similar Resolution moved in

810 rM. 1o late Imperial Legislative Council last year was received by

the Honourable the Home Member with the following words, The Honour-

ghle the Home Member said :

‘ hortly guing to have a Council which will be admittedly mare re ;

of the.wishes of (b people and which will be more powsrful. 7 Prosetative

That discussion which took place in the month of Fobruary 1020, was

disposed of by the then Government on the short ground that the Government

of India was & subordinate Government and had ‘loyally to carry out the

instructions and orders of their superior, the Secretary of State, that it was

. ovent of the Goners! Medical Counofl out their threat to withhold recognition to
ML“".‘}'&”&"' diplomas of the Indian Universities, &‘.’% of Btate for Judia be moved to the
™ the Modical '  from

ve -

land for 5
possssalon ) diploma of mvuch‘l:‘y recognized by t!
the us “Mhmhﬁ:’wthw examination for an’mhw,nnhﬁu

smends to the Governor General in Cousiell to be "r—a"uw Commities )
4+ This Assembly o ewtablishing .Mwu’m&" aph::po:.lu:m&

£
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inquire tts hout the yoar,
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not open to the Government of India to re-open s question so mettled. In  onder
to give you the spsissimae rerbae of the Honoursble the Home Momber, I beg
to quote the following sentence from his speech : '

*It in not for the Govornment of India which is a subordinate Government to alter a
icy which has received the weighty ssnction of His Majesty and of His Majesty’s
ment.'

Now, these two sentences put together mean this: ‘So far as this
Government is concerned our hands are tied. So far, thevefore, as this
guest.ion is concerned, the Government must use its standing majority to defeat
il, but, hereafter, upon the ashes of the present Couneil, will rise a new body

of a new and more vigorous coustitution and armed with greater
suthority and that body may reverse the decision arrived at by the Secretary of
‘State” Honourable Members will remember that they are Members of that
nugust body. And it is tothat body that I address my appeal this afternoon.
They must not dismiss the question as a settled fact. They must look at the
question from the standpoint of reason and see whether the capital which
exists or the series of capitals whioh-exist for the Government of India are such
upon which they would be justified in spending their money.

In this connection T cannot quote to you better wonls than the words of
the Honourable Sir William Vineent himself, who, with a tinge of regret in
having to accord his support to a decirion passed by a superior authority,
admitted in the following words ths desirabiity of having a capital in a
central place if a more salubrious climate could be assured and there was public
opinion und the place was essily sceessible by railway. Lest 1 should be
misunderstood, let me agnin give to vou his own words, ‘If any place ’ he
said ‘ puitable in climate, fairly acceasible, and central, with some historieal
associatiens and good railway communications could be found, then the advant-
age of locating the Government of India in euch a place would be very great.’
Honourable Members will here notice that three conditions are laid down for
an ideal capital. Onue is that it must be central. The second is.that its climate
must be s lubrious. And the third is that it must be amengble to publio
opinion. And fourthly, it must possess some historical ussociations,

Now, applying this test to the present capitals of Delbi and Simla, what
do we find ? As the Honourable Mr. Cru n, who then spoke for the Europesh
intorests in this House, or ruther in the Imperial Couneil, pointed .out, and
anybody who h1s passed a cursory glance over the mp of Indi» will have no
diéoulty in finding thot Delbi, instead of being the most centr 1 place. is per-
haps the most distant from the largest business centres of the Indian Empire,

Secondly, ss regards its salubrity, T do not think'even the warmest apolo-
gists of Government will commend it on that score. Honourable Members who
were prosent st Delhi at the last session will remember with vivid though
somewhat painful interest the dust storms through which they used to make

don to. their place of business,—and that in the month of January and

m’ iry. ¥ have been to that place in the month of June, and I can assure
the Honoursble Members thut thyt place can on_éy be described in language of
i otthe'ﬂniﬂ dm Suoh is Delhi, ’ Eir, acons

elhi of possessing a salubrious olimate. In winter, in the month 6f November

Ll
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and December, it ix too cold for comfortable habitation.  (Laughtqy.) Honour-
able Members langh sloud dgubtfully. They will have a foretaste of it in the

next Delhi Session, 1 hope.
Now, as regards the third point, riz., its being accessible to public opinion;

well, T need not remind this House that so fur as public “opinion is concerneﬂ:
Delhi is as little a cetre of enlightened public opinion ‘s, let us say,

Patagonia. What public opinion does Delhi possess ?

Lust of all, we come to the hisforical associations. Thig¢ was the faét
plncéd in the forefront in that seeret despatch which inaugurated the néw
capital. Wiiting to the then Becretary of Ntate, it wus smid in this despatch
of the Government of Indiw that * Delhi is still a name to cenjure with. To
the Muhammadans it wounld be a source of unbounded’ gutiﬂc;‘tion to see the
sneient capital of the Moguls restored to the proud position as the seat of the
Empire’ To the Hindus, it was said : ‘Tt is intimately associated in the
minds of the Hindus with sqcred legends which go back even beyond the
dawn of history.” These aré the historical associations with whick the name
of Delhi was commended to the Secretary of State, Buat what are the facts ?
My Mubsmmnadan fellow Memb.rs of this House will bear mé out when I say
thut the name of Delhi is'associnted with fullen, decrepit, and dead Empires,
and that the Muhammadans regard that not as an augury of good omen but
as one where Empires have gone to picces. And so far a8 Hindus are con-
cerned, the despatch itself refers to the legends of an ante-diluvian age,

T do not think for a moment th:t the imagin tion of any Hindu will be
‘fired by the mention of the nume of Delhi. I therefore present to the Honour-
able Members the réal facte of which they are the eye witnesses side by side
with the written fable of whioh this secret document is a living momento,
1 submit, Sir, that the real reasons why the Government of India fled from
Calcutta to the dry and arid plains of Delhi are not the rensons which are
inscribed upon the secret documents. 1t is unnecessary to rehcarse the past,
btit what I wish to make, and I :make with every confidenoe, is that the
‘rensons given by the Government of India to induce the Seoretary of State to
sanction the removal of the capital fromn Calcutta to Delhi would not bear a
moment’s scrutiny, In this reply, the Secretury of Stute, Lord Crewe, even sug-

octed the cenlnﬁ't.y of Delhi, 1 quote once more the exaet words of the-Seore-
of State, He suys, ‘Such a suggcstipu_ is not - entirely novel swince it has
often been added whether the inconveniei.ce caused by anniuk'mig'ratioutb
the hills could not be avoided by finding a new official capital at some %boe
in which . Europeans ocould' reside healthfully and work efficiently throughout
the whole year.”. These are the words of the Secretary of State and I stand
here to, convince .the Honournble Members that such a place exists in the
most central part of India, easily acoessible from its -remotest corners, and
answars the rigid test which tia Honourable the Home Member presented to
el o e oy B 10 e
hat this question abowt the permanent cppifal of India cannot be dismissed
a8 resjudicaly or. & lﬂiﬂ fact. We, ‘ae ‘Members of tho - Legislative
Assembly, tomhom was releguted. the final degision on this matter by the late
Imperial - Coupgil -are_in duty bound to examime thisquestion.with all ¢
facte and ciroutnstances availabje tp us, and these facts and’ cirpumstances
ventdre, fo lay before you this afternoon,
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I desire in the first place that the capital of India must be located in »
E::o which is central from all places as far as possible. Honour:ble Mem-

will sk, is this® counsel of perfection or is there such a place easily
acceesible from all places and from all of Indin. Now, if the Honourable
Members will examine the map of Indii, they will ﬁn&ﬁhughtor}. I am very
glad to find that the Honourabla Members have already made that examina-
tion. It saves mea few precious minutes and I shall ask fhe Homoursble
Members now'to cast their mental glance over that Indian triangle and draw
an imagiwary line from esch corner of that trisngle. They wall find that it
will converge upon a place which is the most central plateasu of India (4
vesce—Central Provinces). One of my friends ejaculates Central Provin-
ces fitly so ocslled because it is the most central part of India. Then
Sir, in this vast platemu we have s salubrious climate at an avera
elovatio: of 3,000 feet above the level of the sea, s vast expanse of j ﬁ
country at present ownad by Government which would not require any outlay
in the acyuisition of land. The soil is hard but rich. The timber is there
and it is in the proximity of some of the finest coal mines of Central India.
Now, Sir, I am aot enumoured of this place. My friends have naturally been

judiced to a very large extent by reason of the fact that I am myself a

ﬂ:mber for the Central Provinces. But I can assure the Honourable Members
in all seriousness and in all sincerity that this plateau existed where it is to-da
before I became a Member and it is not my misfortune but the Government’s fault
that they have not discovered it up to date. Now, Sir, this is a plateau which
exactly answers all the three conditions which the Honoursble the Home -Member
laid down for an ideal capital. It iscentral, it is salubrious and there is public
opinion there as much as there is in Delhi or in Simla, where we obtain our
news of what passes in this Aseembly from the cables received from Bombay
and Calcutta. If we have amy public opinion bere and if we have npy publo
opinion ia Delhi, let me reitemate to the Honourable Members, the mme publio
opinion exists there. But to be more serious, public opinion has to be
cultivated snd that I submit is no drawback in & place where people go and
foregather and build aod reside permanently and public opinion will cpp up
there in conrse of time.

Mr. N. ). Samarth : Inthe jungles?

- Dr. H. 8. Gour: Let not Honourable Members run away with the
supposition that it ia & jungle sas the Honourable Mr. Samarth once more
ifiterrupts. 'What was Simla before the Government of India came here and
what was Bombey but a marsh before it was inhabited by the enterprise of
the Yeopla. " Public opinion does not 'grow' like trees from the soil. Publio
opinion can be cultivatéd by man, and 1 am gangtine enough to believe that
if the capital of Indis is ished in this place, which is' & superb place in

nt of climite and’ locality, puhlio opjnion will 5!'0" in 'an incredibly #hort
ma .Then, Sir, we pass from the sterni’ realiti ‘facts 'to' the wonderland
bf ‘setfimeht. ' We ‘want some: histotipal asspoistion. What historical seso:
cition s thers in 8 place whih s the capitl of tho Governimett of Tndla. for
odven niomths in tho year. “Whdt ‘histotical associifion can”’Simla boast of,
'Y suppose théﬂigi’hir; Thit is the only historical aswocidtion that this plaoce
van m of. ' 'What historical’ association, T wub:mit, tHen exiwte in a placs
whioh is the capital for the major part 0f the year und ‘we ase- told by an
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Honourable Member from behind that you should establish another Sipi Fair
in this glorious platean of the Central Provinces.

Now, Sir, as I have said, I am not enamoured of one place. I have
explored all the Fossible laces in India which might be suitably investigated
by a small committee which | ask this House to appoint for the purpose of

nding out s suitable place whereupon we may establish a permanent capital
of India. 1 have a.]reagy dealt with the first capital. I have in my hand a
description of such fine places as Deolali and Nasik. 1 hope my Bomba
friends will take note of it— Hazaribagh, which my friends from f‘l'ihar will
no doubt favour—Ranchi, Palamau, Singhbhum, Manbhum, and four other

laces which will not be mentioned for the present. Now, Sir, I #ay that
if once a small committee is appointed for the purpose of going into this
uestion, it will certainly, I submit, solve the question once for ull, and
this responsible body, to whom the question was consigned by the last
Council, will be in a position to debate and decide finally upon the question
which has been cropping up year after year. That reminds Honourable
Members that the press and the public outside are waiting eagerly for the
decision of this House on this momentous issue. (Laughter) 1 am some-
what surprised that my friends seem to think that this is a suggestion which
is based on no serious copsideration. What is the position, Sir, of the Govern-
ment of India at the present day ? In the despatch which established Delbi
as the capital of India it was said, with all the solemnity which a Govern-
ment despatch is capable of, that Delhi would be the place where the
Government of India would reside for 7 months in the year. 1f the Govern-
ment of India reside in Delhi for 7 months in the year, then I submit the
question about the permanent capital of India will recede into the bnek-
ground. But do they reside for scven months in the year at Delhi? They
reside far 7 months in the year only at this place, 8imla. They are only in
Delhi for five months. And 1 think the Honoursble Home Member will
remember that Lord Chelmsford, the predecessor of the present Viceroy, has
committed himself to the convention which makes the Viceroy visit the
premier city of Bengal once a year, and where he pusses some weeks about
Christmas time every year, and this has become an established practice of
the Vieeroy of India. The result therefore is that'the Government of India
‘have no fixed home. It is a nomadic government moving from place to plade,
with no place which it can absolutely opdl its own. s this, 1 asE the Honour-
able Homie Member, a position which the Government of Iandia can tolerate ?
1f, instead of this, once more the whole’question is adjudicated and decided in
a manner which will reflect public opinion, and, 1 think, will contribute to the
convenience not only of the permanent officials of the Government of India
‘but also of the Members of this House and of the Council of State, I submit
the question will be one which will satisfy all concerned. .

~Vhope the Honourable Members of this House will not dismiss my
suggestion. There is a suboonscious adjudication which I see written large
upou their faces that this is a question which we must relegate into the
limbo of s emote and possjble future,

T have pointed out, Sir, that the question of the establishment of &
permaneat capital of India can no longer be. delayed. My friend, Sir Frank

:Carter, who hails.as a representative of the commercial community of Bengal,
aill, 1 hope, sesomd me when 1 eay that the first duty of a Gover.mept
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ie to find a bit place of abmle from where it ean govern the country at
large. 1 have discussed this question with many Honourable Members of
this Hous and, while a great many of them are in favour of the main
principle, they feel that the question of cost stands in the way. Now, Sir,
as regards the question of cost, 1 will tell Honourable Members g little story
which I read in a newspaper the other day. Thero was an old millionaire who
was suffering from consumption and he had two doctors, one a quack and
the other a quulified man with, I think, registrable qualifications in England.
(Luughter.) He consulted both of them «nd one of them said: ‘ Your disease
can be cured by simply ad journing to the next village,” where hé hud » smnall
country seat, und the other man said : * You must go to a sanitarium far off.’
The man counted the cost and s.w it was chenper to go to his villuge than to
go to the far off s.nitarium, and to this village he went. When the other
doctor found his position more critical, be went up to bhim and said : * My desr
8ir, why don’t you move out of this place. There is still hope for you and I
shall be able to cure you if irou go to the place which | originally sclected for
you and which you originally re; J *Well,’ said the old miser, ‘what
about the cost? 1 have already incurred the cost of coming Lere and how can
I go to this better pt:lz ’ He stuck to this place, and his riches, his hopes
and smbitions lie ied there. May 1 commeud this small parable to the
notice of the Government. But, Sir, the question of cost need not deter
us, if the proposition is inherently sound, and 1 shill show to the
‘Honourable Members of this House that, if they shift the capital to o more
central place, they will not be incurring any cost. 1 appeal, Sir, to any man
with a commercial instinct to say what would be the enpital value of the re-
curring annual cost whick the Government of India incurs from ycar to year
iu shifting to and from Delbi. Let-us not dismiss fro.n our minds this annual
recurring charge, and 1 venture to submit that if it is capitahised, it will
come to far less than the money that is required for the purposes of founding a
new capital. 1 was told the other day, and 1 think Sir Sydney Crookshank
gave an answer in this House, that the total cost incurred upon the rejuvena-
tion of Delhi is something in the neighbourhood of 5 croree,

1 beg to assare him that even if 50 crores were spent in rejuvenating this
.old, decrepit, decayed town, it would not be a worthy capital for the great
Empire of India. But, Sir, 8ir Sydney Crookshunk will tell you that we are
not yet through the wood, and that 5 erores does not represent the totsl cost
of the construction of New Delbi. . Something nearer the neighbourbood of
10 crores would perhaps be required for the purpose of completing this Im-
perial structure, and those of you who have heen to Delhi bave seen what
precions little has been done upon the b crores invested in the reconstruction of
Belhi. 1-say that in Delbi everything is dear and bas to be imported. In
these centrul places thut 1 have mentioned ov thing ie % seén, and
my submission therefore is that out of the lv:izae of the Imperial grant
you should erect a capital in a place where future gensrations will come
and see and admire the wisdom of the first Indian Legislature which
bad the courage and the wisdom to see that this was the place upon
which shall staod the capital of the rising generations of the people
of this land. I ask you, Sir, not to dismiss this Resolution with the
thought that you are already too far committed to Delhi or to Simla. 'The
other day a great many of us took part in a Rerolution for the purpose of
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preventing the exodus of the Government of India to Simla. . Let me assure,
Hooourable Members wish to avoid the annual migration of the Government
of India to Simla, the only course open to them is to vote for my Resolution,
So long #s Delhi remains, Simla remains. If you desire that Siivla should go,

ou must provide for a capital which will answer the requirements of the

onourablec the Home Mea.ber and of the Secretary of State. That and that
only is th2 alterpative solution which you have before you. Remember that
if you throw out this Resolution you will be confronted and confronted success-
fully with the problem of keeping up & migratory Government which spends
a recurring amount of several lakhs of rupees, and which cannot be estimated
in their' proper cash value because of the lot of time which all servants of Gov-
ernment from the highest t0 the lowest waste in coming up and going down, in
packing and ‘unpacking, in loading and unloading, in wettling and unsettling.
Remember, Sir, this means a great economio waste to the nation, and if
they are once given a healthy place they will not only settle down there, but
in that place will be fonnde! a large and rising town of which the le of
this country might well be proud. It is & town, 1 hope, which the Members
of this House will do their best to bring into existemoe and in that hope and
fixed in that resolve I have ventured to bring this Reeolution before this
House and I hope it will receive its support.

(Translation of the speoch® delivered in Urdn by Manlvi Miyan Asjad-sl-lak,

o i o il

Maulvi Miyan Asjad-ul-lah : Honourable Sir and Honourable Members,
I regretfully oppose the Resolution of my Honourable friend Dr. Gour. I
am surprised at the idea of the transfer of the capital. In view of the fact
that the Government of India have already incurred heavy expenditure which
is beyond the imagination in constructing mew buildings and supplying other
amenitics at Delhi and Simla which are not even yet complete and (taking
into account the fact that) there is a general cry against the high cost of living
in every corner of India which the Government is bound to take inte considera-
tion, I 'do not think it proper to throw the burden of such a great schemc on
the Government. Although the Honourable Dr. Gour has brought foward his
Resolution very (foreibly and) capably and has cited documents in sapport of
his. arguments yet his -eloquenco is mercly a proof of his li ability,
and I submit that in point of fuct his interpretation is misleading. ’f’:)
hlt:iittlo ‘the importance of Delhi is, in'my humble opinion, to throw dust ‘o
the sun, ' -

The former capital of India, Caloutta, was not I eubmit so emitable and
convenient for every one as Delhiis. In addition to the heavy expenditure and
insurmountable difficulties already pointed out, how is it poesible for those
Europeans who are accustomed to a change of climate, to stay in one place
throughout the year without experiencing great insonvenience. I therefore
request the Honourable House to take these points into consideration sand to
reject- the Resolution.

Ehan Bahador Cbaudhori Wajid Hussain: Sir, I am afraid that
the volcanio eloquence of Dr. Gour, which has 8o often peurcd in like a stream
of lava acress. the discussion on the floor of this House and bas illuminated wy

* Tho Urdu verslon of this sposals will e found printed on s appondix,
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many problems, is likely to-day to scorch to death the hatf-starved body of
Iudian finance. Ordinanly I should have welcomed the Resolution of
Dr. Gour, because 1 feel swelling in my bosom the desire for a ¢hangé o
capital. 1 believe that if the question was re-openad and could be re-opened,
there are two places in the Province to which 1 have the honour to belong,
which would have a very fair chance of being selected as the capital of (ndis.
One of them is Dehra Dun, which is neither too bot in the hot weather, nor too
cold in the cold weather.,

There is another place which I can only mention with hesitating fips
because some friends from my Province might think that praise .of one place
nocessarily meant disparagpement of another. Thst plaee is the miost central
city in what really is the most central Province in the most central conntry
of the Indian Bmpiré; It is historical, it has got railwsy eémmunioations,
and in one respect it is by far the best place in India to be the vapital, not only
of India, but ofithe fubpré Indo-British Commonweanlth, I misan Luokuow.
"Phere is 1o place inf;Indis shere the various communities, Hindus, Mussnlmans
#nd others, have gt oft so well, through good times and through bad times.
There is no city in India where the politicsl and soefal atmosphere is
healthier than it is in the city of Lucknow. For that reason alone, if for no
ofhér, it is fit to be the oapitdl of the future Indo-British Commonwealth.

But, Sir, this is not the time when I should be building castles in Lucknow
or Dr. Gour ehould be building Spanish castles in the jungles of the Central
Provinges. There are far more serious problems than the problem of a change
of capital, and we cannot treat them lightly. Weare faced at the present
moment with the imperious needs of external defence, to which every need
should be subordinsted in the interests of our lives, property and honour.
There is the problem of internal peace, there is the problem of ecenomie.
distress whicﬁ is causing 80 much suffering to our huambler brethren in this
country ; aud there is the problem of political reconstruction. In the f.ce of
sll these problems, to.think of the change of cipital which would invelve &
hesvy inroad on the Imperial exchequer, is to play the part of Nero who,
fiddled when Rome was om fire. 8ir, 1 am gre.tly ¢ﬁmppointe¢l that,
Dr. Gour has only supported his Resolution by severa] “:rpe.ols to sentiment and
hes given mo eogent reasons for the change of capital ut a time when we are
in financial embarrassment, The first apgenl he x}:‘ge was to the powers of
this House. He gaid it was a more august body. Indeed it ia. But it is alsa
#s sensible a body as its predecessor. )
¢ Theh'he mado an'sppeal to those who had spent two months in Delhi, For
tny part 1 am not sorry for it. I quite enjoyed my two motiths in Delhi.
l{z said that Delbi is very dry and so forth, butit is & oase of pot culling
kettle bladk.’ For surély, Delhi is mot so hot as Jublilpwre and the other
place in the Central Providces—I forget the naime, - St

"Then, 8ir, Dr. Gour says that Delhi is not & centre of iatellectual life,
It d&eed not be so when men like Dr. Gour can create inhsﬂechnl life in
D .l

Then he has made an appeal to Muhammadan setitiment snd that
Delhi is » Elwe where empires have risen snd fallet. Empires have no
doubt fallen but they have after thousands of years,
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Lastly, it is suggested that a Committee should be appointed ; I do mot see
the advant.ge of appeinting a Commitéee when the question oun be diseussed-
here. Bubﬁfn Doctor wae so conscious of the weaknass of his owa ecase,
that he used the butt end of Dr. Johnson’s pistol and made the favourite
suggestion of -lppointiug, s Committee which is often made when other
suggestions are likely to misfire.

I hope, Bir, thet this House will deal with the question in a dispsssionate
manner and give calm consideration to the suggestions advanced.

.Oolonel 8ir 8. D’A. Crookshank: Sir, I venture to intervenein this
dcbate at this early stage in order that I may give the Honourable Members of
this House some practical aspects of the Resolution apart from theoretical and

litics] considerations. 1 always find my ubiquitous friend, Dr. Gour, who
Jumps with lightning rapidity and great ability from cases of midwifery to sites
of capitals, very interesting, earnest and downright. But T much regret to say
that in this particular instance, if I may do so without in any way offending.
him and appearing to be discourteous, that I do not find {u arguments at
all convincing. '

He is exactly 10 years too late, and in raking up and réviving this hardy
annual of the Delhi capital he is, as the Jast Honourable Member, tritely
remarked, taking on the unprofitable task of ‘ flogging a dead horse.’ I wae
firmly under the impression, having a great deal to do with the ' construction
of the said capital, that the selection of Delhi was—to use a well-known
French expression—ckose jugeé, that is to say, an accepted” fact, and it does
not seem to me that it is much use at this last stage to go-on discussing
possible sites here, there and everywhere throughout the'length and breadth-
of India. The subject was freely ventilated in 1920 when the Honourable
Mr. Patel’s amendment to my respected leader’s Resolution, for the appoint-
ment of a Committee to select a suitable site, was defeated by, I think, 52 to 6
votes.

. Well, Sir, the position at Delhi is that up to and including this year we
have spent 619 lakbs on the new capital. We have also spent 111 Lkhs on
the temporary capital, that is to say, old Delhi. Then, agsin, if you wish to
introduce Simla into the argument, we have there Government properties and
investments representing an outlay roughly of 420 lakhs thus totalling to
something like 12 crores of ru which is a figure not far short of the
whole estimated oost of the New Capital.

Now, Bir, if we go to this salubrious spot in the Central Provinces which is
8o strengly advocated by my learned friend, Dr, Gour, and which will
be I am sure equally strongly backed by the Honéurable gentleman
who sits just behind me—1I regret to have to stand in fm,t of him—if we guback
to a letter he wrote to uin April of this year,—we shall have to start absqlutely
anew in the jungle country which he so grarhictlly describes. | Sir, sinop we
started on the oonstruction of the New Capital at Delhi, as the result of war
and the oonditions sfter the war, the cost of building materials and of rates
and prices generally has risen ém)bably between 30 and 300 per cont. so that,
taking that estimate of 12 to 18 crores which I guve you as the probable cost
of New Delhi, if wo commenoce afresh on this new and central spot, we shall
be ivéurting s liability at that rate of about 30 orores of rupees. Incidentally,
1 think I heard Dr. Gour say that Delhi was an indifferent place. for.
obtuining labour for constructional purposes, Thére, I must, with all due

4.
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respect, differ from him very strongly, because one of the reasons—I dare
sy it is’a remote one—why Delhi was selpctad, and I Ha to have been
consulted personally in the matter in the year 1911 when' the discussion came
forward, was that the locality is particularly well of not only for lsbour which'
we get from the Punjab, from Bikaner, Alwar, the United vinoes, and all’
around, but also for materials. I de not know the particular spot the Honourable
Mover of this Resolution has in mind for his cpital, -perhaps somewhere on-
the Satpura range of hills, but T imagine, whatever labour was reguirad
there would have to be imported at ~very gréat cost indédd. Further-
more those patts” are not particahry well” plyced for the supply of materiuls,
mywag nothiog like as well as Delhi is, where we have no less thun eight
Jines of milway vonverging into Delhi, whereas in the Central Provinces there
are E’bab]y' only the main lines of the Great Indian Peninsula and possibly
the Bombay, Baroda. Sir, as to this Committee, which the Honourable Mover
of this Resolution proposes to appoint, I must invite the attention of this House
th the fact that & Committee of that nature, to be of any use whatever, muist’
be a very representative Committee and must also travel all over the counitry to-
mﬁyw the various sites which have’ been suggested, that is to say,
Dun, Ranchi, Qotacamand, Lucknow, perhaps, Allahabad.

Mr. B L. Price: Jessore.
Mr. R. A. Bpence ; Nasik.

Colonel fir 8. D’A. Crookshank: Shillong, Pachmarhi, and I don’t
know that the Committee would not have to go to Burma. In this matter
I feel myself in mther an awkward predicament 1n that 1 am in the position of
a house—(not this House)—which 18 divided within iteelf, which, accordirg to
our Scriptures, must surely fall. On the one hand, I have the very tempting
offer of my Hor.ourable friend, Dr. Gour, to serve on this Committee myself and
thereby get & free tour throughout India and I hope also Burma and Assam,
but on the other hand, I have to face the hard facts and the figutes of expendi-
ture which 1 have already detailed and also to bear in mind the very heavy
charges and great delays which would be inourred if any change were made at
this late stage of the development of the situation. So that on the whole
1 think the Honourable gentlemen of this House will realisc that we had better
take what we have got and follow the good advice which was given in the
Honourable Mr. Kabraji’s Resolution last Session to the effect that we should do

in our power to find more money year by year in order to expedito
the com of the Delhi capital.

Now, Sir, I notioad that Dr. Gour said that this was very little to show
for the five crores which I.stated on a previous occasion had been the
expenditure up to date. I 'quite agree with him. If it had not beemn for the
war, and its effects, we should have done a great deal more, in fact, we should
be in possession of the New Capital by now. But the fact remains that all that
actually meets the eye does not reprosent the expenditure on the capital. By
far the greater part of the expenditure on a big city of this nature is of course
in‘the undctground,, in"the foundations, the diains, wains, pipes, and engineer-
ing servi¢es’ gemerally and all the. work which does nat ordivanly arrest
attention and meet the eye. ' -,
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Sir, although as a Member of this ‘House I patnrally take an interest—an
intelligent intepest, I hoPe-—-in the political situation, as an Engineer, 1 have
no concern whatever with politics, and if in the latter capacity I.may be

rmitted to offer my advice, for what it is worth, to this Honourable House,
‘would prefer the advice which 1 would give to a friend if 1 were to be riding
with him, and that is to the effect : ‘ Don’t swop horses while you are crossi
& stream, ’ which applied to this debate would be: * Don’t swop @.pitz
while you are building an Empire.’

Lieut.-Colonel H. A. J. Gidney: Sir, it was.net -my intentién ta enter
into this debate when 1 came here, but after 1 have heard my Honourable
friecnd Dr. Goar who, 1 may say, had already consulted me on this Resolution
of his and obtained my consent to serve on this Committee, and remeémbering
the attitude that was taken by this House when I presented my Resolution
for the enhancement of civil pensions, 1 felt that 1 must take part in this
debate, 1 am inclined to compare the reception that Dr. Gour’s Resolution
bas received to-day with that which my Resolution has received. M,y
Resolution was received with an intense degree of sympathy; Dr. Gour’s
Resolution, I notice, to-d 1y has becri received with great jocularity. Sir, Ithink
it was truly said that many people become intoxicatel with the exuberance of
their own verbosity. Dr. Gour has been talking to-lay, and had I known
the srguments that he was going to put forward except that ome, a very
important one, of expenditure, 1 ceitainly would not have given my consent to
being on this Committee. Dr. Gour is pruposing here to ask this House to
change what is going to be our capital,—it is not our capital yet, except that
it is partly so—to one in the Central Provinces. He ix going to change the capital
to a jungle, and he asks us in all seriousness to stop the continuation of the works
at Igelhl and to start new onzs there. He has made a very fond appeal to his
friend on his right for commercial support, but he was firmly refused this.
Sir, when one comes to analyse Dr. Gour’s Resolution, there is more in it than
should merit laughter from this House. Let us take the present capital of
Delhi. 1t bas cost us a little more than b crores, and when one looks into the
archives of the past, one realises that the change of the capital from Caloutta
to Delhi was, I think I am right in saying, nothing else but a sop to satisfy
the sentiments of the Muhammadans, especially at a time that synehroniu'eg
with the partition of Kastern Bengal. Well, Sir, when we come to analyse
the expenditure which the new capital has cost us to-dsy, when we come to
add to that fact that we have two capitals, when we alsp realise the
expenditure that it costs to move from Simla to Delhi and from™ Delhi to
Sinla, when we also realise that India will in time, when the devolution
of power becomes greater from the European to the Indian, be mainly
administered by Indians, when we come to realise that goal or rather visualise
that timé, we will realise then that the Indian Members of this House will
naturally desire a place as their capital in which they will not have to
spend seven months in the year in a cool climate but would prefer a permanent
capital in an equable climate. Moreover one has to realise that the tofal expea-
diture that would be incurred by the Government here would more than pay for
the erection of & new capital. . Now, I have no desire to say that this plateawn
which Dr. ‘Gour commends s0 much to our symr_athy and encouragement jis the
pne and only place in India which is suitable for a eapital. But if we are
going to Jook at the future, if we are ﬁoin to stop this waste in time, this weste
10 labour, 1 ¢onsider that Dr. Gour’s Kesolution hasalot to commend itself; angd
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“even if we do not decido to change the capital of Delhi, yet we must not forget
the fact that at the rate we are at present proceeding 1n Delhi, the estimated
coat will 1 feel sure exceed 15 crores. Can we afford this enormous outlay
in these days of financial stringency and economy? The Government of
Indis brought forward the same argument when they dissgreed with m
Civil Pension Resolation. 1 think that there is a.great deal in Dr. Gour's
Resolution which demands serious consideration. ’

Mr. R. A. Spemoe: T move that the question be now put so that we may
go on with the work of the House. ' P Y

Bhai Man Bing)h‘: Sir, I am sorry that even an eminent advocate like
Pr. Gour has failed to make out any cuse ngainst the historical city of Delhi.
One funny argument brought forward by Dr. Gour was that so maay empires
have been ruined gt Delhi. But I must remind him that in every great city
wherever empires have risen, wherever capitals have been, their ruin must come
at that place. It is just like saying ‘ My father died in this house, my
fnndfather died in tbis house, and m fmulmothe: died in this house, and
herefore 1 should not live in it > and I think there could be nothing more in
the argument that Dr. Gour brought forward against Delhi.

To say that ‘ Delhi has got no public opinion,” nothing eounld be far from
being right. Delhi has got a public opinion which is-the legitimate chiid of its
ancient civilisation. Delhi has been the capital of the Moghuls, of the Pathans
and still further on of very great Hindu Empires. Well, I put it to any
Honourable Member of this House to say whether a city which has been the
capital of 80 many Empires gets ite own civilisation or not, whether the seat of
an Empire does affect the civilisation of that place or not. 1 think the answer
is very clear. Now we are asked to go to the jungles of Central India or as in
Punjabee one would eay ‘ Jungal wichh mangal bana diya.”

To try to build in the woods of Central India may appeal to the
imﬁnqtion of qur Honourable friend, Dr. Gour, but 1 pereonally do not under-
stand that we can build anything like the remnauts of an old civilisation in the
new City of Nagpur or to whatever other place our choice may fall.

The great objection that one should first of all have to the change of
oapital is the enormous sum already sunk at Delhi und the gnestion is what to
do with that. 1t is not only the enormous capital sunk in building so man
El:till buildings. We have got the roads and so many other things. My

iend, Dr. Gour, should not forget how many merchants, shop keepers and
other tradesman have removed to that place (Delhi) and how much the trade
will suffer if a change be now made. I might be excused when I ask my
Honourable friend, Sir 8ydney Crookshank, if he could hit upon avy device by
smeans of his great engineering skill to remove all those buildings intact to the
Central Provinces or if my Honourable friend, Colonel Waghorn, could frame
some huge new railway wagons to transport all those things to the Central Pro-
vinoes. Then there is also what is called adjusting oneself to & place. When I
eome {0 & new house, I always feel strange and 1 take some time to adjust myself
to.that place. This is not the case with individuals only, 1t is.still more true in
‘the ease of empires. We and the whole country have now adjusted ourselves
40 & certain capital, the Government have adjusted themselves to & certain
place aud it 1 not a child’s play to remove to quite a new place now. The
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Government have adjusted themselves to Simla and Delbi. Ybu cannét say
* Let us change all that and go over to another place’ because a dertain
appeals to some one’s imagination. Well, if I may be allowed to make- p.Ji
mention about personal things, 1 found my little quarters at the Summgr. Hill
a little less commodious for myself and Sardar Gulub Singh specially when I
knew that some guests were coming to stay withme, But when ] heard that s
certain quarter would be available to me on the Cart Road, I lad already gone to
the Snmmer Hill quarter, I had placed my luggage there and 1 had sccommo-
dated myself and so I felt very reluctant to go to the Cart Road quarter.
It may look like a trifling thinﬁ, but when an empire has adjusted .iteelf to s
certain place, would it be possible to remove the capital for such slight reasons
ns given by Dr, Gour ? It is very easy to talk and say that if we remain at
Delhi we will have to come up to Simla, but I personally have not been able to
understand what is there against Simla except one thing, that it is costly. To
this point I will come after a minute.. 1 would frank!y admit that I am fond
of Simla. I would say that the beautiful Chadwick khud near ‘ Summer Hill ’
is vm{nclmtming. Still further we have got the charming Chadwick Falls,
But that is not the point. The jungles of %’j ur or other beautiful places of
Central India aleo appeal to my imagination, but that is not the question.
1 would'like to go to Dehra Dun. 1t has a beautiful valley. But that is
not the point, The question is, have we been able to make out a case against
#imla? 1t is no use appealing to pentiment that we should not work on the
héights of Simla. I do not find anything wrong in working here, The only
thing is that having capitals in two places, means so much expenditure of
money every year in moving from one place to another. But at the same time
look to the enormous cost that we will have to incur in changing our capital
to any other place from Delhi. 1 would feel obliged if the Honourable Finance
Member will enlighten the House on the annual cost we have to incur in
coming over to and going back from Simla. That would, I think, clear the
point very easily : and if the capitalised value of that cost is not much, at least
not abnormally high as compared with the cost of our building a new capital
at another place, I think there is abeolutely nd reason for recommending a
change of the capital. With these few remarks, Sir, 1 beg to oppose the
motion.

" The Honourable 8ir William Vincent : Sir, the question of the change
of capital has been discussed times without number both in this Assembly aud
in its predecessor, the Legislative Council ; and as reference has been made
to-one debate in 1920 when sn Honourable Colleaguc of mine moved for the
sppoiutment of a committee to inquire into this matter, I should like tu refer
to what I'said on that occasion. 7T'here is some danger, [ think, of my ‘views
being misrepresented,

_ What I said then was : ‘ The fact is that the ideal capital would be one
with & temperate climate, and in a place where Government would be in eon-
staat contact with leading men of affairs in the different branches of life.’
1 think none will fail to support that stitement. 1 did not however ‘suggest
then . that we should change our headquarters at the present moment, Nor ean
the Honourable. Mover really suggest this, As Mr. Sastri very well said at
that time, we are not writing here on a clean slate, We have to uoccept the
facts as they are. 1 may add tﬁnt [ notice that at that -time Mr. Khaparde,
who is now adomning another place, proposed, like the Honourable Mover Here,
that the capital should be moved to Pachmarhi. 1 should like to eite

’
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My, Sestri’s remark on that proposal. 1t seems to me rather relevant if
seveve. - He mid ¢ Pachmarhi, which is in the Central Provinoos, does not
even deserve notioe. ’

But what we have to consider now, I think, is not what was said in the
previous Council, but what has been decided by this Assembly,—what this
Aseembly bhas decided in the most emphatié manner repeatedly, Now on the
14th March last Mr, iri Ayyar moved that the provision of a sum of
Rs. 5,64,000 for building Chamber in which we are now assembled should
be omitted from the grant for Civil Works, and on that Resolution—I think
Honourable Members will remember—a discussion arose as to the suitabilit
of Delhi as a capital headquarters. That motion was negsatived, after a divi-
sion, by a majority of 67 to 21. By that vote this Assembly, as we under-
stood, committed iteelf to accepting Delhi as the capital. Well the question
came up again two days later on the 16th March when Mr. Pyari Lal Misa—
I think he also comes from the Central Provipces—moved that the demand
under the head of capital outlay on New Delhi should be reduced by
Rs. 1,265,000, that motion was negatived : and I confess I heard the Honour-
able Colonel Gidney to-day supporting the proposal for the appointment of a
committee with surprise. He must in mf' opinion have changed his mind
very considerably since the 16th March, will read out to the Assembly what
be eaid and they will be able to judge for themselves. Colonel Gidney now
wishes to appoint a Committee to examine this question propounded by Dr.
Gour. I think he must have done this out of a ‘}eeling of fricndship for the
Honourable Mover, for what he eaid on 16th March was :

* 8ir, I shall not weary this House by entering into the merits or dewmerits of Delhi
as the capital city of India. This we must relegate to the archives of the past.’

And he went on to say in the end :

* In diseociating myeelf from this demand for a retrenchment, I su v i
the ious vpukl:f- cht we should expedite the wark, and if the Hounz?:ﬁlin fe:zoul:'ﬁhili',
we should raise a distinot and eepgrate loan specially to build the New Capital.’ )

1 cannot think that Colonel Gidney would have pro the spending
of this large sum of money if he had at that time thought that it was
necessary to appoint a Committee to inquire what place woul:ﬁte a suitable site
for a capital. ’

However, I may be entirely wrang in my reading of his speech. I said
1 would leave it to the judgment of the Assembly and I am content to do
#0. Well, Sir, after that motion, Mr. Sarfaraz Hussain moved that the

ital outlay should be reduced. That motion, again, was negatived and the
cf:fl amount provided. Again, later on, Mr. J. Kabraji moved that in the
interests of eoonom{):nd general convenience alike the execution of the
of New Delhi Works may be expedited and the necessary funds

provided or raised so that the Secretariat and Legislative buildings and
connected works, including residences, may be completed as early as Fncu'eable.
That Resolution was adopted and I should like to quote from Mr. Neogy’s

h in the discussion because it is of the ntmowt importance. He said :

* 8ir, I should very much like to know as to whether we have got a settled and
definite polioy in regard to the Delhi project,

 And, then, at theend, he said :

* I hope, Bir, that our disussion to-day will enable us to formulate a definite policy in

vogasd to this mattes. ! '
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I thought that he meant, and I believe he did mean, that we were then
going to settle once for all what the views of this Assembly were on the.
question of accepting Delhi as the capital. I do not know whether that was his
intention or not. [ see him facing me but he does not give me any indica-
tion of his views. Even this Session, on the 22nd of September, we have
bad a supplementary grant of 33 lakhs asked for towards f‘;,I:\upit.al Outlay on
Delbi and examination shows that it includes. various sums for Government
House and Secretariat buildings, There was no opposition from Dr. Gour,
to that grant. What is the govemment to conclude from all this? Had
we no justification for taking the view, that this Assembly approved the
expenditure on Delhi ? And, to think that, the Assembly would not be so
foolish as to approve this expenditure unless they meant to retain Delhi as
the capital. the Assembly then thought of deserting Delbi in favour of
some salubrious spot in the Central Provinces, would it not have been more
reasonable to refuse all these grants to which I have referred ? Indeed had any of
these Budget demands or discussions to which I have referred arisen out of the
discussion of an ordinary Resolution, why the Honourable Member would
have been out of order in bringing forward the present Resolution at all.
I however admitted myself on previous occasions that, in my own opinion, a
purely tgem;oxml one, Delhi is not an ideal capital (Hear, hear), but that is not
really the point before us.

My Honourable Colleague here, Mr. Shafi, thinks it is. I merely put my
view as to Delhi as a personal one and not the opinion of the Government ; on
the main question, however, as to whether it is possible for the Government of
India to a%a.ndon that capital, there can really be one opinion among all sensible
men and the attitude of Government is clear. Whatever be the merits or de--
merits of Delhi I think that Dr. Gour was exaggerating a little when he spoke
of the climate there in November and December as intolerable. I think he said
it was enough to kill everybody. Well, a great many of us—exclusive of
some hundred thousand people dy(')wn there—do survive every year, in spite of
these accusations.

There are two objections to Delhi at present that I must admit. But one
will I hope shortly disappear—at least in part, and that is that the Govern-
ment of India do not stay in Delhi a sufficient time; I noticed that this
criticism attracted some attention in this Chamber. I have tried to explain
the reason before, but I will do so onge again. The reason for this short
period of our stay in Delhi is that we are at present in temporary buildings,
a large number of our men have to be either in inadequate temporary houses
or‘;ﬁ under canvas. A very large number live under canvas, and it
really is impossible in these ciroumstances to prolong our stay at Delhi
materially. But it has always been the hope of the Government of India
that when the new capital is complete it will be possible to reside in Delhi
for a considerably longer period than at present. That I believe will meet
; gmtl;) ]mnny of the objections to that place from the point of view of this

ssemnbly. '

In the next place, the cost of the move has also been referred to. Indeed
1 heard one suggestion that the capitalised cost of the move from Delhi to
Simla would be more than the cost of building Delhi. Now the ocost of
moviog from Delhi to Simla—1 have not the figures here but I know as I had
occasion to look them up quite recently—is very small, It is nothing at all
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comppred. te, whati - the cost of moving to Calentta was, I am afraid of making
a statementi ot random but 1 oan definitely. assure this Assembly that the cost.
is quite;small. The dislocation of business for soma little time is undoubtedly a
dagt. - That. was the second defect whici;bpoinhd out. This is one more con-
sideration, which has really been dealt with fully by Sir Syduey Crookshank, but;
I:shonld like to reiterate and esnphasise what he said in regard to the exppndis
ture,, : The exaot expenditure up to date, I believe, cannot be given at. this
moment, tut by the Slst. March 1922 about 6 .crores and 26 lakhs will have
begn spent on, New.. Delhi. Unless this Assembly proposes to waste that
amouat, it is idle to talk now of appointing a Committee to make the inquiry
which the Honourable Mover wants. Such a Committee would take a very
long time to complete its inquiries, and in the meantime the new city of
Delhi would be completed. ink of the additional burden which would have
to be borne, if & Lew capital were chosen, with the cost of re-epecting & capital
there at a vastly increased cost both in labour and material.

I think really that in al] these circumstances I can safely leave the
grmnt‘lmotion of the Honourable Mover to the vote of this Honourahle
ssembly.

Mr. Zahir-ud-Din Ahmed : I support this Resolution whole-heartedly,
and at the same time. I wish to say that g:lcut.ts has got a most salubrious
and temperate climate. Need 1 say thet I come from Beogal. The
position of the Government of India is like that of the Wandering Jew.
This state of affairs cannot last for ever ; even these people have mow got
s home in Palestine. Let us follow their example at least and find & perma-
nent capital for all the year round. Sir, I may say that while 1. was coming
to Simla the train got into & tunnel and T got a fright whether I would ever
come out of the hole or go deeper and deeper into it. Thank God that I came
out safe. I am certain other friends of mine also got such frights which no
doubt nearly caused ghem heart failures. We want to secure ourselves from
such dangers. Self-preservation is the rule of nature and on that consideration

1, support the Resolntion.
Mr. K. G. Bagde: I move, Sir, that the :luvst-ion be now put.
The motion was adopted.
*Mr. President: Does the Honourable Member rise to reply.?
Dr. B. 8. Geour:: Yus, Siv, thereare a few pointa... . ...

r, Presi : The Honourable Member should have risen to; reply,
s_nonez if he g“!lm to reply. P

"The. Resolution was negatived.

— p—

BESOLUTION RE : RESERVED RAILWAY COMPARTMENTS. FOR.
DIFFERENT COMMUNITIES.

Mr. W, X Hossanally.: Sir, T propose that :

* This Assembly. recommends to.the Gavernar General in Council to adviso all Railway

inistrations in .Indip to. aboligh. the system mmrin‘r-_ Railway compar tments for
different commynities (exocpt ladjcs) npless they ame fully paid for,’ '
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At the last Delhi Session I asked the following question :
‘Do G t propose to order that there should be no compartments reserved for
any clngnt ?ﬁ?l?:‘:qr:ﬂny- e"xeo’ept th:::e intends.d'efbr. lsdie-nopa... A

Mr. J. N. Mukberjee: I rise to a point of order, Sir. I find that the
next Resolution stands in my name. Do I understand that the Chair bas
postponed my Resolution ?

Mr. President : I called the Honourable Member’s name and I watched:
him. I did vot observe him rise and therefore, passing over the next Resolu~
tion which stood in the name of the Honourable Membér from Madras who is
absent to-day, 1 called the Honpurable Member from Karachi.

Mr.J. N. Makherjee : I did not hear, Sir; nobody at least in my
neighbourhood heard, I thirk, my name mentioned.

Mr. Pregident : Order, order. If I allow the Honourable Member
to move his Resolution. it will beby way of and not by way
of right. I am not in charge of the Honourable Member’s Resolution ;
heis. 1 called his name; if he did not hear it, I am prepared to allow
him now to move his Resolution; but I may point out that I shall not
extend this grace to any other Member of the House in future. If the
Henourable Member is not sufficiently interested in his own Resolution ta listen
to the calling of his own name after the despatch of the business immediately.
preceding his, then 1 do not think I can extend that right. '

RESOLUTION RE: THE POSTAL SYSTEM IN INDIA.

Mr. J. N. Mukherjee: Sir, I thank you for the indulgencé. The
Resolution* which I have the honour to place begore the House is to my mind:a.
very harmless one ; but thotzﬁg harmless it attempts to achieve a very useful
purpose, namely, to extend the usefulness of a department of Government which.
from overy passible point of view has been of great service to the country and-
to the Indian community at large, and ia from[all accounts one of the most:

well-managed departments of the Government.

1ts civilising influence has also been great. But, in spite of all gaod points.
in its favour, one cannot imagiue that efforts should not . be made to d
the usefulness of the Postal Department in India in various directions in which
similar institutions in other civilised countries—especially in Europe and’
Amerioa,—have been carrying on their useful operations. In contemplating the
rather Jong list of demands for Committess which this Assembly has made dur-.
ing the short months of its present career, for the purpose of : investigating intq
various matters connected with the administration of the country, one cannot
but feel somewhat. chilled at the idea of making a fresh demand, and it is this
feeling which bhas stood in the way.of my asking for something which will go-
to add to the rather heavy list of committees which the Government have before.
them already.

* * The Assginbly rocommonds to the Gov r General in Couneil that he may bo plessed to ar the . )
ability of up in',h:g a Committee of offieial and non-officia) Members to inquire generally into t|
Indls shd ..J& a8 t0 the best means of improving its ntility and eMclency as servics both in urhen ss'woll aé!
W, 80 a8 to bring It into line, as far as practicable, with the systenis In operation in Buropean countri tal.”
b oo S Ay, Tt O T et 2 R
200p! | and taxes threug officen, an or at any rate.
pud oqmnmchf centros,’ ’ ' i yrie.fn lacge toyps
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My Resolution, modest and harmless as it is, leaves the choice of ure
to the Executive Government of the Country. They may, if they like,
;fpomt a Committee for the purpose of investigating into the subject-matter
o Reeolution, or they may collect information %epn.rtmentully, just as it
may be convenient to them. But there is pre-eminently one thing which it
is the asimof my Resolution to accomplish, and it is, that there should be a
good deal of further progrees in the Postal Department of Government. We,
as members of this Assembly, are here to remind Government of the necessity
of progress, as we are bound to insist upon it if we are to discharge our
duties. B8ir, to my mind, the growth of this department of Government
seems to have been arrested for some time past, unless we take the recent
increase in the rates of postage as s sign of growth. I fear, hewever, many
of you will be inclined to repudiate such an idea.

The history of the gradual expansion of the postal system in this country,
is, to some extent, one of initial official opposition to any new-fangled ides, 1n
the first instance, followed by the adoption of the idea iteelf in the end. It
was long after the appointment of the first Postal Commission iu 1860 that the
value-payable or the Cash-on-delivery system was introduced in the Post offices
in 1877, and, in 1878, the Post office undertook the insurance of letters and
parcels. The money order work of the country used to be carried on by
Government Treasuries previous to 1880, and the procedure was rather
cumbersome. In that year (1880) it was handed over to the Post office
with the result that in a few months the number of money orders issued and
paid, quadrupled. The extent to which money order business has increased
may be gauged from the fact that the value of inland money ordersin 1881
was forty-five millions, and in 1917.18, it had increased to over six humdred
and seventeen millions of rupees.

In 1870, Government Savings Banks were first established in India in
connection with District Treasuries, and, in 1882, permission was given to open
Savings Bank Accounte at Post Offices, but the management and control of the
funds still remained with the Treasuries. In 1885, all Savings Bafiks at
Treasuries were closed, and the business was transferred entirely to the Post
Office. The growth of business in this department of the Post Office may
be realised from the fact that in 1882-83 there were 39,101 depositors with a
balance of Rs. 27,986,930, whereas in 1913-14, there were 16,38,725 depositors
with a balance of Rs. 28,16,75,467.

In 1883, combined Post and Telegraph Offices were introduced, and it is
no ex tion to say these are solely accountable for the extemsion of
telegraph facilities to the smaller markets and rural tracts of India.

In 1884, the sale of British Postal orders and the telegraphic money order
stem were introduced, and in the same year Postal Life Insurance was
3!0 inaugurated— a measure - at first oconfined to the servante of the
department, but was afterwards extended to all Government Servants. The
extension of the money order system to the payment of land-revenue was
first tried in that yesr (1884) in the Benares division of the North-Western
Provinoes and proved an immediate success. The system was a great advantage
to small proprietors who lived at a distance from the Government ocollecting
stations, In 1886, the system wus extended to the whole of the North-
Western Provinces except Kumaon, and a beginning was also made in ten
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districts of Bengal. The action of the Post Office was fully justified by
results, and revenue money orders were quickly introduced into the Punjab,
Central Provinoes and Madras. Rent money orders were first tried in the
North-Western Provinoes in March 1886, and experiment was also made in
Bengal in October 1886, and the system was extended to the Central Provinces
in 1891. In 1890, at the request of the military authorities, the Post Offie
undertook the payment of military pensioners in the Punjab, '

Such has been the history of the growth of the Postal Department. Now
to go back to the history of the opposition that was offered at various stages
of 1ts growth.

The proposal to establish Post Office Savings Banks on the lines of those
which existed in England met with great opposition—specially from the
Comptroller-General. The same arguments were brought forward which the
opponents of the Post Office Savings Bank Bill in England used, when
Mr. Gladstone managed to get this wise and beneficial measure through both
the Houses of Parliament in1861. Similarly, when in 1878, Mr. Monteith,
Director General of the Post Office proposed to Government to take over the
money order business from the Government Treasuries, his proposal was strongly
opposed by the Comptroller-General, but in the end it was y
Government, »nd was sanctioned by the Secretary of State in November 1879,
and on the first of January 1880, the Post Office took over the whole manage-
ment of issue and payment of money orders. These are instances of opposition
overcome, which I cite with a view to minimise any possible opposition to the
suggestions contained in my Resolution.

It may be contended that the conditions in India can bear no comparison
to those in European countries, and that because certain things have been carried
out successfully in a certain manner in Switzerland, it is no reason that the
same results can be achieved in India by adopting similar methods. In reply
to such possible objections, I may state that for the idea of paying money
orders at the houses of payees, India is indebted to Germany ; and for the idea
of Postal Savings Bank,—to England. If the system in operation in advanced
European oomirg?es were to be ta simply on the ground of dissimilarity
of conditions prevailing in those countries and India, Savings Banks and pay-
ment of money orders through Post Offices would have been perhaps unknown
to this country even up to this time. '

I have traced the growth of the working of the Post Office down to the
year 1890 and 1891, but I regret to have to note that there has been a dearth
of any special progress worthy of the name since that year (1891). To my
mind, it is high time that the gods of the Postal Department should shake
off their stupor and make rapid strides in the direction of further progress, and
bring the achievements of their department into line with those of advanced
European Countries and of America. What I meun may be made clear by
referring to a concrete instance. In connection with the working of the postal
system in Switzerland, a quotation from a letter of a business-man may be
placed before the House : He says:

* The other day I roceived a doctor’s bill. In the bottom corner was a numberesthat of

the doctor’s postal “cheque account. Next time T passed a post office, I stepped in, filled in
& form, paid the exact amount of the bill and received a receipt: The thing was done,

.- The Post office places the money to the doctor’s acoount and sends him a voucher to
this effect. He has nothing further fo do except to strike the entry off his book, and if he
-is busy, he may let the vouchers aocumulate until he can attend to them. There can be no
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dispnites about the payments, even if I fail to hoef the postal receipt, for it is officially
regorded by the State, and proof can be ohtained at any time within five yeare,

. *Jf ] hold a postal oheque acoount, the matter is simpley still. J have a postal oheque °
book; 1§l in 3 cheque, band it to the affice (I can post it if 1 please)and the sum
hn;}on'«l from my :2oonnt to his, he bof:;tnotiﬁod as bJ:re.‘ ) ° *

“1f I were a commerrial man I could pay a dozen or more accounts, through tho Post

on one cheque, writing the Jist on the back, and it is not n that all the peyoes

oqldd::r ?nm cheque accounts, 1f they have no mecounts to wlna the money can be
\ s:'" d, the postman will pay the sum in aash at the address indicated, and-obtain the

* In the first instance—that of transferring from one account to another—no charge
wh’:vw is made. For other payments there is'a small tax, though less than on postal orders
which are also in use. In "g:z g:et ‘(:f both order afn}:d cheqtl:e, tnl:t sender :; .:l:'::la t;‘). write
& ‘Messmge 1n & space 8 pu on the voucher won, withou (9 C.

o FonignmP:re rl'l::ud‘to hold pl;ualo.:hoqne scoonnts ; but this seemns prwtrigcaﬂy
unknown in England,

‘ Ope pays one’s taxes in Switzerland through the post office, a form for the pu
beipg o1 with the notice stating the last date on which it may be received. In fact,
forms are sent out with all kinds of requests for money ; all you have to do is to fll in your
same and address and hand the form and cash to the Post Office. ’

‘To return to ‘our ownsystem. Leaving out of account those facilities in
the postal department which sre obtainable in Switzerland and other Eyropean
Countries, can we honestly say that we have doneall we could and should do in
rsra:t to the postal arrangements in our villages, and in areas outside towns
and cities ? 1s it not a fact that delivery of letters, ete., in our vill are
made only once a week ? TIs it not a fact that our villagers have to tnv“eﬁe:ong
distances to the sub-post-office to receive payments of money orders snd to
tranmact eimiler other poetal business ? [Is it not time that inquiry should be
made into these matters with a view to put an end to our rather antiquat-
ed village postal system ? Can we not take advantage of our village chowki-
dars to improve our system or devise some other means of remedying our
defeots ? . All that my ‘Resolution aeks foris, that a thorough inquiry should
be made inte these matters,and improvements should be introduced worthy of the
admiuintntionofourouhntry;withnviewtobrinﬁhewor ing of our postal

n into line with tl;e im ldel.'nexit:c bet;;:t gmveA n th:cthi d inl advanced
Kurgpean Countries, I will end as n by saying my Resolution is a
very modest and hsrmless one, and there can {e t};lo possible objection to its
acceptance. I have every hope the House will adopt it without a dissentient
note.

- Mre, Zahir-ud-din Ahmed : Sir, I rise to oppose this Resolution tooth
snd nail, on the ground that the purpose of the committee as proposed in the
Resolution ean be served in some other easier way without any nse what-
soever. 1 bave got no lees than 40 years of experience of all the Depattments
under the Government. No Department, to tty best knowledge, 18 givi
80 much satiefaction to the general publio as the Postal Department in India.
Ualike other departments, the superior officers in this depmrtment never try
toi shield their subordinates, if they find any transgression of duties on the
part of their staff. Whenever they find satisfactory cases of complaints, they
‘omedistely take steps to ramedy shem the grievance, and also to punish the
ﬂi . This is the secret that this Depertment is working so well. Sir,
1 will take the lowest paid staff among the postal employees,—I mean the
postal peons who drew & mlary of Re. 10 to Re. 15 per month. These men
deliver money onders for thousands and thousands of rupees every month, .amd
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not one pron in a thonsand is found to embezzle the monoy put ints thoir

charge. .

Supposing these money orders were delivered throngh the Policemen.
What would h.ve been the result ? Would the payees have gut the full
amounte a8 they get them through the Postal Peons ?

I was for over 30 years in the district of 24 Pergannas where T had
scores of Englishmen and Scotchmen as my friends. They one and sll told
me that the Postal system in Iudia was suporior to either that of England or
Scotland. In both England and Scotland, they are to go to the Post Officcs
on the receipt of notices to receive the money orders. When they come,
they are questioned from which places they qxpect their money orders und
also the am: unts they are to rcceive. 1f they fail to reply ¢ rrectly, the moncy
arders are not delivered to them. Is this thekind of improvement that the
Honcurable Mover of this Resolution wishes to effect ?

Whst I find my Honourable friend is tryirg to do is to oil the most oiled
part of the machinery. The Commission, if uppointed, will o1:lv bz a needless
expenditure of money and that of energy too. If the Honourable Member
has & good scheme in view, let him put 1t bef re the Director General of Post
Offices in Indis, who is a member of this Assembly, and 1 sm certain that
this high official will give the matter a justand sympathetic consider.tion, and
if the plan is financially feasible, therc is not the slightest doubt that it will
be acerpted and will be carricd out. 1f my Honourable friend wishes me to
find out fur bim the office of the Director General of Post Offces or the seat
of this ollicial in this Asscmbly, | am at his disposal. In this way the cbject
¢ be served without any waste of money and labonr too. With these few
words, [ ask the Ilonourable Member to withdiaw this Resolution so that
some other important matter can be gone into.

Mr. G. R. Clarke: Sir, I regret that [ have written a book omthy Post
Office, because, the Honourable Mover scems to have quoted most of his
arguments on the Resolution out of it. Before dealing with this, question, 1
think it would be as well for the House to know what the system of giving
rural facilities in the Post Officeis. As you know, Sir, India is divided into
postal circles, under which we have got Superintendents’ Divisions and again
sub-divisions. The Divisions are in charge of Superintendents, the sub-divisions
are in charge of Inspectors, Well, our sub-offices are mostly in towns outside
the headquarter towns and our Branch offices are in more important
villages. Most of the Sub-offices and Branch offices in rural districts have
vill ostmen attached, and it is our aim that every village in the country
Bhoiﬁ Eu.within the beat of a village postman. The village postman’s bcat
is divided into two kinds, the fixed beat and the unfixed beat. The fixed beat-
is composed of villages which he must visit when he goes his rounds. In this
aro the more important vi which have letter boxes, and where there is
always oormspon(ro:me for delivery. The unfixed beat consists of vxlkyes
which he visits only when he has correspondence actually for delivery. The
village postman is really the pioneer of the Post Office. He is a tmvelhni-
post office, .. He delivers articles and he collects them for despafah, an
those of you who have any knowle;lfg: of the village postal system in- India
must be perfectly aware of this fact. Thereis no portion of the postal
system wlyich is more carefully watched by our Superintendents and 1nspettors
t{:h this"village postmen’s heat system. Statistics are very carefully-.

T
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kept, and if any village in the country shows any sign of postal development
ar postal neoessgty, we at once open a Post Office, and we call these offices
experimental post offices. In the old days they were opened under a guaranten
from the residents, but we have now abolished this, and they are opened on our
own respongibility under a grant which is known as the Grant for Experimental
gﬁt offices. An experimental post office is usnally opened in the first instance
r six months. If it shows signs of development or of justifying its existence,
it is made permanent, and that again becomes the nucleus of village postmen
and other post offices in their turn, and it is in that way that the net work of
post offices is spread throughout the country. Really I do not think thst
there could be a more ideal system. Theoretically it is & system, and ia
ice it has worked extraordinarily well. l’v think the Department hes
Justified its work and, at the nt moment, we bave over 14,000 branch
offices in the country, and of these, nearly 13,000 are in charge of what we
call extra de ental agents, that is, people who are not whole-time servants
of the Post Office, but who get a certain amount of money for running the
Post Office in a village,

"l)‘:;ely are generally shopkeepers, or pound keepers or sohoolmasters, or
suy local residents who have sufficient education and intelligence to run a very
small office. 'When a branch office shows signs of doing postal business
on a scale, it becomes a sub-office and draws into its net again
certain number of branch offices, and so the whole system advances and
spreads out over the country. I think at the present time there is v
sny village in the country which is not within reach of a village postman.
It may be once a week. 1In some of these hill villages the postmen ocan dge_t
there only once a week, but we cannot employ postmen for a place which does
not carry on a certain amount of correspondence. We caunot send postmen
out into the villages with only one or two letters. We have to wait until
they collect a certain amount of correspondence, and then we send them on
their rounds. If correspondence increases we inorease the number of

anll so on. In this development of rural post offices we have to remember the
fact that the small pioneer offices in the country are all run at a loss. Out
of 14,000 and odd post offices, we have at present over 4,000 which are carried
on at a loss. These new post offices will always be a burden on the reveaue,
but this fact cannot be an excuse for not opening them, because pioneer offices
must necessarily be maintained at & loss. 1 think we do our very best in this
way, but the development of these offices largely dqi'end- upon the amount of
the experimental t which is voted by this Assembly. For this current year
T asked for 1} hl%l::nof rupees, but for financial reasons it was cut down te
Rs. 50,000. Therefore our rural development is only going to be one-third of
what the Department thinks absolutely necessary. tis not the fault of
the post office. The opinion about the development of post offices seems to
differ in this Assembly, as quite recently a question was asked a8 to whether
the Government would consider the advisability of replacing the amall branch
officee by sub-officcs. There are 14,000 branch offices in the country and more.
Jf we take the cost of a sub-office it costs on an average Rs. 60 over and above
that of a branch office, and the total additional cost would come to about
80 lakhs to convert these branch offices into sub-offices.

_ Such a measure would completely stop all the devel t of post
offices in this country. Ithinkthatthézeremgrksdinposeof zﬁ hestion of
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development of post offices in rural tracts, and I oannot see how 8 committee
is going to assist in the matter.

I now turn to the other part of the Resolution dealing with urban areas,
Well, in the last fow years I think everybody knows that, as regards the
eonveyance of mails in our cities in Indis, we have almost entirely changed
over to motor services at a very great expense. In fact, the Honourable tAlE
Fioance Member considers that we have been too liberal in this respect. A
our big cities now have got motor services for the conveyance of our mails.
If mails are conveyed in motor osrs they are carried to the different offices in
& very much shorter time and the postmen are sent out on their beats much
more quickf}. To give the House some idea of the facilitics thot are offered
in some of the large cities in India, in Calcutts we have got 61 tow¥ sub-
offices, 932 post men, 442 letter boxes and nine deliveries a day.

Ia Bombay, we have got 64 sub-offices, 1,100 postmen, 815 letter
boxes and from 3 to 8 deliveries a day according to the locality in the town.
In Madras, we have got 38 ? sub-offices, 345 post men snd 6 deliveries. In
towns like Rangoon, Lahore and so0 on, we have got corrcsponding arrange-
ments, and I am quite willing to give the Honourable Member a statement
of all large towns in India giving the details of what the office
service is in each town. I think 1t wiﬁ satiefy him that in the urban arees
in Iodia the post office is doing 88 much ae it possibly cap, and in fact I
think, in some of the lsrger towns, that we are giving rather more
deliverios than are absolutely neccssary. The Honourable Member secems
to think that the development of the post office stopped in 1891, but
if he will only read the ordinary statistics of the post office which are
published in the annual reports he will see that since 1891 almost every por-
tion of post office work has more than doubled. Everything has progressed.
We have not, I admit, introduced any new services into the post office in
eddition to what we call non-postal services, but I do not think it is right that
we should do e0o. Our business is really in the first instance to deliver letters
end postal articles. As I shall show presently, in addition to this, the
really essential business of the post office, a great many other services have now
been piled on the post office, and I think it will be a great mistake to increase
‘these non-postal services.

Now mention has been made of the question of postal cheques. Postal
cheques are used, as the Honourable Member very rightly points out, largely
inclwitzerla.nd. They are used in many continental towns, but the whole
system, of postal choques is this. I will tell you the system in Switzerland.
Any member of the public can deposit in a post office 100,000 francs. That
is the utmost he can deposit. In smaller offices he cannot deposit so much.
‘When he deposits any sum of money he has got to deposit a guarantee of 100
francs. That used to be the fignre. T am not sure what it is at present. He
is then given a cheque book payable to bearer, a bank book and also an iden-
tity card. Now he can go to almost any post office in Switzerland and cash
8 cheque payable to bearer, if he produces his account book and his identity
carde%e can draw money up to certain defined limits in different
post offices. Now this system which we are asked to apply to India
1s used in Switzerland for a very particular purpose. Switzerland is &
courtry which almost lives on tourists. When a tourist goes to Switzer-
"land, he goes visiting small places where there are no'banks. He wanders
wbout the-Alps sud goes to mmany small villages. Naturslly people do -net
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want to carry about with them a large sum of money. Now this systam of
}m‘l.nl cheques is adopted by the Swiss, the Germans, and is also prevalent
in northern Italy. Tourists it their money in the big post offices and go
about. . with a posta] cheque book, drawing money in these varions small r 008
whioh they visit. But this system is not spplicable to India. 7 am ectly
gartain that if we int it nobody would use it, To stert with-in Iudis,
whatever tourists we have visit large plices like Delhi, Agra and Lucknow,
where there »re ample banking facilities. They would not use postul cheques,

_“And sre the poor people in the country going to deposit large sums of money
with alarge guar.ntee in a particalar head office for the pleasurg of drawing
money in other post offices in the country. Besides, this system 1is one that
hus tobe used with very gréat cire. You want an intelligent staff to deal
with it, and I think everybody in this House will recognise that in the smaller
post offices in Indis we have not got a staff of that quality, which can deul
with this cluss of work. o

. And moreover the system of postal cheques is not really required nor
neceesry in this country. +in we come to this point that the Hounoursble
Member has ruised iu his Resolution, namely, the collection of newspaper sub-
scriptions by the Post Office. Now, oa the Contiuent, especially in Switzer-

there 18 an arrangement by which the editor of, & newspaper can settle with
the Post Office to deliver a cértaim number of newspapers to addressces by simply
handing in a list of the addressees and also handing in the requisite number of
oopies into the local post otfice as the paper is published, The Post Office
andertukes to do the rest to deliver those newspapers and it also undertakes to
sollect subscriptions. ‘

It is rather a cemplicated system, and I do not think we bave reached
that development-in Indis especially in the smaller Inlian post offices whore
we could properly deal with these newspaper subsoriptions. We wmight deal
with it, but it would certainly necemsitate & rather large accounting staff and
would cause a good deal of expense. Now this system of * abondement * a8
they call it on the continent ie not dowe for nothing. The Post Olfice charges
foirly high rates. 'They charged some years ago 50 pet ceot. in Germany
of the annual subscription to the newspapers for doing this work. The
rate has since been reduced, but the charge made by continental post offices
for doing this work is considerable—and these countries bave not got what
e have in India, namely, special rates for registered newspapers. We have a
rate for registered newspapers which I thiuk is as ‘cheap as anywhere in the
world,-—a quarter of an anna for a newspaper weighing 8 tolas and half an
anna for a newspaper weighing 20 tolas, and the special system referred to is
bardly necossary when we have this cheap rate. Besides in all the big news-
paper offices—and I think the representatives of newspapers will agree—the
E}; Oilice does an enormous amouat of work. We have 4 special sorting office
attached practically to every big newspaper office, and in this sorting office we do
the whole of the sorting and distribution of the newspaper for despafch all over
the couutry. I do not thiuk it is necessary forus to doany more. The usual way
of collecting subacrilftioni is to seud the first copy of the newspaper for the term
of the subscription by v.p.p., and thea the paper is delivered for whatever period
the sub.criber requires. As for the collection of rates and taxes thmugE the
Post O.hice, I munt stroogly oppose any such suggestion as this. The Post
‘Offico, as I said before, was oniginally intended for the cogveyance.and delivacy
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of postal articles. We have now got a very heavy E:amel post service added
to?;. We pay millions of money orders. We collect tradesmen’s bills by
millions. We also pay pensions in the Punjab. We deal with war loans.
‘We sell quinine, amf we have a very large Savings Bank, which takes a great
deal of workand time. [ am very much averse from adding to the burdens
‘which are thrown on the Post Office. We have been asked to sell railway
tickets. We are now asked to have a system of , Postal Cheques, to act as
newspaper agents, and to collect rates and taxes. We are beginning to loge
sight of the fact that the essential reason for the existence of the Post Office
is the delivery of letters and light postal articles, snd Iam certain that it
would be a very wrong principle to add any more burdens to those which are
‘already imposed on this Department. On behalf of Government, Sir, I must
therefore oppose the Honourables Member’s Resolution. Committees are
expensive—and I think we have had experience of the recent Telegraph and
Postal Committees that they lead to very expensive results. I think 1 am not
wrong in raying that the results of the late Postal and Telegraph Committees
involved something like an increase of two crores of rupees on the Budget.
‘And any Committec that is going to try and improve rurns, delivery according
to some of the suggestions 1 have heard is going to throw an enormous extra
cost on the Post Office. Ad regards most of these proposals that have been made,
thoy have ull been considered years ago. They have been cousidered by my
predecessors, they have been considered by myself, and they have been rejected.
At the list Postal Congress held ut Madrid, at which | was a delegate last
year, I discussed this whole matter of newspaper subscriptions with the British
deleg.tes ard with the delegtes from the British Empire und they were all
opposed to it. Neither in ]?Juglnnd nor ia any of the great Dominions nor in
the United St.tes will they touch this matter of newspaper subscriptions
through the Post O:tice, and rightly so. They say that it is po business of
theirs and thut Post Offices ought not to undert ke this work.

1 trust, therefore, Sir, that, from the few remarks I have made, that the
Honourable Member will withdraw his Resolution. A Committee is really
intended to de.l with some widespread grievance or to propose some great
reform. I am convinced that in the Post Oifice at present there is no great
grievance, The administration is doing its best to give all possible fucilities
to the country. As for any gre:t reform, I do not see how we ean get it from
» wnndering Committee. People who suffer ere quite ready and willing to
make their eompl-ints known to the Directorate, aud they do so. Villagers
who want a Post Oifce in their village are not u bit tackward in asking for it,
w»ud, of far as we can, and as far as our funds permit, we meet all theme
demands. We cannot meet them all because we have not always got the
fands. I admit that we are behind hand, that there sre many ways in
which we might improve rural facilities, but it is really a question of money.
1f we are given the funds, we are ready to do it, and, if the Assembly want
exteuded facilities they have got to pey for them. B

I therefore trust, Sir, as I aaid before, that on hearing these remarks about
the Post Office, the Honourable Member will withdraw his Resolution.

Mr. W. M. Hussanally: I move that the question be now put.

Mr. J. N. Mukherjee: [On rising to speak Mr. J. N. Mukherjee was
interrupted by some remarks m. de by Mr. J. Chaudhuri.]
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Mr. Prosident : T must really point out to the other Homourabls
Member from Bengal that he should not interrapt speeches by conversation,

Mr. J. N. Mukherjee: Sir, I think the point of my Resolution has been
entirely misunderstood. 1 did not that a Committee should be
sppointed at oncs, and what 1 have srid has made it clear that a departmental
soquiry will be quite evough for my gurpooa My sole object was to draw
‘stbention to the working of the Post Office, and, if anybod; is ]mﬁamd to ea
that the final stage in development has been reached in the Postal apnmnonz
J would ocertainly disugree with him.

The Director-General of the Post Office has said that there is room for
improvement in various ways, but an improvement is a question of finatce, I
do not deny that, and I have already s.id that the Postal Department is one of
the best ma departments of Government. L have extolled its functions,
1 have ref. to its civilising influenees and I have not said anything which
in any manner would go to militate against the views which are entertained by
the Honourable Member at the head of the Postal Depurtment. I think my
purpose will have been served if he pays wttention to the matters referred to in
my Resolution. Mabters which have ieen decided by him need not be recon-

idered by him over agsin. He may be sverse to the consideration of other
mtters, indicated in my Resolution, but others may do it. As a mutter of fuct
all T say is that the Government should consider the advisability of
appointing & Committee ; s departmental treatment of the subject ma
, if Government think no Committee ought to be appointed—I myse
feel that there hive been so many applications for Committees thet we
need not add to thut long list—-a departmental inquiry would satisfy me.
This is not therefure a iles lution which can be possibly withdrawn by
me « r ought to be opposed by the Government. It can ooly be opposed upon
a misunderstanding of the whole p iut «f the Resolution. ¥y learned friend
to my left who opp sal my Resoluti n missed the point of my Res lutin. He
went os to say ‘ what 1s the use of this Resulution when there has been
expansi 0 of business in the depsartment,” aund things of thut sort. I don’t
deny that there has been expunsion. I also admit that the work of the
ent has enormously incressed in oiurse of time. But what 1 suggest
is that Goveroment should consider whether the work could not be oarried om
on new and hitherto uwtried lines, and especislly whether in commeroial
centres and in the big cities and towns the systems which are prevalent
in Europesn oountries should not be introduced in India, as 1 bave
already said. In Switzerland, there are not only tourists who avail them-
stlves of the postal cheque system, but others as well, and doctors end
others, as 1 have said, oollect their bills through this system. Of course, you
get information about foreign systems in newspapers and things of that kind.
That does not tate away from the importance of the mstter in questioa.
J don’t say~adopt the foreign system at once. What I said wes that one should
consider the points raised. I submit again, Sir, that my Resolution is a
Tﬂboﬂy harmtess one and that thee is nothing in it to lead me to withdraw it.
n cases of this kind, unless Government are propared to say that their mind is
quite made up 80 a8 not to lend iteclf to any improvement in any new .direc-
tion whmtsoever, opposition is not possible. ’i’herefom with these words, 1
commend my Resolution to the accaptance of this House.

The Resolution was wagetived,



RESOLUTION RE RESERVED RAILWAY COMPARTMENTS.
FOR DIFFERENT COMMUNITIES.

Mr. W. M. Hossanally: Sir, I propose that :

* This Assembly recommends to the Governor General in Council to advise sll Railway
administrations in India to abolish the system of reserving Railway compartments for
different comnunities (cxcept ladies) unless they are fully paid for.'

At the last Delhi Session I asked the following question :

* Do Government propose to order that there should be no compartments reserved for
any class on Indian Raswayl except those intended for ladies P’

To this the Honourable the Railway Member replied :

¢ Government do not at present propose to make the order suggested as on the inform-
ation before them thoy have no reason to belicve that the practice is opposed by any large
number of Indian passengers.’

I therefore thought it proper to briug forward a Resolution in this
Honoursble House with a view first to having an expression of the opinion of
this Assembly on the subject, and secondly, with a view to having the reserva~
tion removed. As sll Honourable gentlemen are probably aware, nearly all
the great railways in India set apart compartments in railway carriages in all
olasses for the exclusive benefit of Europeans and Anglo-Indians while travel-
ling, to which Indians may not be admitted. This reserved accommodation is.
imm'ded upon almost all trains, and whether there are any Ewro or Anglo-
ndian passengers actually travelling or not. The result is that frequently,
and more often than not, these compartments go vacant, or if at all occupied,
only by oneor two solitary individuals. Again, it is not an infrequent occur-
rence to see these compartments being oocupied not by Europeans or Anglo-
Indians, but even by some Christians who are Indians to all intents snd
purposes, by birth or domicile, such as the Goanese. By what parity
of reasoning they claim to be Europeans or Anglo-Indians is not clear
to me. Hindus and Muhammandans are of course excluded from thesg.
compartments, unless of course some of them dress in European fashion,
and pass as such. In this Assembly there have been several complaints of
over-crowding in railway trains in almost all parts of India, and it is an almost,
every-day occurrence to see Indians, males and females with children, scramb-
ling for seats in alm-st every cluss of carriage and the carriages earryin
sengers far in exocess of their carrying capacity to the discomfort 13'1']5
ﬁse various railway administrations have not been able to remedy this serious
defect for want of rolling stock ; and yet these reserved compartments are run
with little regard to the convenience or enmfort of Indian passengers, and I
put it to you, gentlemen, to decide whether such action on the part of the
authorities is justified. The Railway Buard has justified the action of the
rilway authorities on the ground thut Indian opinivn agsinst such reservation
is not very considerwble. In other words, that Indians wish that Europeins
sud Anglo-Indjsat and Goaus should travel apart from them iu mcre comfort
and ease than themselves. It is for you, gentlemen, therefore, to decide if it
is really so. So far us I am aware there have been some cases in Indian High
Courts in which the power of the railway Administration to reserve carriages
for a particular community has been questioned. The earliest case that I am
aware of was in the year 1913 in Sind, in which & gonﬂomun claimed damages
from the Searetary of State for having been foraibly turned out of a second
class carringe whioh wae resarved for ﬁxmpom Uunfortunately, however, it

(1215 )
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it was decided in that case that the jurisdiction of the civil court was ousted by
section 41 of the Railways Act, 1890, from trying such & enit and that the
only remedy the plaintif had wae to move the Governor General in
Couneil to appoint & Commission under section 26 for the trial of the
matter. In another case, which wes a criminal casc, in Allahabid l.st
year ncoused was tried and sentenced under section 109 of the Act for havin
wilfully entered a carriage so reserved. The whole law, however, was disc

in the Bombay High Court in the case of V. G. Jablek.r rs. Great Indian Pe-
ninsuls Reilway reported at p. 809 of the Bomb:y Law Reporter, Volume 23.
In th.t ¢.ee, nthe result though it was decided thit the reservation was
giving a preference or advant .ge yet the further question if it was undue or
unareasonable preference was purposely left open by the learncd Judges. Thut
being the trend of legal decision I lenve it to the House to decide whether such
reservation is or is not an undue preference or advantage given to Europeans—
including even Germins—and Anglo-Indians which must slso neocssarily
include what ore culled statutory Indians and Goans, and whethor we Indians
desire such a reservation as will probably be argued by the President of the
Railway Boiwrd, snd also whether such reservation has not caused a consi-
dersble: amount of heart-burning, inconvenience and discomfort to Indians
whic¢h should be forthwith removed, more especilly now that equ lity «mongst
Eutopeans and Indians is admitted and we are equal partners in the Empire.

Colonel W. D. Waghorn: Sir, I think if I may be allowed te offer
s few remarks to this House in regard to the attitude which Government
adopt with regard to this Resolution, I shall be able to save their time. The
Honourable Membor has raised a question with regard to the reservation of
compart-nents, but he did not specify what class of compartments. 1 8m not
aware of any reservation in the upper classes, that is the first and second class
compartments. 1t is possible that some lines do reserve compartments in the
intermediate class for Europeans anl Anglo-Indians, and as regards the third
class, T am aware that that reservation is pretty general.

The question of abolishing the reservation of third class compartments for
Europeans and Anglo-Indians has, we know, been frequently represented in
the Prees and by letters to the Railway Board.

Questions have been asked on previous occasions in this Assembly, and a
Resolution similar to that now before the Assembly was proposed to be
brought at the last Delhi Session but was barred by time.

In regard to this matter, I should like to point out to Homourable
Membets what is the view of Government in regard to this mstter. In the
first place, I may mention that though on many Railways this reservation of
aocommodation for third class European and Anglo-Indian passengers has
existed for many years, it was rt:.‘pivena]ly adopted as a result of a Coaference
held in Lucknow to consider certain railway questions in 1903,

At this Conference, at which a. large number of Indian gentlemen were
_invithd to be nt, it was resolved that every train shou}ldgbe-_- rovided ;’;t&l;
‘s veparabe third class compartment for. Europeans, partitioned by planks an

by iron bars, and that European third class passengers should be restricted to the
use of this compartment,
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It is true that this demand was made 18 yesrs ngo 'which fs a forrg time,
but prejudioes and dislikes do not necessarily dissppear; snd Gevernmeut bave:
felt hitherto that while recognising the desirability of eliminsting all rueil -
distinctions, the continuance of this reservation was on the whole desirable in
order to avoid the posuibility of the unpleasiintness and ill-feeling which may
readily be created by some triffing incidént and which may possibly lead ‘to.
much greater friction than is likely to ariee under the ‘existing arrangements.
1t will be noted that there is no idea of sny rucial disérimination.

So far as Railways themselves are concersed, I ocen only say that there
is mo object ip retuining the veservation of thes¢ compmrtments beyond avoid-
ing the possible wontingeney of petty disturbances and quarrels whick may
anse if no reservation were allowed.

I will row put before this Asseinbly, for their chrefal consideratios, one
or two points in eopnection with this matter, which may belp them in arriving:
at the most suitable solution of this somewhat delicate question.

There is little doubt that there is & gemeral impression that this reserva-
tion has been introduced as s mutter of racial preference in favour of Europeans
apd Anglo-Indians. This, I can sssure the Assembly, is not the case, or at
any rute it is not being maintained with that object at present. It is simply
a matter of policy, which, as I have slready said, was accepted and passed at %
Conference largely attended by Indians in 1908.

If we abolish the reservation it is true that th%"'fane seating accommoda-
tion in the third class compartment will be availuble for the remainder of the
third class Indian passengers. This, both from the point of view of gh'é -
ways snd of the passengers themselves, will be some sdvantage. 1 do not,
however, think that the provision of an additional 8 or 10 seats in a given train.
is of suflicient consequence to justify our introducing any possible source of
future trouble or disturbance; I feel sure that much of the cormﬂ:ond-
ence which we see in the newspapers awd the questions which are raided in
regard to this matter, have their origin in the impression that this reservation
is due in some way to a desire to maintain some racial distinction. 1t is rot
perhaps suiliciently realised that these compartments ure reserved for the con-
venience of the third class passengers rs a body and with a view to avoiding any -
chance of unpleasantness por is it recognised that the additional sesting-
accommodation that would be made available is comparatively trifing, 1t will,
I think, be us well to consider what possibiljties are likely to arise if the reser-
vation of these compartinents is abolished. The third class European or Anglo-
Indian passenger will seat himself in a compartment, an Indian family
will wish to get in, but in many cases seeing the European already in ooccupa-
tion they will rather try to avoid him. Similarly, with Indians already in a
compartment they will very probably object to the European or Anglo-Indian
pesscnger entering their compartment though there may be seating accommoda--
tion, In the one case the benefit of the additional seating accommodation
disappears, and in the latter case there is every possibility of %a disturbance or-
t.mug e arising.

{ am, therefore, not at all sure as to ‘the soundness of this propdsal as
regards the best interests of the country, and 1 would, therefore, ask this
Arsembly to consider the question from a broad point of view. There is little
doubt that in time to come the necessity for this reservation will cease to exist,

v
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The question is whether the present is 8 most suitable moment for dsing awa
!'ith{ltenﬁnly. ' : T e Y

A possible solution, which I will put; before this Ammbly for their cona-
deration, is that the reservation be eliminated gradually, ‘that 1s to say, that the
reservation of a third class compartment for Europeans and Anglo-Indians should
be'done away with on all slow trains and only retuined for the present on
mail or fast passenger trains. 1f the Honourable Member is prepared to
accept this modification of his Reeolution I shall be ghd to consult
Railways accordingly with & view to the introduotion of this measure, and
with this undertaking he will perhaps ba prepared to withdraw his Resolution.

Mr. W. M. Hussanally : Sir, I may perhaps be permitted to makes
fow remsrks in reply to the speech of my Honourable friend, Colonel
Waghorn. [ might say that second class carriages and even first class are sot
apart on almost all lines.

- In regard to the other point made by Colonel Waghorn, I think [ shall be
perfectly satisfied for the present if the reservation of the third claes and
intermediate compartments is done away with, and further, if the reservation
of ‘sscond class and first clasa-compartments on such lines as do reserve them is
considered later. My chief point in this connection is, that I have very often
seen families travelling including a large: number of children all scrambling
for seats while sevelﬁ other compartments travel almost empty, and in the

state where additional trains caonot bz run or additional carriages
«annot be put on on account of the excese of passengers, I think it will be a great
LLoon to the travelling public, and more especially to those travelling third class
or intermediate, if my proposal is  carried ; and those compartments that are
reserved, in some cdses are large eoough to hold as many ladies and children
and even males as the compartments reserved for [ndian passeogers do.

With these few remarks, Sir,'I am prepared to withdraw my Resolution.
The Resolution was, by leave of the Assembly, withdrawn.

The Assembly then-adjourned till 10-80 a.x., on Thursday, the 20th
September, 1021, i
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